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Mr. Deputy-Speaker: Order, order. You
cannot go on like this,

Shri S. M. Banerjee (Kanpur): I will
only mention one or two points,

Shri Priya Gupta: This is not the-
procedure of passing Bills,

Shri §. M. Banerjee: I will put my
points in a nutshell, When this Bill is
passed and bccomes an  Act, I would

request the hon, Minister Shri Patil and
Dr, Ram Subhag Singh to see...... ...
4An  Hon. Member:  Why not  Shri
$ham Nath?) I am sorry; 1 forgot;

that the Railway protection force which is
supposed to protect the property of the
Government protects it well. There is
heartburning among the RPF people
because of supersession,

14 hrs.

Mr. DeputySpeaker: Do not bring in all
these things, The time is over, Has
Mr, Patil to say anything?

Shri S. K. Patil: I have nothing to reply.

Mr, Dcputy-Speaker: I shall put the
question to the vote of the House.

shri Kapur .Singh (Ludhiana): Mr.
Deputy-Speaker, Sir, I wanted to speak for
just a minute. You were not looking at
this side.

Mr.
coming.

Shri Kapur Singh: I wanted to speak
on this Bill. I want to oppose this Bill,
(Interruption) It is very unfair,

Mr. Deputy-Speaker: Order, order. The
question is:

“That the Bill be passed”.

The motion was adopted,

DeputySpeaker: Your  Bill

PUNJAB REORGANISATION BILL

Mr. Dcputy-Speaker: The House will
mow take up consideration of the Bill to
provide for the reorganisation of the
existing State of Punjab and for matters
connected therewith. No time has been
fixed. I want the opinion of the House
on it, We have two hours for it today.

Shri U, M. Trivedi (Mandsaur): 15 hours
must be allotted for it.

shri Kapur Singh (Ludhiana): Not
less than 15 hours,.- It is 2 most momentous
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Bill, Therefore, at least 15 hours should
be given,

Mr. Deputy-Speaker:. We have only

today and tomorrow.

Shri Raghunath’ Singh (Varanasi):
have to finish the Bill today.
going to finjsh this Bill today.
be finished today,
point also.

We
We are
It has two
Plcase consider ' that

’

Scveral hon. Members: rose—
Mr. Deputy-Speaker: Order.

The Leader of the House (Shri Satya
Narayan Sinha): 1 have got a request
to make. Whatever time you allot, I think
and I would propose that four hours will
be  quitc sufficient for this  Bill,
(Interruption) I want to make oune thing
clear, 1 would request the House to
co-operate, It does not matter how long
we will have to sit; it does not matter if
we have to sit till midnight, but we would
like to finish this Bill today. Unless we
finish this Bill we will not rise.

Shri U. M. Trivedi: Sir, on a point of
order, It is unfortunate that this Bill
is being brought for consideration today.
This Bill cannot be discussed in this House
by virtue of the provisions contained :n....

Mr. Deputy-Speaker: You may raise the
objection later. I have to inform the House
that at 4 O’clock we have to take up further
discussion on the motion by Shri Siddhanti,
on which Shri Raghunath Singh has to
continue his speech, So, we have two hours
for this Bill today, and tomorrow, The hon.
Minister, Shri Satya Narayan Sinha, has
suggested four hours for this Bill.

order:

Shri Kapur Singh: How can we discuss
this Bill, a Bill of 'this nature, in just four
hours, Sir? (Interruption)

= agdr fig (Rwwe) : fiw
¥ g Wow F1 AT @AT 9IRS §,
I @ I WAT B AN FI

Mr. Dcputy-Speaker: The House can sit

late and finish it,

shri Satya Narayan Sinha: I have made
that request to the House. My motion is
that four hours be allotted to this Bill. As
I find that hon, Members are anxious that
more time should be given and they [eel
that four hours will not be sufficient.
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Shri Sham Lal Saraf (Jammu & Kashmir):
If more time is mecessary, you can extend
the time., (Interruption).

Shri Satya Narayan Sinha: I have suggest-
cd we can sit late till night. It will be some-
thing novel also, because Parliament has
never had so far any night session., Some
Members were also anxious that we must
sit through the night and finish this Bill,
Therefore, 1 have suggested that we shall
have this sitting today as late as we couid,
as late as we fecl it is necessary, at least till
the time when we generally go to bed: till
then we will go on. '

Shri Harj Vishnu Kamath (Hoshangabad):
Will we have dinner here ?

Shri Satya Narayan Sinha: Yes, there will
be dinner; we will have dinner for all those
hon, Members who will continue to be herc,

= 7gAR a8 =T aw I FEw
8, 39 FTIGT AT, 39T I Fi @A
F¥ fear war?

Shri U. M, Trivedi:. The point for conside-
ration is this: the Leader of the House has
suggested that in vicw of the fact that the
motion in respect of defence will have to be
taken up at 4 O’clock, we will have the dis
cussion of this Bill only for two hours today,
The point is that in just four hours this
Bill containing so many clauses and 16 Sche-
dules— mind you—cannot be finished how-
ever much one might tryv. 1 had suggested
15 hours. Even if they want to sit till
tomorrow midnight, we have no objection.
We are prepared to sit, But then the
question is that you will have to make
provision for 15 hours. Do not have just
four hours and then say, we will extend it
by one hour, and then by another one hour
and so on, That cannot be done. It is
not possible, This Bill cannot be finished
within four hours,

Shri Raghunath Singh: There are many
other important Bills also which are pending.
Therefore, we cannot continue with the Bill
tomorrow also.

Mr, Deputy-Speaker: The motion of Shri
Siddhanti has to be taken up.

Shri Satya Narayan Sinha: I think that
could be postponed to tomorrow, after this
Bill is finished,
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Shri Raghunath Singh: Yes, but I will
continue my spcech on that motion.

Mr. Deputy-Speaker: So, we will take up
That
motion will be postponed to some other
day.

Shri Kapur Singh: Whatever may be the
urgency, the Punjab Reorganisation Bill
cannot be finished within four hours, let
alone one hour or two hours. Let us not
give an impression to the outside world
that this House treats its legislative duties
with levity. This is not a Bill which could
be passed in a hurry; this is not the type
of Bill which can be disposed of in haste.

Mr. Deputy-Speaker: We will have three
hours today, and if possible the whole of
1emMOITOow.

Shri Satya Narayan Sinha: We are sitting
till late iuto the night; as I have suggoested,
weare having dinner.

Mr. Deputy.Speaker: Night session today
Or LOMOTTOWr ’

Shri Satya Narayan Sinha: Today; to-
night, not (Interruption). 1
have suggested the motion to you. You
may put it to the vote, as you like.

tomorrow,

Shri Kapur Singh: It is not like giving
the dog a bad name and hanging i) If
we are going to do it and finish it within
four hours, it cannot be done like that.
You cannot do it if the rule of law is to
prevail. After all. this is Parliament aud. ..
{Interruption) .

Mr. Deputy-Speaker: The Bill is before
the House. It is on the agenda. We have
(Interruption), 1 am
putting the Minister’s motion to the House.

Shri S. M. Banerjee (Kanpur): I want to
say onc thing. 1 agree with the hon.
Minister that this Bil is important. This
Bill is a very important one and there is
no doubt about it. After all, if we have
to conclude the session on the 7th, that is,
tomorrow, we have either to sit through
the night or during the night or do some-
thing about it. Otherwise, we cnnot
have a proper discussion. If we want to
sit in the night today, 1 do not mind; it
we are provided good meal here, we do not
mind; we will sit up to 8, 9 or even 10
O’clock. But the whole difficulty will be,
this discussion wil continue tomorrow;
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after four hours, it will go for tomorrow
also.

Some hon. Members: No, no.

Shri S. M. Banerjee: Kindly hear me.
There is another difficulty, Shri Siddhanti’s
motion is there. That has to be replied to
by the hon. Defence Minister in the face
of new threats from China and Pakistan.
If it is not taken up, it will lose its signi-
ficance absolutely. Then there are two
half-hour discussions which are very im-
portant. One of them, as has been very
ably acknowledged by the hon. Speaker,
is a very important one—the recogni-
tion of the union, a matter in  con-
connection with which I was asked to go
out from the House the cther day. Then
there is the other halfhour discussion. All
these are there. 1 would request the hon.
Minister to postpone all these three items
to tomorrow. If we can possibly sit till
late in the night, let the Punjab BilL con-
tinuc up to 7 O'clock or till 7.30. Let us
sit for the whole night tomorrow if mneed
be. We shall inform our family members..
(Int-rruption)

Shri Hari Vishnu Kamath: By your
leave, I wish to make one point. I am
glad that my hon. friend Shri Satya Narayan
Sinha has accepted my proposal which have
been trying every session, that we must
have one night sitting every session. He
has acceded to that today and we will have
tonight, a night session,

Then, I also agree with my hon. friend
Shri Kapur Singh that we should not give
the impression that in a matter like this, it
is being hustled, that a very important Bill
Iike the Punjab Reorganisation Bill is being
hustled. I would request the hon. Minister
humbly, but® most carnestlv. that in case
the business before the House needs more
time—we will sit tonight also—if the Houses
need more time for this important measure,
we will continue with this Bill tomorrow as
well, and the Government should agree to
extend the session by a day, till Friday, be-
cause Thursday is a holiday. Why should
not this House also sit on Friday if
necessary?

Mr. Deputy-Speaker: I will put the hon.
Member’s motion to the House.

Shri D. C. Sharma (Gurdaspur): Sir, you
are hearing everybody except those who are
1657 (Ai) LSD—4
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affected by this Bill

Mr DeputySpeaker: Do you want to
say something?

Shri D. C. Sharma: This is a very im-
portant Bill; not only on account of its own
merits, but on account of its further con-
sequences, which some persons on the
Treasury Benches do not see. This Bill has
to be gone into very very carefully. It is
no use saying, we must finisfi Yhis today. It
is not like saying, we must finish this food
today, because it will rot tomorrow. It is
not an item of food. It is an item of legis-
lation of supreme importancc to this
nation.

I suggest that you take it up today from
2 to 4. as the schedule dictates. Tomorrow
we will continue with it, My hon.. friend
on the other side said, we require 15 hours.
I fully agree with him. We do not want
that this work should b¥ done in an extem-
pore, impromptu and ad hoc manner. This
work should be done in a thorough-going,
comprchensive  manner. Already the
Gujarat pcople want three arcas—a State of
Gujarat, a Union Territory of Kutch and
a Statc of Saurashtra. The members on
the Treasury Benches are out of touch with
the realities of life and they do not know
the further consequences of this Bill. This
Bill should be given 15 hours. As I said,
this Bill may be discussed for 2 hours today,
for some hours tomorrow and, if need be,
the session should be extended. If you
husile this Bill, you will be doing a great
deal of injustice not only to Punjab but
also to the future of this Indian nation.

Shri Kapur Singh: It will be a disaster in
more than oac way to hustle through this

Bill.  With these words, I support my
friend, Shri D. T. sharma.
Dr, M. S. Aney (Nagpur): Patliament

should not be hustled in its legislative work.
It has to do its work in a proper and
deliberate way.

Shri D. D. Puri (Kaithal): While support-
ing the motion moved by the Leader of the
House, I suggest fhat we allot 8 hours to
this Bill We can sit late and finish this
Bill today itself. .

Shri Hem Raj (Kangra): I also feel that
the Bill requires a longer time. So, if it
is continued tomorrow also, it docS not
matter. The time should be extended.
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Shri Satya Narayan Sinha: 1 quite
appreciate the anxiety and concern which
members from Punjab particularly feel
about this. My idea is not to hustle it.

Shri U. M. Trivedii .Why do you say,
members of Punjab? All of us are con-
cerned about it; it is a national issue. We
represent the whole of India. In this
Parliament, nobody represents any parti-
cular place,

Shri Satya Narayan Sinha: I have already
listened carefully to my words, I said,
members from Punjab particularly. 1 have
not said that the hon. member has no
interest in it, He is more interested theu
the Punjab members, if he is satisfied with
that.

Shri U. M, Trivedi:
allegation.

Don’t make any
It is nothing more, nothing less.

shri Satya Narayan Sinha: I have alrcady
requested the House to sit longer hours.
Even by sitting longer hours, if sufficient
discussion has not taken place, there is no
sanctity that it must be passed tonight. 1t
may be taken over to tomorrow. Lect us see
how much time we are going to give to
this Bill. Suppose we sit till 9 o’clock to-
night. Even then if it is found that it has
not been adequately discussed, we can carry
it over to tomorrow.

oY qgaEe fag v 6w
O o@a qq

JaIRAZ AT AT Gz I

ot gz fag: 7 70 A g
@, & 33 wEAany

I WERD: AR, FE

st qgEte fag: zw © T a3y
8 G AT 9 I q&r AMAT: 9 &R
I aF d27 ¥ 3 faw & am
gy Jfeeg w6
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Mr. Deputy-Speaker: 1 think it is agreed
to. We will go on as long as possible to-
night If it is not finished we will take it
up tomorrow. :

Shri Satya Narayan Sinha:
finish it tomorrow.

We shall

Mr. Deputy-Speaker: The hon. Home
Minister.

The Minister of .Home Affairs (Shri
Nanda): . Sir, I beg to more......

Shri Hari Vishnu Kamath: On a point of
order.

Shri Deputy-Speaker: Let him move the
motion and let me place it before the
House.

Shri U, M. Trivedi:
motion being moved.

1 object to the

Shri Hari Vishnu Kamath: You have
read out the item that this Bill be taken
into consideration. I rise, on a point of
order.

Mr DeputySpeaker: Shri Prakash Vir
Shastri has written to me that he wants to
raise a point of order. Let me hear him

first.

s aFm T et (faae)
Sqrenat TR ¥ {AEq
fegas wiEg=a a0 wweEdE
fauta 2 =07 A aw, F ogfwar
FqT FTH AITAq gadT fammi &
it mEar fmdm & ozm faw &

FJETHES BT J A4 T 299
qgel 29 3z & 5 79 fawm wvama
4 ® Wl 9 @® AgE™ #1991
A% ¥ 99 H w1 war 2 fE
dmz w1 afqm E8Edr wmn
ST A gAr & ARAT q9r
F =ara9 gadr faawi w0 AOwT
59 TW F FIX AR gET & 1
A oo v ¥ o fmr 2OA
I ] T GAWT E:
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"I G TS F AT
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g o wfe e F
gy offem g7
guz A F wag § {49 &0
fazag wigfd awg qgga &
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qT 9dTd grE F1E AT WET muel
grafa ¥ @F @wr oW
afrr & gEd @w 352 (i)
239 ¥ it mz v ¥ d3d §
5
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g & 9w w1 usmiy @ owTEfa
faely & a1 @Y et 9% ¥ T=-
O Z, AR AE AW FT I
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Tgw g fF Swas @ 170 &
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[=f s W]
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# oz =27 2 afaam Frara 170
Faqee gfmmn & oweT FEd 54
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foame 7@ fF o w21

Some hon. Members: first.

Mr. Deputy-Speaker: Shri Trivedi—

Shri Kapur Singh: Sir, let the Law
Minister be here,

Mr. Deputy-Speaker: I shall give my rul-
ing on this.

Shri Hari Vishnu Kamath: There are
other points of order. All will have to be
taken up together.

Mr. DeputySpeaker: Hon. = Members
may go on. In the meantime the Law
Minister will also come.
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Shri U. M. Trivedi: Sir, there is a news
item appearing in the Tribune dated
Saturday, 3rd September 1966.

Mr, Deputy-Speaker: What is the point
of order?

Shri U. M. Trivedi: Uuless I state ths
fact I cannot come to my point of order.
The news item appears under the heading.
“Writ petition about Kharar”

Mr. Deputy-Speaker: Writ petition about
what ?

Shri U. M. Trivedi: In the area which is
going to form the Union Territory of
Chandigarh there is an area which is
known as Kharar.

Mr. Deputy-Speaker: Let us not go into
the merits.

Shri U. M. Trivedi: Sir, without mention-
ing this it is not possible to state my point
of order. This is not a point which I can

straightway state. The news item reads
like this:

“A petition for leave to appeal to
the Supreme Court in the matter of
the decision of the Union Government
transferring a part of Kharar tehsil to
Punjabi Suba and declaring Chandi-
grah as a Union Territory contrary to
the recommendations of the Punjab
Boundary Commission was filed by
Mr. Shri Chand Goyal, advocate, on
behalf of six persons, in the Punjab
High Court.

This arosc out of a writ petition pre-
ferred by Mr. Amar Singh Girdhar,
President of the Constitution Society
of India, Ambala, Mr. Om Prakash,
President, Jan Sangh, Kharar, and
others challenging the decision of the
Union Government. The writ was
dismissed in limine on August 19, 1966
by a Division Bench of the Punjab
High Court consisting of the Chief
Justice, Mr. Mehar  Singh, and Mr.
Justice D, K. Mahajan.

The petition for leave to appeal to
the Supreme Court against the order of
the Division Bench is likely to come up
for hearing in the near future’
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In other words, this news item appeared
on 3rd September and it indicates that this
matter is sub judice before a court of law.
If a matter is sub-judice before a court of
law, then we have a provision in the rules,
Rule 352, which says:

“A Member while speaking shall
not refer to any matter of fact on
which a judicial decision is pending.”

Now, this is a patent fact. It does not re-
quire any explanation whatsoever, that a
judicial proceeding is pending in a oourt
of law. If it is pending in a court of law,
how can I discuss, how can any Member
discuss the propriety or impropriety of the
inclusion of Kharar tehsil in the Union
Territory or inclusion in Ambala District
or anything of that kind? It becomes a
difficuit problem for anyone to assert one
way or the other on account of this mattex
being pending before a court of law. In
the Bill itself the position is made clear
that a matter which is referred to a court
of law or, what we call, pending before a
court, will be treated as a matter which
is sub pudice. Our Supreme Court Rules
also. say:

“As soon as a petition and all
necessary documents are lodged, the
peti ion shall thercupon be deemed to
be set down.”

That means, whenever such an application
is there and if all necessary documents have
been filed, as in this case leave to appeal
application has been filed and is coming
up for hearing, under the rules of the
Supreme Court also it will become a sub-
fudice matter. If a mateer is sub-judice,
as it is in this case—1 do not want to dwell
upon other unconstitutional provisions that
are coming up to this Bill—they are uncon-
stitutional and I have no doubt about it
in my mind—I leave it to Shri Kamath to en
large upon them—as a lawyer, I may say
that this technical difficulty is standing in
the way of our proceeding with the motion.
1, therefore, say that this motion is out of
order and unless and untd this matter is
decided by the court of law we cannot take
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it up and discussion in this House must tbe
kept pending till a decision has been
arrived at.

Shri Hari Vishnu Kamath: Mr. Deputy-
Speaker, Sir, I have no desire whatsoever
to block or delay the passage of such an
important measure, but I am sure the
House is vigilant enough and will be vigi-
lant emnougl:, careful enough, to ensure
that the provisions of the Constitution and
the Rules of Procedure are not ignored,
distcgarded or by-passed in the process of
passing this Bill,

I will first invite your attention to the
Bill itself. Please turn to the Presidential
recommendation. My hon, friend, Shri
Trivedi wanted me to enlarge upon a parti-
cular point, but I am raising this point of
order on a different count. But, Sir, be-
fore I proceed, I would certainly urge you
to send for the Law Minister, ] do not
know whether it is not his duty to assist. ...
(Interruption) . I know the hon. Home
Minisier  can  manage it himself, I know
his capacity, and I know he is competent,
but the Law Minister must assist him on
such occasions. Now, the Presidential Re-
commendation has been deemed to be ne-
cessary, not merely because of articles 110
and 117 coming into the picture but also
article 3. The Presidential Recommenda-
tion refers to three articles on account of the
provisions in which the recommendation of
the President has been deemed to be neces-
sarv—urticle 117, article 3 and article 274.
These three come into play. Please turn
your attention to article 3 of the Constitu-
tion.  Article 3 of the Constitution
empowers Parliament to make laws for
this purpose and the Bill is before the
House for reorganisation of the Punjab in
accordance with the provisions of article 3.
But wha; has its proviso to say. The pro-
viso is important. May I, by your leave,
Sir, read that proviso in extenso? That is
important, It says :

“Provided that no Bill for the pur-
pose shall he introduced in either House
of Parliament except on the recommen
dation of the Presmacnt....",
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[Shri Hari Vishnu Kamath]
That has been complied with. So far so
good. Then it says:—the sccond part of
the piovisy is cqually if not im-
portant—

more

“

....and unless, where the proposal
contained in the Bill affects the area,
boundaries or name of any of the States,
the Bill has been referred by the Presi-
dent to the Legislature of that State
for expressing its views thercon within
such period as may be specified in the
reference or within such further period
as the President may allow and the
period so  specified or allowed has
expired.”

Now, the very first requirement, the sine
qua non, is that the President must refer
the Bill to the Legislature of the State. The
second is that a period must be allowed.
The third is that period must expire, Nonc
of these three conditions has been com-
plied with.

I raised this point in connection with rhe
Punjab Legislature Conferral of Powers Bill
also earlier, The Legislature of the State
of Punjab has not been dissolved and that
has been admitted by the Government also.
Government admits that it is still in exis-
tence and still continues to function, It has
not been convencd but it exists; it has not
been dissolved. I had quoted the article
at that time. Under that article it has
not been dissolved. There cannot be a
haifway house and there cannot be a
third alternative; a third situation is not
possible.  Either the Legistlature exists or
it does not cxist. There cannot be a
halfway house. Now, the Legislature ex-
ists; it has not bcen dissolved; it is not
defunct; it is not functus officio, There-
fore, it cxists.

Now, what practical difficulty is therc for
the Government, for the President. to refer
this Bill to the Legislature of the State of
Punjab for its opinion? That is the first
point, Secondly, even assuming for the sake
of argument—I de not concede it. but as-
suming for.the sake of argument—that the
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Punjab Legislature is in a state of suspen-
ded animation and that all its powers have
been taken over unlawfully—rather, I will
not say unlawfully; I will say irregularly—
by thc President through Parliament, the
Legislature of Himachal Pradesh exists and
functions, This Bill will affect Himachal
Pradesh as well as Punjab, The Territorial
Council or the Assembly of Himachal Pra-
desh is there. Whatever its name may be,
that Legislature exists.

Now, 1 raised this point last year, in
last September, in connection with another
Bill. When my hon, friend, Shri Dixit—
he is not now in his seat—also raised this
point, Shri Jaisukhlal Hathi, the Minister
of State in the Ministry of Home Affairs,
said that under the General Clauses Act the
word “State” includes “Union Territory”.
I raised this point the other day also when
the Constitution (Amendment) Bill was
before the House. I said that it was not
necessary because the General Clauses Act
makes it clear that the word “State” includes
“Union Territory”, But Shri Hathi said
then that it is only as a matter of abundant
caution this Bill has been brought in, be-
cause in the Re-organisation Bill it is ne-
cessary to specify, to make it quite clear,
that the Union Territory comes within the
ambit of that article, Be that as it may,
it is now an admitted fact that the word
“State” here includes Union Territory. In
article 3 the Word “Union Territory™ is
not mentioned at all, but the word as
such, on his own showing, the showing of
the Minister of State for Home Affairs, Shri
Hathi, includes ‘“Union Territory”.

Therefore, 1 submit, first, the Punjab
Legislature is in existence and so the Bill
should have been referred to the Punjab
Legislature, Secondly, the Legislature of the
Himachal Pradesh, at lecast, exists and con-
tinues to function in a constitutional man-
ner, It is still there. not in a state of
suspended animation, fully in existence, fully
alive, not merely alive but fully alive, and
kicking also if necessary. The Bill has not
been referred either to the Legislature of
Punjab or the Legislature of Himachal Pra-
desh. Secondly, some period, some time,
must he given to those Legislatures ro
consider it and make up their mind, to
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give their opinion. Thirdly, the time should
expire also. Then alone could the Bill be
introduced in this session.

One more point, and that is this. You
will see. Sir. that article 4. which flows from

article 3. reads :

“Any law referred to in article 2 or

article 3 shall contain such provisions -

for the amendment of the First Sehe-
dule and the Fourth Schedule as may be
necessary to give effect to the provisions
of the law and may also contain such
supplemental, incidental and consequen-
tial provisions (including provisions as
to rep ation in Parli and in
the Legislature or Legislatures of the
State or States affected by such law),
as Parliament may deem necessary,

(2) No such law as aforesaid shall be
deemed to be an amendment of this
Constitution for the purposes or article
368."

Article 4 is rclevant. Now, what have they
done here? Shri Prakash Vir Shastri rais-
ed a cogent point that unless the relevant
article is amended, which provides for re-
presentation by direct election, this Bill
will be out of order, Now, what have they
done with regard to the Fourth Schedule ?
Plcase turn your attention to page 58 of
the Bill. In the first paragraph they have
listed here the names of the sitting Mem-
bers whose term of office will expire on the
2nd April 1968, The names of Shri Chaman
Lal and other namavali are  mentioned
here. There are three paragraphs.  First of
all, ther: s a minor crror. I do not know
whether  the membership  of Parliament
constitutes an officc. I do not think it is
correct to say “term of Office” in relation
to the membership of Parliament. T1f he
is the holder of an office and if he holds
an officc of profit, he is disqualified from
being a Member of Parliament. So. the
term should be “membership”; the term
“office” is a wrong phrase, Tt is said in
the Fourth Schedule “whose term of office”.
I think it is wrong to call the tenure of
membership of a Member of Parliament as
“office”. Anyway, that is a comparatively
minor poiat.
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Ariicle 4 refers to various matters, not
merely representation in Parliament. Hewe
the Fourth Schedule refers only to Parlia-
ment. The first para refers to Rajya Sabha;
the second para refers to Rajya Sabha; the
third para also refers to Rajya sabha.
All the three paragraphs relate to Members
in thc Rajya Sabha representing Punjab.
Now, Parliament, I suppose, consists of the
two Houses, Lok Sabha and Rajya Sabha.
1 suppose there is no need to argue that
point,

Shri Sinhasan Simgh (Gorakhpur): And
the President also.
Shri Hari Vishnu Kamath: I am glad

that Shri Sinhasan said that Parliament con-
sists of the two Houses and the President.

Now, is it adequate in the light of the
provisions of article 4 of the Constitution,
to specify in the Fourth Schedule te the
Bill only the names of Members of Rajya
Sabha, whose terms of office—whose member-
ship, I should say—expires in 1968, 1970
and 1972 ? That is all that is contained in
.the Fourth Schedule.
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The first paragraph deals with the Members
fn Rajva Ssbha expires in 1968;

whose teri
the secondd para dods wish those whose term

s in 1077 i e third with those
es in 7

enp
Whose

What will hasnen to the Members of the
froeent State of Pupict in the Lok Sabha
Who will rep: =@ whe2 Which membeds
TLaiy State, the new
Punish State or the ¥ Suba and the

Himachal Pradesh > That is not
sperified in the Bill.  Sir. if that is not
specified. yon will make vourself open .lo
the charge of abetting the Government 1n
violating articles 8 and 4 of the Constitution,

wiil represent the

new

Shri'D. D, Puri: We are representing
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[Shri D. D. Puri]

constituencies here and not any State, Rajya

Sabba rcpresents the States. It is the Council
of States.

Shri Hari Vishnu Kamath: Then why
mention Parliament ?

Shri Tyagi (Dehra Dun): The question
arises whether we can, in the Parliament,
attribute one particular constituency to a
Member,

Shri Hari Vishnu Kamath: There is a
possibility that on the border between
Harayana and Punjabi Suba therec may be
certain constituencies which may get mixed
up or, to use a milder word, get altered.
Therefore, what will happen to a Member
Tepresenting that particular constituency or
a part of the constituency? What will he
represent?  Which constituency will he re-
present? That is why article 4 is very
specific and very clear. Will vou please
read that again? It says that Parliament
may make such provisions as are supplemcn-
tal, incidental and consequential—it is verv
comprehensive—including provisions as to
representation in Parliament. Thev have
said ‘Parliament’, If they had in mind
only Rajya Sabha, they would have said
so0; they would have said only “Council of
States”. The very fact that the word “Par-
liament” is mentioned here means that the
founding fathers had both Houses in mind.

Besides that, it is not only Parliament that
is mentioned there but also “the Legislature
or Legislatures of the State or States”.
Therefore it is necessary to specify in the
Fourth Schedule the corresponding details
with regard to the membership of the three
States—Harayana, Punjabi Suba and Ilima-
chal Pradesh—who will represent which
State in the new States that are coming
into existence in November or whatever date
the Government may appoint,

Please, therefore, go to the root of the
matter. You cannot brush it aside in a
trice. 1 want you to ponder over these
points of order. You may even give the
ruling tomorrow or later whenever you
want, but do not give it in a hurry, In
the Supreme Court, if it is called in ques-
tion, it may be struck down. You will
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say, “What can we do? The Supreme Court
has the power”, We must work in har-
mony and union for the welfare and bene-
fit of the people of the Punjab and the
whole of India. It is no use saying that
these are all constitutional points; so, let
the Supreme Court decide them, Let the
Law Minister come and answer these points
if he cannot answer them,

-

Shri U, M. Trivedi: Yesterday the Sup-
reme Court struck down the Metal Corpora-
tion Act,

Shri Sinhasan Singh: Sir, three difficul-
ties are pointed out. One relates to article
170 of the Constitution; the other is by
Shri Trivedi and others that there is a case
pending in the Supreme Court and the
third by my hon, friend Shri Kamath here
relating to articles 3 and 4.

Shri Prakash Vir Shastri: What about

President’s consent?

Shri Sinhasan Singh: The other is about
the President’s consent,

As far as the pending case in the Sup-
reme Court is concerned, what is pending
is an application for permission to file an
appeal against the writ petition dismissed
hv the High Court. To my knowledge only
an application is pending for decision whe-
ther permission should or should not be
given for an appeal and no point of law
ia to he decided: no decision is to be given
on a point of law, So, there is no case
pending so that a discussion here can be
harred here under rule 352, Only an appli-
cation is pending.

Shri U. M. Trivedi: The matter is pend-
ing.

Shri Sinhasap Singh: The matter is not
pending, only an application is pending to
re-agitate the matter in the Supreme Court,
‘The implication is that it is not a proceed-
ing which can cover these proceedings.

‘But my dcubt here is of a serious kind
and I agrce with Shri Prakash Vir Shastri
and other friends because article 170 comes
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an the way. Article 170 says clearly:—

“Subject to the provisions of article
333, the Legislative Assembly of each
State shall consist of not more than five
hundred”—

mark the words—

“and not less than sixty, members
chosen by direct elcction from territorial
constituencies in the State.”

So, to constitute an Assembly every member
must be dircctly elected from a constituency
in the State. To complete that number of
60 what we are doing is that we are adding
eight members of the existing State Council
under clause 16 of the Bill. Clause 16
of the Bill says:—

“The eight persons specified in Part
A of the Seventh Schedule who are
members of the Legislative Council
chosen by the Local Authoritics’,
Graduates’ and Teachers’ constituencics
of the existing State of Punjab shall,
on and from the appointed day, become
members of the Legislative Assembly of
the State of Haryana as if thev were”—

mow mark it—

“members chosen by direct election to
that Assemblv from the territorial
constituencies within that State.”

That means, by this provision in this Bill
we want to confer on those members the
status as if thev have been elected by terri-
torial constituencies in the State. Whether
‘we can do it is a point for consideration,
Can we in a way get rid of article 170 of
the Constitution, which clearly says that
a man must be elected directly by the
people, by the voters, in the constituency?
Here, though he is not elected. he will be
deemed to have been elected. If in article
170 it was said “sixty members chosen by
direct election or ptovided under any law
4ramed by Parliament”, if those words were
there, this law could have replaced that
provision. But there is nothing like that
in article 170; so, by any law we cannot
confer upon a member the right to have
‘been directly elected from a territorial cons-
dtuency.
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There are only 54 constituencies in the
proposed Haryana State, So, we are exiend-
ing that number of 54 to 62 by this legisla-
tion, How could these eight be constituen-
cies unless a Delimitation Commission has
so dclimited them? The Delimitation Com-
misston delimits constituencies. Unless the
coustituency is delimited, no member can
be presumed to have been elected from
that consiituency, Without there being any
delimitation and without there being any
constituency, cight members are being as-
sumed to have becn elected as members from
those constituencies which will mean that
clause 16 of the Bill will be declared
ultra vires by the Supreme Court or High
Court if anybody sought to go to the court,
So, why pass a law which tomorrow, after
passing, can be challenged by any citizen
in a law court and get it declared null and
void?

We are going to have a marathon session
of the House by sitting till nine o'clock, but
all our cfforts will be put to nought by
anybedy going to any court and getting it
declared null and void. If we are sanguine
and genuine about providing Haryana as a
perfect  State with 60 members, then be-
fore passing this law we can amend the
Constitution and say that instcad of 60,
there will be 54, 52 or 50 members. With-
out taking to an indirect wav of having
this by a provision made in this law, we
can directly change the Constitution,

The other point is this....
taken

Mr. Deputy-Speaker: You have
more than 10 minutes.

Shri Sinhasan Singh:. Just a minute.

This Bill depends on the Constitution
Amendment Bill which we have recently
passed, This Bill could not have
come unless we had amended the Constitu-
tution. So long as there is a Bill which
is consequent or dependent upon amother
Bill which has been passed by the House,
unless that is passed by the other House
and assented to by the Président, it cannot
be discussed by the House. The Law Minis
ter is not here. I think, the Home Minis-
ter cannot reply off-hand.
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Shri D. D. Pari:,

submission?

May 1 make a brief

Mr. Deputy-Speaker:
Home Minister.

No, no. The

Shri Nanda:
raiseq here.

I shall reply to the points

I assume  that  all  the criticisms
made, all the suggestions offered, al] the
comments and observations made, have been
in a spirit of helpfulness and not with a
view to delay this important piece of legis-
lation, Although -when a point of Consti-
tution arises ultimately the Supreme
Court has to deade it, yet it is good that,
if there is any reasonable doubt on the
ground of any kind of conflict with the
provisions of the Constitution—it is very
welcome—it should be urged and it should
be taken into consideration. But if we
feel that we are on good ground, on strong
ground, then we have to proceed and we
have to leave these matters to be settled,
if any question arises, in due course. As
long as we feel that we are on strong
ground in the matter of any provision be-
ing consistent with the Constitution, we
have to proceed. The views may differ....

Shri K. C. Sharma (Sardhana): How do
vou explain article 170 of the Constitu-
tion?

Shri Nanda: I am coming to various ob-
jections raised. If there is any legal nicety
to be explained, my colleague may do that.

One thing was about the assent of the
Now, the Constitution (Amend-
of

President.
ment) Bill providing for the transfer
territorv was assented to by the President
on the 27th Aungust. That s number one.
Secondly. about a Bill dependent on an-
other Bill that wis in the Rajva Sabha,
it was passed, and the assent has been
obtained. So, these two things go out,
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Shri Nanda: I am told, it is not meces
sary.

Now, I will take up the other polnts
which have been raised. The first thing
is about a writ, that there is a writ and
there is a matter pending before the Sup-
reme Court.  Now, I shall submit that if
Parliament’s business has to be paralysed
by anybody moving any kind of a writ any
day, no business can proceed here in this
House. 1 think, even a commonsense view
would be that apart from going into the
details of the legal provisions. But the
advice given to me is that this fact that there
is some kind of a writ petition does not
come in the wav and that it should not
come in the way of this Bill being taken
up.

Shri U. M. Trivedi: Kindly read Rule
352.

Shri Nanda: I am told it is for Resolu
tions. What has it to do with the B{l}
here?

Shri U. M. Trivedi:. Rule 352 says:

“A member while speaking shall not—

(i) refer to any matter of fact on which
a judicial decision is pending;”

How can you refer to any such matter?

Shri Nanda: Well, this is very far-fetch-
ed. There are special provisions relating
to the Bills. Let something be pointed out
in those provisions.

Another point was about the Legislature
of Punjab still being in existence.. ..

Shri Hari Vishnu Kamath: And Hima-
chal Pradesh Asscmbly also,

and that therefore,
it is obligatory to refer this for consultation.

Shri Hari Vihsnu Kamath: For an opi-
nion.

Shri Nanda: This matter was brought up
earlier and an answer was given. The same
answer stands now. The President’s Pro-
clamation says . . .
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Shri Hari Vishnu Kamath:
solved.

It is not dis-

Shri Nanda:... . .. . the operation of the
following provisions of the Constitution in
relation to that Statc are hereby suspended,
namely, so much of the proviso to article
3 as rclates to the Legislature of the State.
Under article 356, the President has taken
over all the functions of that Assembly.
Therefore, you cannot say that the Presi-
dent has taken over the functions and still
that Assembly must functions particularly

Shri U. M. Trivedi: That you are doing.

Shri .Nanda: When the Council of
Miristers is not there, how can it function
that way? It has not got that apparatus.
Whatever you call jt, whether the word
‘suspended animation’ is proper or not, the
fact is that today, in the present conditions,
till this Bill is passed, that Assembly can-
not function. These functions can be re-
stored by the passage of this Bill. The Pre-
sident has assumed the powers and the
functions of that Legislature. This is my
answer.

Shri Alvares (Punjim): Dhy did you not
adopt the Kerala pattern in dissolving  this
Assembly?

Shri Nanda:, That is not relevant here.

Shri Hari Vishnu Kamath: Will the Pre-
sident’s opinion be regarded as equivalent
to the opinion of the Legislature under
article 3 of the Constitution?

Shri Nanda:. If the President’s opinion
as to the nuraber of things which can be
equal to laws can be accepted, then about
this also it should be accepted. If regard-
ing actual legislation, the President has the
authoriiy and the power, then to say that
here he has not the power in this case is
not correct.

Shri Hari Vishnu Kamath: You have not
dealt with the point of Himachal Pradesh
Assembly.

Shri U. M. Trivedi:. By reading this,
you will mean that the Bill may be refer-
red by the President to himself,
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Shri Nanda: That provision is not upera-
tive,
about eler-

The next point is direct

tions . . .

Shri Hari Vishnu Kamath: What about
the Himachal Pradesh Legislature?

Shri Nanda: Some territory is being
translerred to Himachal Pradesh. That is

all.

Shri Hari Vishnu Kamath:. It is obliga-
tory.

Shri Nanda: That is a Union Territory,
not a State. Already we had to pass the
amendment of the Constitution in order to
do that.

15 hrs.

Now, I shall proceed to the other point.
Shri Prakash Vir Shastri made a good point,
good in the sense that it does raise a signi-
ficant question. Well, that was before us
also. The fact that the number of members
of the Assembly who will be available in
Haryana is going to be less than 60 was the
problem. Do we create a State there or
not?> That was the problem. The num-
ber is 54 members. There are two ways.
One is to constitute the State Assembly
with 54 members. The other was: increase
the number by drawing upon such of the
members of the Council who were not elect-
ed by the members of the Assembly but
who came from territoria] constituencies in
the sense that they have been elected.
Now I scc what the hon, Member savs as
a point. That was sought to be dealt with
by reference to the same Article 4. It is
there exactly for those purposes. When re-
organisation occurs, it is not possible to
mcet every contingency, to meet every situa-
tion in terms of all the provisions. Some-
thing may have to be done and the posi-
tion may have to be varied. In that, we.
may come in conflict with some other pro-
visions and it was for that purpose, it savs:

“Any law referred to in article 2 or
article 3 shall’ contain such. pro-
visions for the amendment of the
First Schedule and the Fourth
Schedule as may be necessarv to
give effect to the provisions of the
law and may also contain such
supplemental, incidental and conse-
quential provisions (including pro-
visions as to representation in Par-
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liament and in the Legislature or
Legislature of the State or States

affected by such law) as Parlia-
ment may deem necessary.
“No such law as aforesaid shall be

deemed to be an amendment of this
Constitution for the purposes of
articlc 368."”

This is rucaningful. I hope the hon. Mem-
ber will see the importance of this. It means
that for the purpose of these consequential
changes relating to  representation, etc.,
certain things can be done which may con-
flict with some article of the Constitution.

Shri Hari Vishnu Kamath:
majority.

Two-thirds

Shri Nanda: And yet, that will be al-
lowed for the purpose of this reorganisa-
tion. But that will not be demed to be
changing the Constitution itself. Now that
is a consequential provision. Another fact
is that the same procedure has been adopt-
ed in pervious cases of reorganisation also
and has not been questioned or challenged;
therefore, it has stood the test of time.

There werc two ways of dealing with it.
We have discussed and we think that pos-
sibly the better way may be to avoid draw-
ing upon members of the Council because
it is not only a question of variation which
will be necessary for the purpose of en-
larging the Assembly to come within that
minimum number, but it also brings in
another question of changing the character
of the representation. Although we were
advised that it might do, still we have
thought of making a change so that we
remove that doubt altogether and it is
possible to do so by bringing in this thing
*in another way; that is not by bringing in
the members of the Council but by letting
the figure 54 stand and Article 4(1) might
be resorted to for the purpose of validating
that particular provision. That is, the
departure or variation will then be in
terms of this Article and will be entirely
free from any kind of flaw or objection.

Shri Tyagi: The question arises ubout
the Council......

Shri Nanda: I have dealt with 4 or 5
Doints.
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Shri Tyagi: It is a Constitutional matter.
In Schedule IV, you say that so many
members shall belong to Haryana in the
Council of States and so many will belong
to the Punjab. Is it possible to compel a
member to belong to a constituency which

you suggest. The members belong to
particular  constituencics. You  cannot
change it without the consent of the

constituency and the consent of the mem-
ber concerned. How can you force a
member to belong to a particular consti-
tuency? (Interruptions) .

Shri D. D. Puri: We come to this when
we come to Clause 16, Schedule 1V. Are
we going into the individual clauses at
this stage?

Mr. Deputy-Speaker: Let the hon.

Minister finish.

Shri Nanda: All these cannot be brought
into discussion here for the purpose of
moving this motion.

It may be that somcthing clse might have
to be done. but in this case T am quite
sure that this change has been made in
the past and it has been made effective in
this way. It is only a question ot cur
having created two States. There has to
be some way of allocating the wvepresenta-
tives of the States to one Statc or the other.
This hgs to be done in some way and there
is a provision for that......

Shri Tyagi: Without the cousent of the
members concerned ?

Mr. Deputy-Speaker: He says that it has
been done pteviously also.

Shri U. M. Trivedi: The point that the
hon, Minister is making is this: Article 4
will cover up the irregularity......

Mr. Deputy-Speaker: Order, order. He
had his say already.

Shri U. M. Trivedi: The point is this.
The power to nominate is vested under
Article 333; the power of appointment by
nomination is only limited to Anglo-indians
under Article 333. The power about
election is in Article 170 and Article 170
requires that 60 members must be there.
How to get over that?
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Shri Nanda: As I said, there is consider-
able force in that from the point of view
of constitutional propriety. Therefore, this
will have to be met. Something will have
to be done. I agree. We are doing some-
thing about that.

Mr. Deputy—Spcakér: In this Bill ?

Shri Nanda: In this Bill. We are also
bringing in an amcndment. There are
certain things which are remediable by an
amendment which we can move here, but
they cannot form the basic objection to the
motion itself. At the appropriate time the
point can be raised and it will be met.

Shri Hari Vishnu Kamath: The main
point that was raised was that, according to
the Constitution (Amendment) Bill which
was passed by both the Houses of Parlia-
ment and was assented to by President—
I am sure he will agree that the Constitution
Amendment  Bill preceded this; it was
assented to by the President on the Z7th
August—Article 3 has been amended to
include. within the term ‘State’, Union
Territory also. We are violating our own
jaws, the laws passed recently by us. The
word ‘State includes Union Territory also.
‘Therefore, this Bill should have been
referred by the President to Himachal
Pradesh also. The Constitution (Amend-
ment) Bill was passed only last week, How
can we disregard this?

Shri Sinhasan Singh rose—

Mr. Deputy-Speaker : He may please sit
down. He had his say already. Now the
Minister has replied. He is an elderly
member of the House: he must obey the
Chair. He cannot keep on ctanding. He
may please sit down.
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Shri Sinhasan Singh rose—

Mr. Deputy-Speaker : I am sorry; he may
resume his seat. We have already taken one
hour and ten minutes.

Shri Nanda: About the State including
Union Territory, the proviso does not
include that.
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Mr. Deputy-Speaker : Shri Prakash Vir
Shastri has raised some points of order....

Shri Alvares: 1 have another point of

Mr. Deputy-Speaker :

please sit down.

Shri Alvares may

Shri Prakash Vir Shastri has raised some
points of order under rules 59, 66 and 352
of the Rules of Procedure.

Rule 59 relates to adjournment motions.
So, that does not apply. Rule 66 refers to
contingent Bills, The Home Minister has
aiready said that that Bill has received the
assent of the President.

Shri Bade: We do not have any ruling
from you Dbecause it scems to be already
decided.

Shri D. C. Sharma: The Home Minister
has replied to all the points very ably and
cogently, and, therefore, I think that to
raisc these points again is not fair.

Shri U. M. Trivedi: A Danicl nas come
to judgment now !

Mr. DcputySpeaker : Rule 352 (i) 1eads
thus :

“A member while speaking shall not—

(i) refer to any matter of fact on
which a judicial decision is pending:”.

The Home Minister has alrcady replied
to that poiuts and said that that rule does
not apply, and that does rot come in the
way of this Bill. That rule is regarding
a Member onlv and it savs that a Mcember
while speaking shall not refer to any matter
on which a judicial decision is pending,

Shri U, M. Trivedi: How can we refer
to the provision then?

Mr. Dcputy-Speaker: The flouse has
already been informed that it is only a
petition for admission and ot a case.
Therefore, that rule also does not apply.

Shri U. M, Trivedi: It is a matter where
a judicial decision is pending, and it refers.
to the same thing.
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Mr. Deputy-Speaker: Shri Kamath had
Taised certain constitutional points. One is
that it has not been referred to the Punjab
Assembly. The Home Minister has replied
that the Punjab Assembly is not cxisting
now, and the President has taken over all
the powers of the legislature......

Shri Daji: Since the President has takcen
over all the powers it should have been
referred to the President.

Mr. Deputy-Speaker : So, there is no point
of order.

Shri U. M. Trivedi: It is not functioning,
but the Assembly is there.

Mr, Deputy-Speaker: The next point is
about Himachal Pradesh. Tn clause 2 of
the Constitution (Eighteenth Amendment)
Bill which we have passed recently, it has
been provided :

“In article 3 of the Constitution, the
following Explanation be inserted at the
end, namely :—

Explanation I1.—In this article, in
clauses (a) to (e), “State” includes a
Union territory, but in the proviso,
“Statc” does not include a U'nion
territory.”.

That Bill has been passed. Hon, Mem-
bers have already passed that Bill. So, that
point of order also does not .pply.

So, there is no point of order left now.
The hon. Minister may move his motion.

Shri Hari Vishnu Kamath: What about
article 170 of the Constituiion rclating to
representation in the various States ?

Shri Nanda: I have already replied to
that point by quoting article 4 (1).

Mr. Deputy-Speaker : Government have
already tabled an amendment regarding
this and that would come up when the
televant clause is taken up.

Shri Hari Vishnu Kamath: But article 4
has not been complied with,

Mr. Deputy-Speaker : The amendment has
been tabled and it will be made in this
Bill itself. Article 4 has been complied with.
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Shri Alvares: On a point of order..... .
Mr. Deputy-Speaker: I am not allowing

any more points of order now. The hon.

Member may resume his scat.

Shri D, C. Sharma: You have already
disposed of all the points of order. I want
to know for how long the Housc will sit
today.

Shri Alvares : I would not take more tham
a minute but | shall just make a reference
briefly to my point of order.

Shri D. C. Sharma: One minute means
one hour in their vocabulary.

Shri Alvares: 1 want to draw your atten-
tion to onc thing. At page 13 of the

Mr. Deputy-Speaker : He can discuss that
point when the Bill is discussed.

Shri Alvares: I just want to draw your
attention to one thing. Clause 26 at page
13 of the Bill proposes a constitutional
amendment, and it reads thus:

“On and from the appointed day, in
article 371 of the Constitution, in
clause (1) the words “or Punjab” shall
be omitted.”.

Is it permissible to make a constitutional
amendment through a Bill of this nature?

Shri Nanda: Yes
Shri Alvares: How is that possible?

Mr. Deputy-Speaker: He can discuss it
when the clause comes up.

Shri Alvares: A constitutional amendment
requires two-thirds majority.

Mr. Deputy-Speaker: The hon. Member
can raisc that point when the clause is

taken up.

Shri Alvares : How is that possible ?

=it TFETEER TRAY ¢ JfEFT 170

Shri Alvares: A constitutional amend-
ment cannot be passed until it is passed by
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a majority of the Membership of the House
present and by a majority of not less than
two-thirds of the Members present and
voting.
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Shri Alvares: It cannot be made in this
manncr. We are not opposed to the Bill.
‘We welcome the Punjabi Suba.

Mr. Deputy-Speaker: I may tell Shri
Alvares and also Shri Prakash Vir Shastri
that this Housc has ncver taken up on
itself a decision on constitutional points.
It is always the courts that interpret the
Constitution.  So, if the House wants it
amay throw out that particular clause.

Shri Alvares: A constitutional 2mend-
ment has to be passed by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

Y TEEE woesht : SreaarS F
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Mr. Deputy-Speaker : T have already heard
Shri Prakash Vir Shastri and given my

ruling. Lect him please sit down. Now, let
us proceed with the Bill.

Y q¥ : GiEe AEART IS #<
®RE....

Mr. Deputy-Speaker: That is all over
now. Let Shri Bade please sit down, We
have already taken about an hour und a
quarter over this. Now, we should proceed
with the Bill.
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Shri Alvares: How can we do something
unconstitutional *

Shri Bade : Your argume:st or obscivaiion
that there are no points of crier any more
does not hold any water. On what ground
do vou say so ¥

Mr. Deputy-Speaker : [ have already given
my ruling. Now, Shri Nanda.

Shri Nanda: I beg to move*:

“That the Bill to provide fior the
reorganisation of the cxisting State of
Punjab and for  matters connected
therewith be taken into consideration.”.

H TFEER TR 0 W09 T
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(Shri Prakash Vir Shastri left the House)

15.16 hrs.
(Shrimati Renu Chakravartty in the Chair)

Shri Nanda: This is going to be a very
voluminous piece of legislation, if we judge
it by the number of clauses and also the
size of the Bill. But the basic provisions
and principles of the Bill are simple and
they can be stated briefly. I would like to
be brief otherwise also because we are very
keen to sccure the expeditious passage of
this Bill so that there need not come in its
way any kind of delay which might be
caused by needless prolongation of the dis-
cussion on this Bill.

The most outstanding event which this
Bill inaugurates is the formation of new
States, namcly those of Hariana and Pun-
jab, and the transfer of a certain area of
the existing Punjab State which goes to
cnlarge the existing Union Territory of
Himachal Pradesh. There is also the crea-
tion of the Union Territory of Chandigarh,
The formation of these new States and
Union Territories is to happen on and from
the appointed dav. That is what the vari-
ous clauses in Part III say.

*Moved with the recommendation of the President.
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[Shri Nanda]
Clause 3 says:

Punjab

“On and from the appointed day,
there shall be formed a new State to be
known as the State of Haryana... ",

Therefore, that appointed day becomes a
very signifiant point of time, We have to
refer to Part I to see what the appointed
day is. In clause 2, we have defined
appointed day as follows:

“ ‘appointed day’ means the last day of
November, 1966,

The clauses in Part I, namely clauses 3
to 7 provide for the distribution of the
area; that is to say, the territorial distri-
bution or the territoial content of the vari-
ous units has been stated in these c'auscs.
This House is quite familiar with the back-
ground and with the circumnstances and the
events which have led to this great event.
I shall not go into the details of that, but
I shall just refer to the fact that the Parlia-
mentary  Committec had 1ccommended a
basis on which the reorganisation had to
take place and the recommendation was
that for the purpose of any adjustments of
,boundaries etc. we might appoint a com-
mittec or a commission. We did appoint
that commission, and that commission re-
ported on the 3st May, 1966, This was
laid on the Table. The recommendations
of the Commission were unanmous except
regarding the Kharar tehsil. We decided
to accept all the unanimous recommenda-
tions of the Commission and they have
been embodied in this Bjll, As regards
this onc matter where there was dissent—
there was a majority report and a minority
report—the  Commission jtsclf could not
come to a unanimous conclusion regarding
that, Therefore, it became incumbent on
us to apply our mind and give fresh
thought to the subject and come to some
conclusion which was in the best interest of
all. We decided that Chandigarh, the capi-
tal of the State, which is not included at
present in either of the regions, the Hindi
region or the Punjabi region, should be
kept as a separate entity, and the rest of
the Kharar tehsil should be divided between
the State of Puniab and the State of
Haryana along the present  regional
boundary.
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So far as Chandigarh is concerned, it had
been conceived, planned and designed for
the purpose of serving the entire area. the
Hindi region and the Punjabi region, and
hence it is so situated that now when the
need is there, it can serve effectively as the
capital of both the States of Haryana
and Punjab as they are being created now.

So far as the future of Chandigarh is
concerned, there was a plan for it, a plan
for development; it has been developed
upto a point. One phase of it has been
completed, the first phase, and the city is
now entering the second phase of develop-
ment, The minimum arca required for
its future dcvelopment is included within
the proposed Union Territory of Chandi-
garh. The Union Territory will cover an
arca of 44 sq. miles and will have a popula-
tion of 1.20 lakhs,

There is one question pertaining to this
territorial

distribution which I should
bring out here before I proceed to the
next part. This is about the Naya Nangal

Notified Area, in the light of the detailed
examination of the recommendations made
by the Punjab Boundary Commission, We
noticed that while dealing with the Una
tehsil, the Commission had gone by deve-
Jopment blocks with the result that the
Naya Nangal Notified area which lies bet-
ween Una and Anandpur Saheb block was
not specifically covered by their recommen-
dations. The Commission had no doubt
indicated that the industrial complex in
this area should remain in Punjab, which
meant that the Naya Nangal Notified area
should go to Punjab, However, we sought
a clarification from the Commission, from
the Chairman, in the first instance, who
after consulting his other colleagues who
served as members of the Commission, was
good enough to confirm that their inten-
tion was that the Naya Nangal Notified
area should remain in Punjab. This has
been acted upon.

By and large, the boundaries of the new
States of Punjab and Haryana make no
change in the existing regional boundary
and the areas to be transferred to Hima-
chal Pradesh mostly come from the hill
areas of the Hindi region.
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U would now come to the next part, the
question of representation in the legisla-
tures. I would like to refer to the Lok
Sabha first because Members would like to
have precedence in this matter also.

Shri D. C. Sharma: You are a very good
man,

Shri Nanda: According to dl. 12.

“Nothing in Part II shall be deemed
to affect the constitution or duration
of the existing House of the People or
the extent of the constituency of any
sitting member of that House.”

That keeps intact the provisions and
anangements regarding the Members of
the Lok Sabha drawn from tha; area

There is a further clause which settles the
future ot the representation in the Lok
Sabha from this area; it is ClL. 23.

“In the House of the People to be con-
stituted after the commencement of this
Act”—

that is. in the next elections—

“there shall be allotted,—

(a) nine  seats to the State of
Haryana. ...

(b) thirteen seats to the State of
Punjab. . ..

(c) six seats to the Union territory of
Himachal Pradesh. ...

(d) one seat so the Union territory of
Chandigarh. ...”

Regarding the Council of States, the
arrangsments set out in clauses 9—11 cover
the arrangements in connection with the
Rajva Sabha. The net effect is that provi-
sion has been made in regard to representa-
tion in the Rajya Sabha for 5 seats for
Harvana, 7 seats for Punjab and the num-
ber of seats allotted to Himachal Pradesh
is to be increased by one. The 11 sitting
Members representing the existing State
of Punjab will fill these seats as indicated
in the Fourth Schedule, and provision has
also been made for filling two vacancies
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which will arise from the appointed day.
That is, vacancies can be filled later. This
is about the Rajya Sabha,

Shri Tyagi: It has been mentioned in
that Schedule that the Chairman of the
Council of States will draw a lot in respect
of one member to decide which area he
represénts. Government cannot say which
State he represents, which State he belongs
to. This is to be decided by drawing a lot!
Is that the way he wants this Parliament
to act? Whoever comes as a result of the
lot will represent one of the States allotted
to that State? Why should we not say that
the terms of these members of the Rajya
Sabha will expire on a fixed date and then
all these three States respectively will elect
their representatives afresh?

Mr. Chairman: Does he not think that
he had better put these brillant ideas when
the particular clause comes up for conside-
ration?

Shri Nanda: As regards the Legislative
Assemblies, the clauses are 13—17. Of the
existing 154 members of the State Legisla-
tive Assembly, 54 will be members of the
Hariyana Assembly; 13 will become
members of the Himachal Pradesh Legisla-
tive Assembly. The remaining 87 will
constitute the Assembly of the new State of
Punjab. In view of the provisions of art.
170 which have been mentioned here re-
peatedly, the Legislative Assembly should
consist of npt less than 60 members chosen
from territorial constituencies. Now, in the
provisions of the Bill which we have
already discussed, the intention jis to choose
8 members of the Legislative Council who
come from territorial constituencies; they
will cease to be members of the Coundil
and becom¢ members of the Haryana
Legislative Assembly. We have discussed
this, and I believe myself that that the
better course would be not to have re-
course to this device but to rely simply on
the help which we get from art. 4 of the
Constitution in respect of any consequential
arrangements which may be necessary for
representation in legislatures, and proceed on
that basis.

Shri K. C. Sharma: Of the 54 members
in the Haryana Assembly, some of the areas
they represent may be in the Punjab.

i
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Shri Nanda: No, it is Haryana

Punjab

Shri K. C. Sharma: No part has gone to
Punjab? The constituencies must be

changed,

Shri D. C. Sharma: He does not know

the geography of Punjab. What can be
done?

Shri Nanda: The Legislative Council
proposed for the Punjab State reconstituted
will be with a strength of 40 members.

Shri D. C. Sharma: Then, you will leave
it ia ihe air. This 54 will be there and
so far as the 8 are concerned.

Shri Nanda: Their destiny will be
settled in due course now. Later on, we
will come to that also. This is Part III.

I come to Part IV now, Part IV is the
High Court. Here, this Bill provides for a
common High Court for Punjab and
Hariyana and the Union territory of
Chandigarh, with its seat at Chandigarh,
As I said earlier, Chandigarh would be the
joint capital of both the States, and the
constitution of a common High Court for
the States of Hariyana and Punjab has been
very much welcomed in the circles which
are affected by these matters, At present
this High Court serves the whole area, and
therefore if it becomes a common High
Court for the two States, it will cause the
least dislocation in the functioning of this
legal business so far as this area is con-
cerned. Therefore, several provisions have
been made here, detailed provisions, re-
garding how this common High Court will
function. They are modelled on previous
reorganisation laws,

Part V deals with authorisation of expen-
diture and distribution of revenues. This
is in order to enable the business of the
two Governments to be carried on pend-
ing the new States having their own sanc-
tions for new provisions. This arrange-
ment has been made provisionally for the
purpose of carrying the administration,

Part VI is very important, This is about
the apportionment of .assets and liabilities.
This contains many provisions, lengthy
and detajled, and it may appear to be com-
plicated, but this is not something new,
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there is no innovation here. There has
been reorganisation of States before, and
it is on these lines that arrangements for
the apportionment of asets and liabilities
bhas been made, and therefore, it is on 2
sound footing. Some of the provisions and
details have been explained in the notes.
Therefore, I do not want to take the time
of the House particularly because we have
to see it through if possible in the course
of the day. I hope it can be done.

There are in Part VII provisions relating
to certain corporations. This relates to
certain corporate bodies. Clause 67 provi-
des for the cxisling State  Electricity and
the State Warehousing Corporation, They
are being continued as inter-State bodies.
Also, this clause contains nccessary provi-
sions, this and the other clauses, for the
dissolution of these bodies within one year
of reorganisation. This allows time for
carrying on the activity during this period
and then reorganisation can take place.
The intention is that the new States would
set up their own Electricity Boards and
Warehousing  Corporations  within  this
period.

Clause 69 deals with the State Financial
Corporation. At present this Corporatien
is serving not only the existing State of
Punjab but also the Union Territories of
Himachal Pradesh and Delhi. We have,
therefore, provided that it should continue
to serve these areas, but if at any time it
becomes necessary to reconstitute or re-
organise or dissolve this body,
necessary provisions for doing so.

there is

Clause 70 contains a provision similar to
the one included in the Bombay Reorgani-
sation Act, 1960. This is te enable the
State Government to draw up in advance of
the date of reorganisation, schemes for re-
organising certain co-operative societies so
that they could be put into effect from
the date of reorganisation, This advance
action has been provided for i this clause.

Then, the remaining clauses contain cer-
tain ancillary provisions. For example, co-
operative banks could be started without
prior licences from the Reserve Basmk.
Later on, after three months or so, they
can obtain the Cicence



0487 Punjab BHADRA 15.

Part VIII is about Bhakra-Nangal and
Beas projects. This is, 1 believe, common
ground, and the Boundary Commission also
made recommendations in the same sense,
that these very important projects have
benefits for more than one year, and every-
body is convinced that their co-ordinated
operation is going to be for the benefit of
everybody. Therefore, there is agreement
that the arrangements as embodied in part
VIII will serve the purpose to the best in-
terests of everybody concerned. At present
in accordance with the agreement between
Punjab and Rajasthan, the benefits of the
Bhakra system are being shared by the two
States roughly in the ratio of 85:15. With
the reorganisation of the cxisting State of
Punjab, Rajasthan’s interest in the project
will remain unaffected, but the interest of
areas which will cease to be part of Punjab
and the new State of Punjab will have to
be suitably defined. Out of the total cul-
tivable commanded area of 58.61 lakhs
acres served by the Bhakra system, about
37.7 per cent would lie in the new State
of Punjab, 46;7 per cent in Haryana and
the rest in Rajasthan, The irrigation ‘sys-
tem from the three main rivers, namely
the Ravi, the Beas and the Sutlej, are inter-
linked, requiring their integrated and co-
ordinated operation for the optimum utili-
sation of the waters by the three States of
Punjab, Haryana and Rajasthan. At pre-
sent, the operation of the project is done
by the Government of Punjab, except that
on the power side the Punjab Electricity
Board takes the place of the State Govern-
ment. .As a result of reorganisation, both
Punjab and Haryana will have substantial
interest in this project, but its main com-
ponents will lie either in Himachal Pra-
desh or in Punjab. We have, therefore,
provided that the rights and liabilities of
the existing State of Punjab in this pro-
jects shall be apportioned amongst the suc-
cessor States in such manner as may be
agreed to-between the, but if no agreement
is reached within two years, the Central
Government will determine their relative
rights and liabilities by an order. For the

dministration. mai and operation
of the main components of the projects as
also certain other connected irrigation-
works, provision has been made for a
Management Board in Clause 79. The
Board will have representatives of all the
beneficiary States, including Rajasthan.
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There will also be some representatives of
the Central Government, and the Chairman
will be appointed by the Central Govern-
ment, The main function of the Board
will be to regulate the supply of water and
of power in accordance with the subsisting
agrecments between Punjab and Rajasthan

and the agreement that may be reached
between the successor States
Beas project is another big venture in

this area. The complex and inter-depen-
dent system of irrigation and power in this
region would be further complicated with
the completion of this project ~which is
now under construction. Both the units of
this “project, namely the Beas-Sutlej Link
project and the Pong Dam project, lie in
the territory of Himachal Pradesh. Like
Bhakra project, this project is also 2 joint
venture of the Punjab and Rajasthan Go-
vernments, and after  reorganisation,
Harayana and Himachal Pradesh will also
have some interest in this project. It has,
therefore, been provided that the rights and
liabilities in respect of this project should
also be shared amongst the successor States
by agreement, and failing that, by an
order of the Central Government. For the
construction of the project a Board similar
to the Bhakra Management Board is con-
remplated. The composition of this Board
will be determined later, but it is intended
that all the beneficiary States should have
representatives on this Board. The con-
struction will be undertaken by the cen-
“tral Government on behalf of the successor
States and the State of Rajasthan, and
when the major components of this project
are completed, it is intended that their
administration, maintenance and operation
should be transferred to the Bhakra
Management Board.

The entire scheme has been conceived in
the interest of the areas which have to
derive the maximum benefit from one of
nature’s greatest gift in the form of life-
giving waters of the three major rivers in
this region. I have made this statement
in order to make it clear as to how this
very important project the Bhakra-Nangal
and the Beas project are going to be
administered because they are of vital in-
terest to these States and Rajasthan. There
are provisions relating to services which
are on the normal lines and follow the pro-
visions of previous reorganisation laws.
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[Shri Nanda]

This covers the various clauses of the
Bill. There are certain schedules which
bring out certain details, In conclusion, 1
have only to make an appeal that we might
have certain views, Our ideas would na-
turally have to be put forward. We may
not agree with some of the provisions.
There may be other views which they have
put forward in the form of amendments,
These views may be expressed, But there
are two things. One is that we should
make every effort to see this through as
early as possible. Secondly, in the course
of the discussion every attempt should be
made to keep a harmonious atmosphere,
Let not any divergent views become a
source of disharmony. That is important
also for the purpose of co-ordination and
working in a spirit of concord of the two
states which are going to be neighbours.

Punjab

Mr. Chairman: Motion moved:

“That the bt 1o provide for the
reorganisation of the existing State of
Punjab and for matters connected
therewith, be taken into consideration’

Shri Kapur Singh: Madam Chairman, I
have gone through this draft Bill most care-

fully and I have heard the hon, Home
Minister with the diligence and respect
which  his  speeches and utterances

always deserve,

Madam Chairman, as it
option but to oppose this Bill. Like the
curate’s egg, though it might be good in
parts, it is a rotten egg. It might be
edible, but only as a measure of courtesy,
but it is devoid of nutritional qualities and
since its putrefaction is far gone, it is really
unfit for human consumption.

Shri Tyagi:.It depends upon the power
of digestion.

Shri Kapur Singh: 1 am convinced that
it is deliterious for the Sikhs however strang
their stomachs might be supposed to be, as
Mr, Tyagi hinted. I oppose this Bill, on
behalf of my constituents and I reject it
on behalf of my parent party, Shiromani
Akali Dal. I do so for three reasons, firstly,
it is conceived in sin; secondly it has been
delivered by an incompetent and untrained
midwife and thirdly, it is opposed to the
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best interests of the nation as it will almost
certainly lead to a weakening of national
integration and loss of faith in the integrity
of those who exercise political power n
the country,

Shri Tyagi: It is not an iMicit child.

Shri Kapur Singh: It is not an illicit
child but it is conceived in sin. It may
have the vigour of the hybrid offspring but
unfortunately it is an offspring of a mis-
cegenous union. and therefore. I oppose
it. I say, it is conceived in sin, because it
constitutes the latest act of betrayal of
solemn promises—series of solemn promises
—given to the Sikh people by the accredit-
ed leaders of the majority community. by
the revered leaders of the Congress national
movement, and by the unchallenged spokes-
men of the ruling party.

It will do this House good—it will do
the public a lot of good—it will do the
people of India, a great deal of  gool—
and. it will do the international community
a world of good. to listen to a brief narra-
tion of this storv of betrayal of a people,
who, though small in numbers. have not
been adjudged as of no consequence in
terms of dynamism of History. a pcople.
though modern and forward looking, are
staunch guardians of the basic insights into
Reality of the ancient Hindu race, and a
people who though they may be matched
in qualities of courage, self-sacrifice and
patriotism, have not been surpassed by any
community in India or a group of people
outside,

Here is the brief story of a callous bet-
rayal of such a people—the sikhs of
India—by those whose flesh of flesh and
bones of bones the Sikhs are and whose
ancestors—common  ancestors of the pet-
rayed and the betrayers both—had upheld
the highest and the noblest notions ‘and
standards of ethical conduct in respect of
the subject of keeping faith with felllow-
men and redeeming promises solemnly
made.

I.quote from Mahabharat Adiparvam,
sub-chapter 74 and verse 25:

Yo anayatha santamatmanam anayatho
pratipadayete, - kinteh na kritam  papam
caurainatmapaharina
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It means,

“He who has one thing in mind but re-
presents another thing to others, what
sin he is not capable of committing?  For,
he is a thief and robber of his own self.”

1 ask the “hon. members to take their
minds back to the year 1929, when the All
India National Congress met, at the banks
of the river Ravi—Airavati of our ancestors
—fixed complete Independence as its politi-
cal goal. On that bitterly cold night of
destiny, 1 was present as one of the student
volunteers in the service of the Nation. On
the previous day, the Sikhs had ta!nen out
a five hundred thousand strong procession
with veteran Baba Kharak Singh leading
it on elephant back, from under the walls
of the ancient fort at' Lahore, which wat
described in The Times of London, as

“a most impressive spectacle of
human congregation that put the Con-
gress show into shame and shade.”

It was on this occasion that Mahatma
Gandhi, Pandit Moti Lal Nehru, and
Pandit Jawaharlal Nehru went to meet
Baba Kharak Singh, at his place on the
Chauburji Road, and gave the Sikhs a sole-
mn assurance that after India achieves poli-
tical freedom, no Constitution shall be
framed by the majority community unless
it is freely acceptable to the Sikhs. This
promise was then reduced into a formal
policy Resolution of the All India Congress
Committee.

Afterwards, this Policy Resolution was re-
peatedly reiterated, officially and demi-offi-
cially, throughout the "period upto August.
1947, and it was not officially repudiated
till 1950 when the present Constitution was
framed. The trusting Sikhs, who in their
daily prayer, extoll keeping faith as the
noblest of human virtues, placing complete
reliance in this solemn undertaking given
to them by the majority community, resist- *
ed and refused all offers and proposals made
to them by the British and the other peo-
ple—the Muslims whom we now prefer to
call the Muslim Leaguls—proposing to ac-
cord the Sikhs a sovereign or autonomous
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status in the areas constituting- their ances-
tral homeland between the river Ghaggar
and the river Chenab. This is the first link
of the history which I am going to narrate
here so as to provide background to the con-
clusion as to why the Bill should be reject-
ed. The second link is that in the year
1932, at the time of the Second Round
‘Table Conference, the British Government,
through Sardar Bahadur Shivdev Singh, then
a member of the Indian Secretary of States
Council, made an informal proposal to the
Sikhs that if they disassociate finally with
the Congress movement, they would be given
a decisive political weightage in the Punjab,
such as would lead to their emerging as
a third independent element in India after
the British transfer power to the inhabi-
tants of this sub-continent. ’

The much maligned, the naive, Master
‘Tara Singh, to my personal knowledge, pro-
mptly rejected this tempting offer, 1 was
then a student at the University of Cam-
bridge and was closely associated with these
developments.

The third link is this in the month of
July, 1946, the All India Congress Work-
ing Committee met at Calcutta, which re-
affirmed the assurancés already given to the
Sikhs, and in his Press Conference held on
the 6th July, there, Pandit Jawaharlal Nehru
spelt out the concrete content of these sole-
mn undertakings in the following flowery
words:

“The brave Sikhs of the Punjab are
entitled to special consideration. I see
nothing wrong in an area and a set-up

in the North wherein the Sikhs can
also experience the glow of freedom.”

in these words, an autonomous State to
the Sikhs within India, was promised.

Fourthly, in the early winter of 1946, the
Cabinet Mission while at Delhi communi-
cated to the Sikhs through the late Sardar
Baldev Singh that if the Sikhs are deter-
mined not to part company with Hindu
India, the British Parliament in their soli-
citude for the Sikh people, was prepared to
so frame the Independence Act of India, so
that in respect of the Sikh homeland, where-
ver these areas might eventually go, in
Pakistan or India, no Constitution shall be
framed such as does not have the concur-
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rence of the Sikhs. But Sardar Baldev Singh,
in consultation with the Congress leaders,
summarily rejected this offer which went
even beyond the assurances given by the
majority community, in 1929 by Pandit
Jawaharlal Nehru in Calcutta.

Fifthly, in April, 1947, Mr. Jinnah, in con-
sultation with certain most powerful lcaders
of the British Cabinet in London, offered to
the Sikhs, first through Master Tara Singh
and then through the Maharaja of Patiala,
a sovereign Sikh State, comprising areas ly-
ing to the west of Panipat and east of the
left bank of the Ravi river, on the under-
standing that this State then confederates
with Pakistan on very advantageous terms
to the Sikhs. Master Tara Singh summari-
ly rejected this attractive offer and the
Maharaja of Patiala declined to accept it
in consultation with Sardar Patel and Pandit
Jawaharlal Nehru.

Sixthly, on the 9th' December, 1946, when
the first meeting of the Constituent Assem-
bly was held under the Chairmanship of
Babu Rajendra Prasad, Pandit Jawaharlal
Nehru moved the first and the fundamental
resolution in which it was said:

“Adequate safegudrds would be pro-
vided for minorities.... It was a decla-
ration, a pledge and an undertaking
before the world, a contract with mil-
lions of Indians, and, therefore, in the
nature of an oath which we must keep.”

What happens in case of political perjury
is not a point which I propose to discuss
today, for, when neither the feelings of
shame, the reproaches of conscience, nor the
dread of punishment from any bar is there,
the sufferers can only pray to God, which
the Sikhs are doing today. But since it
is the perquisite of power to invent its own
past, I am putting the record straight for
the public opinion and the posterity by
recapitulating this sorry tale of betrayal of
the Sikhs, a trusting people.

Seventhly, in the month of May, 1947,
precisely, on the 17th May, Lord Mount-
batten, Pandit Jawaharlal Nehru, Nawab
Liaqat Ali Khan and Sardar Baldev Singh,
flew to London on the invitation of the
British Cabinet, in search of a final solu-
tion of the Indian communal problem.
When the Congress and the Muslim League
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failed to, strike any mutual understanding

‘and Pandit Jawaharlal Nehru decided to

return to India, the British Cabinet leaders
conveyed to Sardar Baldev Singh that if
he stayed behind, arrangements might be
made “so as to enable the Sikhs to have
political feet of their own on which they
may walk into the current of World His-
tory.”

Sardar Baldev Singh promptly divulged
the contents of this offer to Pandit Jawahar-
lal Nehru and in compliance with the lat-
ter's wishes. declined to stay back and flew
back to India after giving- the following
brave message to the press:

“The Sikhs have no demands to make
on the British except the demand that
they should quit India. Whatever poli-
tical rights and aspirations the Sikhs
have, they shall have them satisfied
through the goodwill of the Congress
and the majority community.”

Eighthly, and lastly, in the month of
July, 1947, the Hindu and Sikh members of
the Punjab Legislative Assembly met at
Delhi to pass a unanimous resolution fa-
vouring partition of the country, in which
resolution occur the following words:

“In the divided Indian Punjab, special
constitutional measures are imperative
to meet just aspirations and rights of
the Sikhs.”

It is these very Hindus of the Punjab, who,
with the ready aid of the Government of .
India leaders, even when their understand-
ing was not qualified to keep pace with the
wishes of their heart, adopted every con-
ceivable posture and shrank from no strate-
gem to keep Sikhs permanently under their
political heel, first, by refusing to form a
Punjabi-speaking State in which the Sikhs
might acquire political effectiveness, and
second, by falsely declaring that Punjabi
was not their mother tongue.

The Bill before the House is a calculated-
ly forged link in the chain, the sordid story
of which I have just now narrated, When in
1950, the present Constitution Act of India
was enacted, the accredited representatives
of the Sikhs—the Shiromani Akali Dal—de-
clared veh tly and big! ly in
the Constituent Assembly that “the Sikhs do
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not accept this Constitution Act; the Sikhs
reject this Constitution Act.” Our spokes-
men declined to append their signatures to
the Constitution Act as a token of this clear
and irrevocable rejection.

I will, for want of time, skip over the
story of the Sikhs, sufferings during the last
18 years in an Independent India under the
political control of political and anglicised
Hindus, and will merely refer to the reply
which Pandit Jawaharlal Nehru gave to
Master Tara Singh in 1954, when the latter
reminded him of the solemn undertaking
previously given to the Sikhs on behalf of
the majority community. Pandit Jawahar-
lal Nehru coolly replied, “The circumstances
have now changed.” If there is one thing
that the Sikhs know too well. it is that now
the circumstances have changed. )

Let us now briefly examine the immediate
ancestory of the presnt Bill. It was on 2lst
March, 1966 that the Minister of Home
Affairs set up a Commission presided over
by a Supreme Court judge, requiring the
Commission, firstly, to examine existing
boundaries of Hindi and Punjabi regions of
Punjab to set up Punjab and Haryana
States; secondly, by applying linguistic prin-
ciples as they have resulted in the 1961 cen-
sus figures; and thirdly, to determine boun-
daries that do not involve breaking up of
whsils. All these three guide-lines given to
the Commission by the Government of India
are, when they are properly examined by
people who understand the realities of poli-
tics, heavily loaded against the Punjab State,
and have the effect of reducing Sikhs to
even more political ineffectiveness than at
present. Nor has the Shah Commission fail-
ed to take full advantage of the instruments
of discrimination thus placed in their hands
by the Government of India. They have,
firstly, arbitrarily truncated and reduced, as
much as they could, the existing Punjabi

region, and secondly, applied all principles

of demarcation with a left-handed justice—
made use of a principle where it could harm
the Punjab and not used it where it could
harm the resultant territorial interests of
Haryana or Himachal Pradesh. For ins-
tance, Dalheusiec has been taken out of
Punjab and given to Himachal because it
is hilly, while Morni which is of a higher
altitude than Dalhousie has been taken
away to be bestowed on Haryana, because
its residents are Hindus, which is the same

1888 (SAKA) Reorganisation Bill 9496
thing as saying that they are Hindi-speak-
ing.

Thus, this story goes on and every con-
ceivable stratagem has been adopted,
through ‘truncating its areas, through divest-
ing it of its uiility’ undertakings in public
sector, and through neutralising its limbs
of governmental apparatus and by robbing
it of its capital city, and by forging the
so-called common links to reduce the Pun-
jab State into a glorified Zila Parishad, and
to achieve these sordid and unedifying ob-
jectives, the judiciary has been made use of.

Madam Chairman, permit me to say that
if there is one political crime greater than
any other, the ruling party has committed
during the post-Independence era, it is fre-
quent employment of judiciary for quasi-
political purposes, and the result is that the
Working Committee of the Shiromani Akali
Dal has passed a resolution on the 20th
July, 1966 which reads:

“After having carefully viewed the
Tindings, the reports and judgments of
judicial and quasi-judicial Tribunals and
Forums that have dealt with matters
and cases involving important Sikh
interests,

Comes to the conclusion, that the
entire judicial machinery and the judi-
cial process of the independent India,
under influences of a certain section

. of political Hindus, is prejudiced and
has been perverted against the Sikh
people in India in relation to their just

and legal rights.”

Madam Chairman, here, it might be
honestly asked, and I am sure there must
be many honest Members in this House,
who might ask the question as to what
is this tiresome talk, this man is talking
abuot—the Sikhs’ interests in a secular de-
mocratic India; where is the question of
the Sikhs being discriminated  against?
There are no Sikhs or Hindus in a demo-
cratic secular set-up, and the Constitution
has already established it in this country.
To this, I can give a very simple reply.
Constitutional provisions are not the same
thing as day-to-day political realities. As
for the democracy, its form is one thing
and its substance is quite another thing.
Thosec who equate them are treacherous.
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without art and hypocrites without deceiv-
ing. The Mundukopanishad,” our andent
scripture, tells us that Samsera is the
manifestation of four modifications of self.
the atma, and is called as chaturpad. Like-
wise, 2 modern State, that is, the Govern-
ment, has four estates: the Parliament, the
executive, the judiciary and the press. The
concrete realities of these four alone can
furnish an acid test as to whether the Sikh
problem in India is a real problem or not.

To the executive and the judiciary, re-
ference has alreadv been made by me. 1
now propose to make a reference to Par-
liament, this august House, which is de
serving of our highest respect, and its dig-
nity is the dignity of the people of Indma
and hence inviolable. Nevertheless, the
Sikhs are aware that. under the existing
constitutional arrangements, they cannot
send more than a couple of their own re-
presentatives to the Parliament and even
they may not always be heard freely. How
many times has it happened in this House.
in the recent past, that particular Members
of the minority communities have been
made aware, in no uncertain manner, that
they must not—must never—say this thing
or that, or else a hearing might be denied
them. disciplinary wrath of the House has
fallen on individuals, without hearing
them and without letting them subsequently
eubmit that their punishment was not in
order?

16 hrs.

And, lastly the Press. We have a free
Press here and a lively and impartial press
—on the whole. But. what is it like when
it comes to dealing with Sikhs, that is.
politically vocal Sikhs or questions largely
concerning the Sikhs? In the days of his
clash with Beaverbrook, Baldwin said of
the Press:

“Power without responsibility, the pri-
vileges of harlots throughout the ages.”

And. I sav no more. I have said enough
to explain the background of the Resolu-
tion No. 2 of the Working Committee of
the Shiromani . Akali Dal passed on the
20th July, 1966. wherein occur the follow-
ing passages in relation to the scope of
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this Bill:

“Sikhs resolve and proclaim, their de-
termination to resist, through all legiti-
mate means. all such attempts to de-
value and liquidate the Sikh people in
a free India, and consequently,

Demand that the following steps
sholud be taken forthwith by the rulers
of India to assure and enable the Sikhs
to live as respectable and equal citi-
zens of the Union of India, namely,

First the Sikh areas deliberately and
intentionally cut off and not included in
the new Punjab to be set up, namely,
the areas of Gurdaspur District in-
cuding Dalhouse, Ambala, District in-
cluding Chandigarh, Pinjore, Kalka and
Ambala Saddar, the entire Una Tehsil
of Hoshiarpur District, the areas of
Nalagarh, called Desh, the Tehsil of
Sirsa, the sub-Tehsils of Tohana and
Guhla and Rattia Block, District Hissar,
Shahbad block of District Karnal and
the contiguous portions of the Ganga-
nagar District of Rajasthan must now
be immediately included in the new
proposed Punjab so as to bring all con-
tiguous Sikh areas into an administra-
tive unit, to be Sikh Homeland, within
the Union of India.

Second, such a new Punjab should
be granted an autonomous constitutional
status on the analogy of the status of
Jammu and Kashimr as was envisaged
in the Constitution Act of India in the
year 1950.

I am coming to a close. Madam, on be-
half of the Sikh people represented by the
Shiromani Akali Dal, I reject the entire
schemata of this Bill, and oppose it. I call
upon the Government to take necessary le-
gislative measures to solve the problem of
the Punjab in the light of the resolution
of the Shiromani Akali Dal, just referred
to.

Mr. Chairman: Shri D. D. Puri.

Shri Hem Barua (Gauhati): There is an
item of business on the Order Paper say-
ing:

“Further consideration of the follow-
ing motion moved by Shri Jagdev Singh
Siddhanti on the 26th August, 19€3. ...
etc.
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There is a footnote saying “to be taken up
at 4 p.m. or as soon as the preceding items
-of business are disposed of”. What has
happened to that? :

Mr. Chairman: 1 understand that this
discussibn and the half-hour discussions have
heen postponed.

Shri D. D Puri: It was decided that the
House will sit till 9 o'clock today to dis-
cuss this Bill. I do not think there was
any decision about the half-hour discussions.
Piobably they will come up tomorrw.

Mr. Chairman: Let us be clear. The
House has decided that the discussion on
this Bill shall continue till 9 o’clock and
we shall try to conclude it. If it is not
concluded, then it will have to be taken
up tomorrow.

So far as this discussion on Shri Giddhan-
ti's motion and the half-hour discussions
are concerned, postpenement means post-
ponment till tomorrow. These will have
to be put down on the Order Paper for
tOmoITow.

Shri D. D. Puri: Sir, I have listened very
patiently to the speaker who just preceded
me. He has treated the House to an elo-
quent peroration of unadulterated commu-
nalism.

Shri Kapur Singh:. Now let us have
adulterated communalism from the hon.
member.

Shri D. D. Puri: He has given a long
history starting from Mahabharata coming on
to 1929, he has mentioned a great deal of
political bargaining in the meantime and
cubinating in a demand for secession from
India.

Shri Ranga (Chittoor): No

shri D. D, Puri: Let us keep the record
clear. Those of us who live in Punjab know
exactly what the politis of Master Tara
Singh is. He says he does not want to se-
cede from India just now, but their right
to secede should be recognised right now.

Shri D. C. Sharma: May I know if that
is the policy of the Swatantra Party also?
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Shri D. D. Puri: Let us keep the record
clear I would like to repeat for the bene-
fit of the Leader of the Opposition that
the policy of Master Tara Singh is, even
though he does not want to secede right
now. he wants to reserve the unquesticned
richt of the Sikhs to secede out of India.

Shri Ranga: He has not stated it.

Shri D. D. Puri: It has been stated times
without number and I call upon other
members of his party to contradict me.

Shri Buta Singh (Moga): I say here that
he has not said it.

Shri Ranga:,

said it.

Shri Kapur Singh has not

Shri D. D. Puri: This is what he said. He

wants not a Punjabi State, but a Sikh
Homeland. I do maintain with all the em-
phasis at my cc d that adeg safe-

guards for minorities do not include the
right to secede outside this country. Let
this be clear. Otherwise, there is a lot of
misunderstanding.

Shri Hem Barua: Why should he have
this apprehension?

Shri D. D. Puri: We live in Punjab and
listen to Master Tara Singh every day. We
know also that a certain part of the Shiro-
mani Akali Dal is closely associated with
Master Tara Singh and stands for this
view. (Interruption).

My hon. friend has only made an inci-
dental mention of the Bill. He talked
about Mahabharata, this that and the other
and while passing, he made mention of the
Bill. He was really delivering a lecture on
the right of the Sikhs to secede from the
country.

I shall during the short time at my dis-
posal divide my respectful submissions into
three categories. Firstly, I shall briefly
mention about -the boundaries of Haryana.
Secondly, I shall make some brief observa-
tions in regard to the general scheme of
the Bill. Thirdly, I shall briefly allude to
some of the more important clauses of the
Bill.

We have set for ourselves the task of
reorganising Punjab with linguistic homo-
geneity as our sole objective.  The result
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of the exercise is—I am quite confident
about my figures that more than a million
and a haif Hindi-speaking people are left
out of Haryana and had been mostly in-
cluded in the Punjabi Suba. I would nor
take the time of the House, but I am pre-
pared to give details pocket by pocket, area
by area, totalling up to more than 1} mil-
lion Hindi-speaking people who are not in
Haryana and who are in the Punjabi Suba.
Correspondingly, there are hardly any
Punjabi-speaking people in the proposed
State of Haryana. I would like the Home
Minister, when he winds up the debate,
to give the corresponding figures, figures as
have been worked out by the Commission,
as to what is the number of Hindi-speaking
people that has been included in the pro-
posed Suba and what is the number of
Punjabi-speaking people that is going to be
included in Haryana. That is the crux of
the matter. What we have got out of this
Bill is a truncated Haryana, It is a deca-
pitated Haryana, whose head has been
chopped off, not by the Commission but by
the Government of India—I shall come to
that a little later.

‘I will make a very brief mention of two
or three areas and I shall state only those
facts which have been gone into and ac-
cepted by the Commission, and I shall not
bring in any new facts about which there
is any dispute. I shall start with the Fazil-
ka Tehsil. The Commission accepts that
the population of Fazilka Tehsil is more
than 60 per cent Hindi-speaking. The
Commission accepts the fact that as many
as 76:3 per cent of the students elected to
take their examinations, Higher Secondary
and Matriculation examinations, over the
last five years, in Hindi. They had the
option to do so and, naturally, a student
will only elect the language in which he or
she has the greatest facility. 76;3 per cent
of the students in Fazilka Tehsil took their
examinations in Hindi. In Abohar, an an-
cient centre of Hindi, the Hindi Sahitya
Sammelan, Prayag, established a branch in
1924, As far back as 1854 the
revenue records of this area were maintain-
ed in Hindi. Now the revenue records
of the rest, the whole of Punjab
including thc portion of Punjab that
has gone to Pakistan were maintained
in Urdu. All these facts have been estab-
lished. It is also established that in 1956
89 villages of Fazilka Tehsil were transferred
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to Muktsar. In 1957-58, 9 more villages
were transferred. In 1959, it was found to
be administratively convenient to transfer
one more village, the object being to break
the contiguity of this area with the rest
of the Hindi-speaking area. It js somewhat
astonishing that by a notification one village
was transferred from one region to another.
All this was done to break the contiguity.
The Commission has accepted all these facts.
The Commission has also accepted the fact
that the transfer of one single village would
re-establish the contiguity of this area with
the rest of the Hindi-speaking area. The
Commission has come to the conclusion that
we have failed to convince the Commission
that the transfer of these villages was done
with a collateral purpose. Therefore, it
says, four lakhs of people must go into
Punjabi Suba, admitting that they are
Hindi-speaking.

Examining the terms of reference of the
Commission, the Commission was asked to
demarcate the boundaries with a view to
establish areas of linguistic homogenity.
Contiguity was one of the factors that it may
take into account. It was not mandatory.
It says:

“The Commission shall examine the
existing boundary of the Hindi and
Punjabi-speaking regions of the present
Statc of Punjab and recommend what
adjustments, if any, are necessary in that
boundary to secure the linguistic ho-
mogenity of the proposed Punjab and
Hariana States.... The Commission
may also take into account such other
factors as administrative convenience,
economic well being, geographic conti-
guity and facility of communication and
will ordinarily ensure that the adjust-
ments that they may recommend do not
involve heaking up of exiting Tehsils”.

Contiguity was to be one of the subordinate
factors which the Commission might or
might not have taken into account, and
here, after admitting that by transferring
one village the contiguity of the area hav-
ing a population of four lakhs could have
been established, the admittedly Hindi-
speaking area has been given over to Pun-
jabi Suba.

I come to another small but a very basic
example. Dhabwali was in the Hindi re-
gion. It is even today in Hariana, but the
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village, over the years, cxtended into the
revenue areas of a village called Kalyanwali.
Water works for this village, the college,
power house which supplies electric power
to Mandi Dhabwali, etc., happen to fall in
Kalyanwali. All these facts have beep
established in the Rcport of the Commis-
sion, ] am not bringing any new fact here,
On the basis of administrative convenience
and economic well-being, as a matter of
fact, at one time, about 200 acres of land
of Kalyanwali were sought to be transferred
and a notification was issued transferring it
to Mandi Dhabwali so as not to break the
essential services of this important Mandi.
But that notification, for certain reasons,
was subsequently cancelled, Now, without
giving any attention to the administrative
convenience and economic well being, Kaly-
anwali has been separated and it goes into
Punjabi Suba, 'and the decapitated Dhab-
wali is now in Hariana. I would like to
urge that administrative convenience and
economic well being, in their terms of re-
ference, ran exactly pari passu with geogra-
phical contiguity. We lost one area because
it was not contiguous and the other because
administrative convenience and economic
well-being were completely given a go-by.
Therefore, there also the discretion was
exercised in favour of Punjabi Suba,

Another very small matter I wish to
mention. Anandpur Sahib has been award-
ed to the Suba because it has a Sikh shrine.
I do maintain that nowhere in the terms
of reference it was said that the Suba
was to be a Sikh State or that Hariana was
to be a Hindu State, In fact, the finding
goes contrary to the basic spirit of the
terms of reference to talk in terms of
Hindu and Sikhs, In so far as demarca-
tion of the area was concerned its sole pur-
pose was linguistic homogeneity as between
the Hindi-speaking and Punjabi-speaking
people,

The unkindest blow of all that has been
delivered to Hariana is by the Government
of India and that is in regard to Chandi-
garh. The Commission has gone into the
matter, I shall go into the majority and
minority parts of it later. It has established
that in Kharar Tehsil 73.3 per cent of the
people are Hindi-Speaking. According to
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their terms of reference, normally they were
enjoined not to break a Tehsil but to keep
it as a unit, Herc 73.3 per cent of the
people are Hindispeaking. 72.5 per cent
of the students elected to take their exami-
nations in Hindi in the last five years. In
regard to administrative convenience, which
was one of the terms of reference, in the
Punjabi Suba they have Patiala, which was
not only the capital of Patiala State but at
one time the capital of PEPSU which wasa
Part B State. All administrative conven-
icnces are there, they have administrative
buildings, Assembly building, houses for
Ministers etc, Nabha, Faridkot and a num-
ber of States that went into PEPSU are in
the Punjabi Suba. There are no adminis-
trative conveniences at all in Hariana
by way of administrative buildings etc.
The Government presses are one in Patiala
and another in Cbandigarh, Without a
Government press a Government cannot
run. On that score also Chandigarh should
have been included in Hariana. If you
take the case of universities, Kurukshetra
is the smallest, there is one in Patiala and
one in.Ludhiana. Thev are all in the
Suba. Therefore, Chandigarh, where there
is a university, should have been given to
Hariana to balance it. There are three
training colleges in Jullundur which is in-
cluded in the Punjabi Suba. There is
one in Chandigarh, There are engineering
colleges in Ludhiana. Patiala etc. From
every point of view Chandigarh should
bave gone to Hariana. But, basically, be-
cause of considerations of linguistic homo-
geneity the whole of Kharar Tehsil should
have gone to Hariana,

The Minority Report is a very interesting
document. 1 do not think I have the time
to go into the details of it. First of all,
it breaks up the Kharar Tehsil into Chandi-
garh and into the rest of the area. It
works on certain assumptions, It assumes
that a certain portion of the population
must be transitory. There was no basis, for
that supposition, as the Majority Report
has said. It also assumes certain figures for
transitory population. Thirdly, it assumes
that all that transitory oopulation must in-
evitably be Hindi-speaking, Therefore, it
assumes a minus factor. the Hindi-speaking
population must he subject to a minus
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factor and therefore it should be reduced
on all assumptions., Even at thc end of
that exercise they come to 50:30 Punjabi-
speaking. Then, by some kind of reason-
ing, they say: the mifnority report says
that Chandigarh must go to the Punjabi
Suba. I do maintain that the majority re-
port has dealt adequately with every aspect
of this matter, and I think it is wholly
wrong on the part of the Home Minister
at this stage to draw a distinction between
those parts of the report which are unani-
mous and those parts of the report which
are subject to minority dissent. When we
refer to any report of a parliamentary com-
mittee, or a non-parliamentary committee,
we never talk of the minute of dissent, We
say that such and such committee has re-
commended such and such thing, Even in
judicial findings, some of the most earth-
shaking judgements of our own Supreme
Court and the famous de-segregation ruling
of the United States Supreme Court were
given by a majority of 5 to 4 etc. The
point I am making is that this distinction
between the unanimous part of the report
and the majority report is wholly artificial
and it should not have been made at all.

Mr. Chairman: The hon. Member must
remember that in the case of the Bonus
Commission there was a majority report
and a minority report and then what hap-

pened?

Shri D. D. Puri: Notwithstanding the
minority report, we always say that these
are the rec dations of the C i
It is always done, notwithstanding the mino-
rity report. There is hardly any report which
has not a minute of dissent. All that I
am maintaining is that the report of the
Commission is the report of the majority
of the Commission,

As a matter of fact, wes would have ac-

cepted the report of the Commission in toto |

notwithsanding the injustice done to us in
the matter of Fazilka and Dhabhwali and
on scveral other matters, notwithstanding the
fact that over a million Hindi-speaking
people would have been consigned to the
Suba. if the report was accepted in toto, on
the principle that since we could not agree,
when two parties could not agree, they
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went to a third party, the party has come
to some conclusion and wc must accept it
without reservation. By L_his action, the
most unkindest cut of all has been delivered-
ed to Hariyana by the Government of India,

The point I wish to make is that bet-
ween the dates, when the report was pub-
lished and the decision of the Government
was announced, when things were in the
melting pot, the ouly peint which was open
for ncgotiation, which wzs under discussion,
was Chandigarh, because it has been accorded
to Hariayana, No other part of the re-
port was under discussion at all. We went
from door to door, tried to discuss other
mateers also, but we wae told “no, only
Chandigarh is open io discussion”. There-
fore, we in Hariyazna have comc to the con-
clusior that nur ioyaltics are being taken
for granted and that we are being pushed
around a little too much.

I now move on, making a very brief re
ference 10 the general scheme of the Bill,

Mr. Chairman: The hon. Member will
have to shoiten his speech. If every hon.
Member takes such a leng time, we will
have to sit till 12 O’clock. .

Shri D. D. Puri: Will you give me an-
other ten minutes?

Mr. Chairman: He should try to con-
clude soon.

Shri D. D. Puri: The general scheme of
the Bill is, even though it does not say so,
the successors to the Punjab State will be
both Hariyana and Punjabi Suba, But. in
actual point of fact. the residuary State,
the principal successor State is the Punijabi
Suba. I have the strongest objection to
this, As a matter, of fact. these people in
the Punjabi Suba wanted to secede from the
old Punjab State, because they wanted to
have a separate State. So, the residuary
State should have been Hariyana.

I will now come to the consequences of
this. First of all, sub-clause (2) of clause
15, provides—I will make a very brief
reference to it: T will not read it—that of
the present MAILs in Punjab, so many
shall be allotted to Harivana, so many to
Himachal Pradesh and the rest of them
shall be the members of the new Punjab
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Assembly, I have the strongest 6bjecu‘on to
tiie Member for Chandigarh being included
in the Punjabi Suba Assembly.

Shri Priya Gupta (Katihar): It should

have seats in both Assemblies,

Shri D. D. Puri: The Home Minister
wmay say that Chandigarh is a Centrally
administered arca at present, But | say that
this provision is going to prejudice seriosly
our claim on Chandigarh on any future
date, if the MLA for Chandigarh is allowed
0 sit in the Punjabi Suba Assembly.

Secondly, another result of the stheme of
things where the Suba 'is the principal
successor is, while the assets and liabilities
are allocated, there are certain rights which
are ncither attributable to assets, nor to
liabilitics. which have gone to Punjab. For
instance, the present Punjab  Government
has the right to nominate certain students
for certain institutions outside Punjab, Al
these benefits will go to the Punjabi Suba.
Thesc are some of the evils, some of the
injustices done to Hariyana, according to
my way of thinking. because of thc general
scheme of things in the Bill whereby the
Suba is the principal successor State to the
present State of Punjab.

I will now very briefly deal with clause
16. on which therce are a number of points
of order. It says that certain Member of
the Legislative Council of Punjab shall be
made MLAs as if they were chosen by direct
clection from territorial constituencies. On
that I would say this. This provision is
on a head-on collision with article 170. 1
know that the Home Minister is bringing
in an amendment. But the point that I
am making is, the Home Minister must be
ready to amend the Constitution if he
wants to implement the assurance given to
Hariyana to give them a proper democratic
government and a proper Assembly. We
must be prepared to amend the Constitu-
tion so as to provide Hariyana with a
proper Assembly.

Another point is, out of the 16 MLAs of
Hariyana, 8 are sought to be made members
of the Assembly and the other 8 are sought
to be discarded. The basis on which one
set of 8 has been chosen and the other set
of 8 has been discarded, even if there is
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some rationale behind it, should be speci-
fied in the Bill. One should not be left
to guess what was in the mind of the Home
Minister when he chose A and he dropped
B. Otherwise, it will be struck down as
arbitrary or discriminatory,

Having made these submissions, if 1
may be permitted to say so, the Suba is
to have a second chamber. Here are 8} to
9 districts which will have 104 MLAs and
40 MLGCs, a total of 144 legislators, that is,
approximately 16 to 17 legislator’s per dis-
trict. [ would urge on Government to
have second thought over this provision,
When larger States like Rajasthan, Orissa
and Madhya Pradesh do not have a second
chamber, the Suba should not be saddled
with a second chamber, Even though
constitutionally therc is no bar, the cons-
titution provides that MLCs shall be one-
third of the MLAs and that the minimum
shall be not less than 40. So, if in anv
State the number of MLAs is less than 120.
it should not have a Legislative Coundil.
That is the spirit of the Constitution,

Then, there is the all-important section
about asscts and liabilities, The assets that
are represented by borrowing from the
Central Government, or from the Reserve
Bank of India, or by public borrowing, they
are sought 10 be divided on the basis of
population. So far, so good. But, so far
as the asscts that have been created out of
internal revenues of the State are concern-
ed, there is to be no adjusting entry at
all. I think this principle of dividing the
assets and liabilities on the basis of popu-
lation should be carried to its logical con-
clusion by including in it all assets that
existed and that are to be inherited by the
States of Hariyana and Punjabi Suba from
the existing State of Punjab,

Then I want to deal with the High Court,

Mr. Chairman: He has to wind up. He
has alreadv taken half an hour.

Shri D. D. Puri: There is to be a com-
mon High Court. But article 214 provides
that there shall be a High Court for each
State. N

1 will conclude now. The people of Hari-

yana cannot help coming to the conclusion
that so far as the decision to deprive Hari-
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[Shri D. D. Puri]

yana of Chandigarh is concerned, the Gov-
crnment of India have yiclded to threats,
We have faced Hindi agitation and Punjabi
agitation; we have faced threats from the
Sant; we have faced threats from the Mas-
ter. They are old threats. But there is
this difference. Till 1964 in the Punjab
these things were handled by a man of
steel, Since 1964, the tragedy is, they have
been handled by men of straw. That is
why we find ourselves in the present posi-
tion,

Shri Kapur Singh: Before the other spea-
ker takes the floor, 1 want to answer a
question which was put to me directly by
the hon, Member for Kaithal,

Mr. Chairman: You want to make a per-
sonal explanation.

Shri Kapur Singh: No personal explana-
tion but he has put a question to me,

Mr. Chairman: You need not take any
notice of that,

Shri Kapur Singh: 1t is a very impor-
tant question, It will be only two sen-

Mr. Chairman: No, no.

Shri Kapur Singh: I could have inter-
rupted when he was speaking actually, but
1 did not like to do that, I thought, when
he finish I will that question.
The question has been put to me and let
the House have the answer also so that the
House can appreciate the debate. Please
permit me. I will not take much time.
By now I would have finished. A question
has been put to me of a very personal
nature.

Mr. Chairman: He can put many ques-
tions, That does not mean that you have
to answer them.

Shri Kapur Singh: It is customary for a
Member to answer a question put to him,

Mr. Chairman: That does not matter.

Shri Daji: (Indore): Mr. Chairman, we
have had two speeches on the Bill almost
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from two opposing angles and that only
reflects the ultracommunal tangle of the
State of Punjab, I am speaking on the
Bill avoiding taking both the extreme posi-
tions.

16.32 hrs

[$HRiMATI RENUKA RAY in the Chair].

I am speaking on behalf of a party which
has continuously championed the cause of
Punjabi Suba, even at the cost of being
misunderstood. 1 say at the outset that we
wclcome the Punjabi Suba and Haryana to
the family of Indian States and we wish
them well. We hope that they will fulfil
the hopes reposed by the people of the
country who have by and large supported
the new re-organisation,

But it is a tragedy of Indian democracy
that this Government does not learn tll it
is forced to learn—forced by agitation and
sometimes even by bloodshed. This had
been the sorry story when we had the re-
organisation of Bombay into Maharashtra
and Gujarat. This was the sorry story even
after the formation of Maharashtra when
Bombay was sought to be given a different
status. The same sorry story was repeated
in the case of Punjab. Not till a pistol is
aimed at the temples of this Government,

will this Government move and listen
to the most democratic sentiments.
Even mnow the people of Belgaum
will require a ghera dalo andolan,

non-co-operation, resignation and what-not
before the border problem of Maharashtra
is settle¢ even according to the reports of
oft-appointed commissions by he Govern-
ment themselves. We know, there s a re-
port but even that report is not being en-
forced because certain persons, vested in-
terests, are forcing the Government. Then,
the Prime Minister goes to Bombay and
makes a certain announcement. Even
that announcement is backed out from.
The same thing is happening about Goa
and the same thing has happened about
Punjabi Suba and I am afraid the Bill
continues cven now with the seeds of dissen-
slon, My charge against the scheme of the
whole thing is not that this clause favours
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Punjab and that clause favours Haryana but
that this Bill fails to achieve what it seeks
to achieve, namely, ending communal dis-
cord once for all. That should have been
the primary aim of this Bill. The Bill
fails in that direction and to that extent the
Bill will be a seed of dissension for the
future.

Let us see how far we can avoid it, The
very boundary commission which was ap-
pointed was given loaded terms of reference,
It is not only I who say it from any parti-
cular angle. Let me remind the House that
all the supporters of Punjabi Suba, from
the Communists to the Congress veterans,
gathered at a conference and in a unani-
mously adopted resolution condemned the
terms of reference as loaded against the
Punjabi Suba. This resolution was convey-
ed to the Government but to no effect. At
that time, I was a party to the stand in that
conference that if the terms of reference
were not altered. we should boycott the
Boundary  Commission, Unfortunately,
other constituents of the conference were
not agreable to that proposal of our party
and, therefore, we were hoping that the
Boundary Commission will be able to do
something beyond the terms of reference
which. of course.they could not, did not and
would not do.

A fantastic situation has arisen about
Chandigarh. All the villages belong to
Punjabi Suba or to Punjab, Chandigarh
has been made a sort of a place for a cook-
pit fight, What is the solution? It has
been made a Union Territory. May I re-
call an interesting cartoon that appeared in
one of the daily papers? The cartoon was:
Chandigarh has been declared as a Union
Territory. What next? Delhi is already a
Union Territory. The reply was: When
shall the whole of India be declared into a
Union Territory? This is a rather com-
pletely opportunistic  impromptu solution,
The Government refuses to give a  clear
reply as to whether Chandigarh should be-
long to Punjabi Suba or to Haryana and
it prefers to keep it as a Union Territory.
Will you do the same thing if something
that happens in Goa is unpalatable to the
Government? Will Goa become a  Union
Territory> Again, if the same thing hap-
pens in respect of Belgaum, will that also
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become a Union Territory? How many
Union Territories shall we be having in this
country? Why does the Government not
have a consistent stand as regards States
reorganisation? If you take a consistent
stand, I think, the annoyance will be less,
the tension will be less and the pulls of
extremists will be less. You fail to do that.

Then, you have invented another theory
of common link. I do not know what the
common link theory is. I am rcminded of
Darwin's theory of missing link between a
monkey and a man, Perhaps, to that the
Government has invented a common link.
What 'is this common link? The common
link is that there should be a common High
Court and a common University. I oppose
both of than I have opposed them not on
grounds of convenience but I oppose them
on grounds of principle and, I say, to have
such a common link militates against the
very principle of linguistic States. 1 know
there are certain reasons that from adminis-
trative point of view, a common High
Court will be good. There are various
theories. I am not referring to the con-
stitutional point. This was referred to very
pointedly by my hon. friend, Shri D. D.
Puri, Our Constitution says that every
State must have a High Court. How the
Suppreme Court will interpret it, whether 2
High Court means a separate High Court

“or a common High Court, whether that will

be valid or not, let the constitutional
pundits argue that in the Supreme Court
I am speaking on the basis of high prind-
ples. The very principle of lingL!istic
States is to give to the people of that State
a complete administrative unit which can do
work in their own language, The Con-
stitution also provides that the Governor
may recommend and the President may ac-
cept that the language of the High Court
be the language of the State. In fact, so
many States are moving in that direction.
In such a contingency, what will happen?
If the Punjabi Suba Assembly passes a re-
solution that the High Court shpuld func-
tion with Punjabi as its language and the
Haryana Assembly passes a resolution that
the High Court should function with Hindi
as its language, and both the recommend-
ations go to the President. what will happen?
It will ultimately mean that the possible
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switch-over to a regional language will be
frustrated. That is sabotaging the very con-
cept of a linguistic State,

What will happen to the common
versity? How can you have a  combind
University? We have, again and  again,
found in this very House, how hot is the
language issuc. Even parties get divided
oftentimes and the Congress Party gets miser-
ably divided over the question of language.
The only party which is able to keep some
sort of unity is the communist party. The
other parties get iniserably divided. A Uni-
versity, to have anv meaning to the people of
that State, must aim, at, if not immediately.
in the long-run imparting the highest edu-
cation in the language of the pcople. A
composite University of Haryana and Punjab
shall never be able to do so. The Uni-
versity is situated in Chandigarh which is a
Unjon Territory and so the University is
also a Union University or what, I do not
know, That is hardly the way to go about
forming separate linguistic States.

Uni-

Now I think it is too late in the dav to
arguc against the linguistic basis, You
have conceded 14 or is linguistic  States.
If you have conceded linguistic States, you
should carry the logic of linguistic States to
the end: vou cannot leave it in the middle.

I would like to point out another thing.
Clauses 23. 24 and others deal with alloc-
ation of Assembly and Parliamentary scats,
Haryana has 9 Parliamentary seats and 81
Assembly seats. The Punjabi Subha has 13
ParNamentary seats but only 104 seats in the
Assembly. What is this proportion? Why
should there be this discrimination in the
proportion? Will the people of the Punjabi
Suba not demand that the Assembly seats
should be increased to 117 so that a uni-
form pattern, a uniform proportion, be-
tween Parliamentary seats and Assembly
seats is established? There is no reason
why we should discriminate in this way.

‘Take another case—the case of Himachal
Pradesh. In the case of Himachal Pradesh,
the Government is prevaricating, vascillat-
ing, I do not know why there should be
this sort of stingy attitude in giving the
democratic rights. If you have to  give,
give, with an open heart. But since it is
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wrested from the Government, the Govern-
ment wants to yield at a time as little as
possible. The democratic aspirations of the
people of Himachal Pradesh still remain
unsatisfied, Himachal Pradesh should be a
full-fledged State and should not be given
hedged. I strongly object, apart from the
Constitutional  proprieties urged by the
member who preceded me, to the mainten-
ance of the Council in the Punjabi Suba. The
opinions cf all democratic opposition parties
go against the L cameral system in the
States, There is no logic or reason behind
this. It is a waste of time and moncy.
Second Chambers in the States are only
a happy, hunting ground for frustrated and
defeated  Congress politicians; they  are
nothing more than that; they are something
like pinjrapoles or pension seats where
Congressmen who get defeated in winning
seats or getting tickets are put. (Interrup-
tions). We are for the abolition of the
Second Chamber, We do not want this; we
do not want these political pensions; we are
not after seats; we are not after crumbs. We
have long discarded those. Only the Con-
gress clings to it. ..

An hon. Member: He is not represent-
ing all the parties.

Shri Daji:. All democratic opposition par-
ties have opposed it. The Second Chamber
has no meaning anywherg, much less in
Punjab, With a total number of 104
Assembly :eats, you have a Second Chamber
also in Punjab! What for? You are bur-
dening the new State with additional ex-
penditure, with unnecessary and meaningless
expenditure. We are opposed to it. I do
not understand why you are having it there,
I am not making the grievance which Mr.
Puri made, namely, that Haryana has no
Second Chamber and why should Punjab
have, I am not making that grievance.
My grievance is that Second Chamber is an
anchronism, Certainly a small State like
the Punjab should not be burdened with
that. You are burdening that State with-
out even consulting that State, whether it
wants it or not. I do not know why 2
Second Chamber has been foisted on that?
(Interruptions) . You are forcing that on it.
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Lastly 1 am constrained to remark that
the entire Bill is a monument of bad drafts-
manship par excellence, So many constitu-
tional objections were raised. Unfortunate-
Iy Mr, Nanda is not here. Even if Mr.
Nanda is here, I would most respectfully
submit that Mr. Nanda's reply will have
nothing (o do with law. I submit that
Article 170 of the Constitution clearly says
that the Legislative Assembly shall be an
elcected body, a fully clected body. 1 do not
know who has advised Mr, Nanda, whether
the Law Minister or the Ministry, that
Anrticle 3 empowers him to make an amend-
ment of Article 170, I do not know who
has advised him.

Some hon. Members:
people,

Hariyana Congress

Shri Daji: If the Hariyana Congress
people had advised him, then I would say
that the whole Bill is likely to be sabotaged,
The Haryana people would find themselves
in a Suba without an  Assembly because
this Clause says that six members of the
Council of the present Punjab shall become
members of the Haryana Assembly. How
can such a provision which flouts Article
170 in the clearest possible terms be valid?
Mr. Nanda says that some amendment is be-
ing thought of. This House is sitting late
in the night to pass this Bill, Such an im-
portant provision of the Bill constituting the
Haryana Asstmbly is being challenged. Mr,
Nanda says that his Ministry is drafting
some amenﬂmeng, The reply of Mr, Nanda
to the constitutional objection was that some
amendment was being drafted. And this
House has started discussion even without
knowing what that amendment is or will be.
‘We do not know at what stage that amend-
ment will come, T must say that clause 16,
and also clause 26, as was pointed out by
my hon, friend Shri Alvares, are gltra vires,
Clause 26 may appear to be very innocuous.
It says: ' T
“On and from the appointed dav, in

article 371 of the Constitution, in
clause (1), the words ‘or Punjab’
shall be omitted.”.

How can this Bill amend the Constitution
and say clearly that the words ‘of ‘Punjab’
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shall be omitted in article 371(l) of the
Constitution? Can we by a simple Bill
like this amend the Constitution? It does
not require very deep legal acumen to ar-
gue this point, because a  constitutional
amendment requires a certain procedure.,
Simply by putting one clause in a Bill you
cannot amend the Constitution, My worry
is that with the best of legal advice avail-
able to Shri Nanda, this Bill is geing to
face a challenge on the ground of uncon-
stitutionality.

Dr. M. S. Aney (Nagpur): Can it be
amended by a simple majority?

Shri Daji: No, it cannot be.

Dr, M. S. Aney: Can any clause in the
Constitution bc amended by a  simple
majority?

Sbri Daji: The Constitution cannot be
amended except by following a certain pro-
cedure, and that procedure prescribes a par-
ticular majority too; further, the concur-
rence of the States concerned would also
be required. So, all that procedure has to
be gone through. Whoever has advised Shri
Nanda, I can only say this that the poor
draftsmanship of the Bill should have re-
ally surprised me, but it is not so  very
surprising to me because it is in keeping
with the total disarray and confusion of
business which Government are showing in
this House, That same total confusion and
disarray is very well reflected in the clumsy
and meaningless drafting of this Bill. I am
constrained to say this, I do not know whe-
ther these unconstitutional provisions are
the work of deliberate devilry to sabotage
the Punjabi Suba or the work of mere
idlotic muddle-headedness. I do not know
which of the two reasons I should ascribe

this to. But whatever that may be, this
does not augur  well for the Punjabi
Suba.

Both Shri Nanda and I arc interested in
the Punjabi Suba being formed at the
earliest date, These unconstitutional pro-
visions would only mean that Hariana will
find itself without an Assembly; and clause
26 also might be struck down, Therefore,
this needs to be Jooked into dispassionately,
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There i3 no politicis in a legal and con-
atitutional review. This should be looked
into dispassionately. Let the hon, Minister
not limit the review of this to his Law
Department only because his Law Depart-
ment is a thoroughly incompetent Depart-
ment, and it has been proved to be to again
and again,

1 would recall that we had raised such
points in regard to many Bills. In regard to
the Bonus Bill, for instance, we had pointed
out such defects. But we were made a
laughing-stock of till the Supreme Court
the other day struck down certain provis-
ions of the Bonus Bill,

Shri Warior (TTtichur): They laughed at
us at that time, but now the laughter is on
this side,

Shri Daji: I would, therefore, submit that
let the hon. Minister give these things some
thought,

In condusion, I would submit that we
have already decided, for whatever reasons
it may be, to form a Punjabi Suba, Let
us go ahead with it with grace and confi-
dence and with confidence in the people of
Punjab. The Punjabi Suba should not be
made a cock-pit of communal politics. The
Punjabi language is not the language of one
particular community at all. Let the
Punjabi language be the language of the
entire Punjabi people. And with confidence
in the pcople, we today give ourselves and
the people of Punjab the Punjabi Suba, and
we do so also with this confidence that this
Suba will march shoulder to shoulder with
the other States of India so that India
becomes a glorious India and Punjab takes
its rightful place in a glorious, democratic,
free, independent and secular India which
very soon may become a socialist India,

Mr. Chdirman: There are a very large
number of Members who want to speak.
So, T think we should have a time-limit of
10 to 12 minutes for each hon, Member
who wants to speak,
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Shri Yudhvir Singh:. There may be a time-
limit for the Congress Members. But the
Members of the Opposition may be allowed
more time,

Mr. Chairman: I think we may have a
time-limit of 15 minutes, Even then, I do
not know whether this Bill would be finish-
ed by midnight.

Shri Hem Raj: I would suggest that 20
minutes may be allowed.

Mr. Chairman: Hon. Members will try
to confine themselves to 15 minutes each.

Shri D. C. Sharma: It has been my mis-

fortune Tthis afternoon to listen to
three  very unfortunate and  depressing
speeches, 1 had thought that this was a

very happy day which marked the birth of
the new Punjab, which gave Hariana Pranth
a new State and which was responsible for
the reorganisation of the old  Punjab
State.

I had thought that on  this auspicious
birthday of these threc States, the people
would be in a cheerful and optimistic mood
and would bless all these States and wish
them "well and say to them, ‘Go forward,
prosper, be happy and be very strong mem-
bers of the Indian  Union’. But unfor-
tunately that has not happened. The hon.
member who preceded me stated that this
Bill was the result of some kind of devilry
on the part of Government. I do not think
words could have been more misused than
they were in this sentence, I feel that the
Indian Government has tried to reconcile
conflicting claims, to harmonise contradic-
tory viewpoints, to bring about some kind of
commonness amongst the very very conflict-
ing ideas that have been agitating our
minds all these days. It is not the result
of devilry; it is the result of statesmanship,
the result of seeing the new conditions that
are working in the Punjab, the result of see-
ing the new urges that have come into be-
ing and have got to~Be accommodated.
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Therefore, whatever my friend may say,
1 submit very respectfully that this Bill
is an act of historic value and that what-
ever our communal passions, whatever our
regional ambitions may be, whtcver our
local desires may be, the time will come when
we find that this Bill has given each one
more or less his due. In this world, no-
body can get all that he wants—neither the
Punjabi, nor the people of Haryana prant
nor the people of Chandigarh nor the people
of Himachal Pradesh. You cannot get
whatever you want. Thercfore, compromise
is of the essence of democracy. I feel that
the best possible compromise has been arriv-
ed at in this Bill, Therefore, this Bill
is to be welcomed,

1 was very much interested in the appeal
the hon. member preceding me made, that
the people of Punjabi Suba or Punjab—
I do not know by what name it is going
to be called by the people of Punjab—
should go forward in confidence, should
honour the Punjabi language, and should
become very effective bastions of the de
fence of this country, I think that is the
wish of all of us. I know language has
been too much of a kind of thing which
has brought about dissensions amongst us.
But I do not think that everv Hindu thinks
that Punjabi is not his mother tongue; at
least I have hdd the courage to say all
these 20 years, even before people started
talking about Punjabi Suba, that Punjbi
is my mother tongue. And I am not alone
in this. Millions of other Hindus are of
the same mind and they regard Punjabi to
be their mother tongue. It hag been our
duty and our privilege to serve the
Punjabi language as best as we could. We
want that the Punjabi language should take
its place by the side of other well-develop-
ed languages like Bengali, Marathi and
Telugu. We want that, and I think the day
is not far off when the Punjabi language
will occupy a very eminent place in the lin-
guistic map of India, I think no language
in the last 20 vears has done so well as
the Punjabi language, and I believe that
as time passes, Punjabi language will grow
from strength to strength, and  Punjabi
language will be the hallmark of distinction
whether it is spoken or written or it is
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resorted to for literary or political or other
kinds of purposes, Therefore, there is no
difference of views so far as the Punjabi
language is concerned now.

To say that Punjabi Suba should belong
to one particular community and not to
the other community, that they should have
a homeland of their own, that they should
have a self-determined status, politically
self-determined status, that they should have
the right to secede,—it may not have been
said on the floor of the House, but it has
been said outside the House—to say all
this means that we are trying to undo the
good work that has been done by the Indian
Government. It is true that Pandit Nehru
said that the circumstances had changed,
but it is equally true that now that we
have carved out the old Punjab into four
different regions, we have realised that cir-
cumstances have changed, and those cir-
cumstances warrant that we should have
one Punjab, one Haryana Prant, one Union
territory of Chandigarh and we should
give away two or three districts to Himachal
Pradesh. All that has been done as a re-
sult of recorganisation. Now this has hap-
pened only because the waters under the
bridges of the Jamuna, the waters under
the bridges of the Sutlej and the Ravi have
been flowing very rapidlv all these years,
and we have felt that these aspirations have
to be satisfied. But I must submit very
respectifully that whatever it may be, our
regional loyalties have to be subordinated
to national loyalties, and that is what this
Bill wants us to do. If we go on harping
on local lovalties, district loyalties. regional
lovalties, parochial lovalties, I think this
Bill will defeat its purpose. Therefore, I
think, from this point of view. this Bill is
very good because it has not tried to cater
to the chauvinism of this community or
to the over-enthusiasm of the other com-
munity. it has not tried to put a premium
on this kind of agitation and to give value
to that kind of agitation. I think from
that point of view this Bill has done well,
but T am very unhappy to find that here
are my Congress friends, I do not say
about the Members from the Opposition
parties who are trving to  belittle
jt. Here is a Congress Member. he was

born in what is called the Punjab now,
*
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he was brought up there, he has his home
there, his lards there. Somehow he happens
to have a factory in what is called Haryana
Prant. And here is this gentleman stand-
ing up on the floor of the House and try-
ing to be a champion of Haryana Prant
and saying: why have you given this dis-
trict to the Punjab, why have you taken
away that thing 4rom the Haryana Prant?
I say: my friends of the Hariana prant,
God save ycu from such friends; such friends
will niot do you any good. They do not try
to dmprove the prospects of Hariana Prant.

I can say the same thing about my friend
over there.

T gA oA & 999 F
st gae fag 7 99 @ §,
Ig T AWT 2|

=Y qzv fag s At A md AR
T T ET F AT AL |

Shri D. C. Sharma: We both understand
each other, I think somebody from the
Congress Party will stand up now and say:
why have you taken away this part from
Punjab? If we are going to indulge in
these squabbles on the floor of this House
today, 1 would say that this would be a
very sad day in the history of India, We
have our river disputes which we have not
been able to solve; we have our boundary
disputes which we have not been able to
solve. Here are our friends from Himachal
Pradesh, Hariana Prant and Punjab getting
up and they say: we want this; we want
that and all the rest. I think instead of
solving the problem, we are creating four
more problems, I believe that wisdom lies
in this: we should accept what is said in
this Bill and gracefully, in a spirit of
national goodwill and not grab something
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from the Hariana Prant and get something
from Punjab and take away something
from Himchal Pradesh and put Chandigarh
on the top of the mountain or below the
valley. 1 think all these are very ill advised
counsels,

Vot gaga (wieer) femwa 93w F
argd ger w famr 3

Shri D. C. Sharma: It has been said: we
do not have a second chamber..... « (Inter-
ruptions) . Why are you chattering like
that; you can talk in your turn, I was
submitting very respectfully, Madam, that
if the Punjabi Suba had a second chamber,
give the Hariana Prant also a second cham-
ber; there is no harm in that. I do not *
want that there should be any element of
jealously and bitterness and divisiveness bet-

ween the Hariana Prant and the Punjabi
Suba,

So far as the delimitation of the consti-
tuencies is concerned, I think it should be
looked into with the utmost care because
sometimes geographical contiguity is sacri-
ficed while delimiting the constituences and
I believe it is a2 most important element in
the whole thing.

Mr. Chairman: Is the Mcmber conclud-
ing> He should conclude now.

Shri D. C. Sharma: I am concluding. One
of the most admirable things that I have
found is that some common links have
been preserved at least for sometime; the
common High Court, the Bhakra Pro-
ject, the Beas Dam. All these are our
national projects and if they fall in Hariana
Prant or in Punjabi Suba we should look
‘upon them as our national wealth.

Mr. Chairman: The hon Member’s time
is up,
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Shri D. C. Sharma:.I am going to finish
in two sentences. I am glad that the Pun-
jab University will retain its existing status
at Chandigarh and I think that should be
done, because the Punjab University at
Chandigarh is one of the finest universities
in the whole of India, and I believe that
its all-India character should not be dis-
turbed in anyway. That does not mean
that I do not wish the Kurukshetra Uni-
versity and the Punjab University to
prosper, They are all useful,

Mr. Chairman: Will the
please conclude now ?

hon. Member

Shri D. C. Sharma: I am concluding
There is some trouble about the division
of asscts and liabilities, though the hon.
Home Minister was able to say that they
are being done in the old, familiar and
well-known lines. I do not think this is
happening. 1 think you should not rob
Peter to Pay Paul. You should not role
this State to give something to another
State. I think it should be an equitable
kind of distribution and I am very sorry
that the person who has been entrusted with
the work of distribution of the assests and
liabilities is not such a person as can com-
mand the respect of the people concerned.

Some high court judge or somebody
from the Supreme Court—a Supreme
Court judge—should have been placed
in charge of this work. I also believe
that the same thing has happened
in the case of the services. The services
should have been divided m a way

which should not have brought about any
kind of rancour in the minds of the people.
This should have been done not by Gov-
ernment servants but by judges they are
great I know, but the Supreme Court judges
are greater than civil servants. I think
such things as are contentious should be
handed over for decision by the  Supreme
Court judges and not by the civil servants;
we know what they are, )

With these remarks, 1 welcome this Bill
and I am very happy that the Bill is
going to be a landmark in-the history of
our country,

Mr. Chairman: Shri Alvares.

BHADRA 15, 1888 (SAKA) Reorganisation Bill 9524

Shri Yudhvir Singh: What about
chits-

the

Mr. Chairman: A PSP Member has been
called,

Shri Yudhvir Singh: What about the Jan
Sangh?

Shri Umanath (Pudukkottai): What is
the procedure? It is the first group, then
the sccond group and so on  We
have some procedure.

Shri Yudhvir Singh: There is the usual
procedure prescribed by the Speaker.

must

Mr. Chairman: I have no objection if
Shri Alvares prefers to speak later.

Shri Umanath: Having been called, let
him speak, but there must be some proce-
dure which you should follow.

Shri Madam Chairman, I
welcome the proposals in the Bill which
seeks to create a Punjabi Suba and othes
measures which have been long delayed.
In fact, the decision to create or establish
a Punjabi Suba should have been taken
some six years ago, when the State of
Maharashtra and the State of Gujarat were
created in the reorganisation of States on
the basis of linguistic States. More than
that, that was the demand which was then
justified and I am sure that if it had been
created then, many of the tensions that
have developed since then could have becn
avoided. But there is one thing to be
said for this delay, and that is, that between
the conception of Master Tara Singh and
that of Sant Fateh Singh, there is a
fundamental difference. Shri D. D. Puri
pointed out that Master Tara Singh’s
demand for a Punjabi Suba was one for
the Sikh’s self-determination and the right
to secede. Such a thing could never have
been countenanced and will never be
countenanced in the future, It is due to
the sweet reasonableness of Sant Fateh
Singh that the Government has now been
able to accept this demand because he has
placed it in the correct perspective and that
is in accordance with the Fazl Ali
Commission’s report recommending the
reorganisation of States on a linguistic basis
along with the rest of the country, and
Punjabi Suba is now being given its

Alvares:.
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legitimate place in the scheme of reorgani-
saticn,

17.10 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Having said this much, as far as this
Bill is concerned, let me proceed to analyse
the various provisions. Almost the first
objection onc must take is to keeping
Chandigarh as a Union Territory. I am
very glad that those who sponsored the
Punjabi Suba have not claimed Chandigarh
yet. Naturally, why should not Chandigarh
belong legitimately to Haryana? It s
within the well-defined limits of the
territorial area of Haryana. I am sure if
justice is to be done, Chandigarh should
not be kept as Union Territory any more,
It should be firmly and irrevocably merged
with Haryana, so that the people of
Haryana may have a prominent and
growing city on which they can build up
their administrative viability, I am sure
the people of Punjab will not grudge
Haryana this legitimate claim to the city
of Chandigarh. The people of the Punjab
are industrious and they have the highest
standard of living. When it was necessary
to build the capital of Chandigarh, they
did so. Again when it will be necessary,
I am sure they will build another capital,
in keeping with their financial affluence.
At the same time, it would be necessary
also for them and for the Government to
give over Chandigarh to Haryana, so that
in future, these tensions will not arise.

The Government, two days ago, passed
an enabling Bill whereby the future area
of Chandigarh could be decided without
the consent of the elected legislators. As
Mr. Puri pointed out, it will be unfair
not to consult the people of Chandigarh
as to where they want to go. In the
scheme of linguistic reorganisation, I am
suwe all of us would agree that the Pataskar
formula should be applied in all cases.
This formula states that where a particular
area will be placed will be decided on the
hasis of the language of a particular village.
That should be applied here also, as it
has been applied first in the border dispute
between Andhra and Mysore. Therefore,
1 recommend that the Pataskar formula
should be applied so that all these areas
of dispute, to which Mr, Pri referred, may
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be scttled on a basis of rationality and
scientific basis, so that the disputes are not
carried forward and this measure does not
leave a residuary tension that may develop
later,

The decision to have a central authority
for the Bhakra-Nangal and Beas projects is
very welcome. We have certain projects
in this country, particularly river projects,
that run through many States. If the
Government are recommending a central
authority for the management of Bhakra-
Nangal and Beas projects, may we not
suggest that in all similar projects which
run through many States, where there are
conflicting interests, Government should
adopt this principle of centrally administer-
ing such projects, so that there may be no
conflicting claims and the Centre is able
to make allocations in regard to water,
electricity, irrigation, etc., on the basis of
national interests and not on the interests
of separate States?

The next point is about the legislative
council for Punjab, There has been some
rethinking on the issue of legislative councis
in some States, In some cases it has been
proposed that some constituencies like the
teachers’ constituency in the Upper House
should be abolished. There is also some
thinking that the Upper House has no
relevance in modern times, because it ser-
ves no useful purpose. We have followed
this system from the British without any
relevance and therefore, its discontinuance
would be proper, because it serves-no useful
purpose except some vested interests. But
if some council is to be set up, it has to
be set up on the basis of some proportion.
I do not know why Punjab, having such
a small legislative assembly, has been
allotted a council. Here wc have States
more than twice as big as Punjab, There
are States like Orissa, Madhya Pradesh,
Rajasthan, etc., which have no Legislative
Council. The function very efficiently and
function well in regard to the particular
functions of an Assembly or a Legislative
Council. But here, Sir, when there was
an opportunity offered to Goverament to
abolith the Legislative Council, the Govern-
ment secks to retain it for Punjabi Suba
and abolish it for Hariana. If it has got
to be done, 1t has got to he done with
a scnse of justice to heth or ncne, The
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members from Hariana who have their
seats in the Legislative Council of Punjab
today are being convertel into members of
the JIariona Legislative Assembly,  This
issuc is being discussed and it is being held
that it is unconstitutional, because article
170 requires every single member of an
Assembly to be elected.  Nevertheless,
whatever the outcome of this issue may be,
may I suggest that it is high time, from the
all-India point of view, to seek to eliminate
the Upper House in the States, and since
this opportunity offers itself today the
Government may take this opportunity to
abolish the Upper House of the Punjabi
Suba.

My last point is about clause 26 on page
13 of the Bill. It reads like this:

“On and from the appointed day, in
article 371 of the Constitution, in
clause (1), the words “or Punjab”
shall be omitted.”

Now, Sir, any amendment of the
Constitution can only be by a Bill
introduced for that special purpose. This
Bill that is now before the House is not
introduced for the purpose of amending
the Constitution at all, Therefore, through
this clause certainly the Constitution cannot
be amended, Secondly, this clause seeks to
amend the Constitution whereby in article
371 (1) the words “or Punjab” occurring
hitherto is sought to be eliminated from
that sub-clause. Even a comma that is
changed in the Constitution is an amend-
ment of the Constitution (Interruptions) .
Therefore, this clause 26 clearly suggests
that the Constitution shall be amended.
If the Constitution is to be amended either
by a comma or by a word, whatever it
may be, it has got to be done through a
separate Bill.  This clause suggests that
the words “or Punjab” shall be deleted from
article 371 (1) of the Constitution. There-
fore, this clause proposes an amendment
of the Constitution, I say this is an
unconstitutional provision, No article of
the Constitution can be amended until
a Bill is brought for that particular
purpose. This Bill is not brouuht for the
purpose of amending the Constitution,
Nevertheless. to the extent that it suggests
that the Constitution be amended, this
is in contravention of the Constitution and
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the procedure to amend the Constitution.
Therefore, I say that this clause is ultra vires
of the Constitution and therefore, it should
be amended.

Finally, 1 say, in the genera] scheme of
reorganising  States on the basis of
linguistic affinity, this is the last act in
that series. It would have been proper
for Government to have brought in a more
comprehensive legislation so that whenever
such disputes occur the Government could
have sought to settle them through this
Bill. May I refer to the serious border
dispute between Mysore and Maharashtra
that has been hanging fire for a long time?

Mr. Deputy-Speaker: It is not relevant

in this Bill.

Shri Alvares: This Bill deals with
linguistic re-organisation and the Constitu-
tion has been amended. So, I am suggesting
the same procedure which the Government
have suggested. The Congress has suggested
that the two Chief Ministers should meet,
like the Pan Mun Jon Conference which
met about 500 times and could not come
to a decision between America and North
Korea. The Chief Ministers met together
but they ‘were not able to come to a
settlement, May I suggest that while this
is being done, the Home Minister could
introduce a suitable amendment tomorrow,
so that the dispute between Maharasrtra
and Mysore may be settled through some
established procedure. ...

Mr. Deputy-Speaker: Through this Bill ?

Shri Alvares: .... and this issue may be
settled once and for all and the tensions
that are continuing in the area may be
finally eliminated?

Shri Virbhadra Singh (Mahasu:) Sir I
am thankful to you for giving me an
opportunity to participate in the discussion
on the Punjab Reorganisation Bill. While
I am grateful for the integration of the
hilly areas of Punjab with Himachal
Pradesh, T must confess that this Bill has
come as a great disappointment to the
people of Himachal Pradesh. It has not
only ignored the hopes and aspirations of
the people of Himachal Pradesh, but it has
also done great injustice to them. Tt
appears as if the people of Himachal
Pradesh are being penalised and made to
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suffer for thcir past efforts to retain their
separate entity and for their refusal to
merge with Punjab.

1 have three main objections to this Bill,
My first objection is that this Bill does
not seek to make any change in the status
of Himachal Pradesh, which remains as a
Union Territory., My second objection is
that while making no change in the status
of Himachal Pradesh, this Bill seeks to rc-
duce the weightage and restrict and alter
the pattern of representation enjoyed by
Himachal Pradcesh in the Legislative Assem-
bly and in Parliament. My third objection
is that the Punjab Boundary Commission
while agreceing that certain areas were
linguistically and  culturally akin to
Himachal Pradesh, has failed to recommend
their inglusion in Himachal Pradesh and
this Bill has also failed to remove this
injustice. I will deal with these three main
objections separately.

The question of the political future of
Himachal Pradesh is greatly agitating the
minds of the people of that territory. The
people as a whole are dissatisfied with the
present set-up which, 1 feel, restricts and
hampers our natural growth, It is also
not in keeping with the long-cherished
hopes and aspirations of the people, The
people of Himachal Pradesh since long
have been making all constitutional efforts
to press their demand for Statehood tor
Himachal Pradesh, We know that from
time to time all sorts of stock arguments
such as size, population and financial
viability ctc. are advanced against this.

So far as the area is concerned, the House
probably knows that Himachal Pradesh 1s
going to be even bigger than Punjab and
Hariyana with a population of 2.8 millions.
In any case, 1 want to tell you that
Himaihal Pradesh is much larger than the

State of Nagaland in all respects, We are
fold from time to time not to bring

Nagaland into the picture, because of the
special conditions prevailing there, It is
pertinent to ask, what is so special about
Nagaland. What arc the special conditions
prevailing there, apart from the fact that
certain sections of the population there
have resorted to violence and to open
rehellion?  Apart from this, I do not sce
anv special conditions which prevail in
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Nagaland. It sometimes appears to me
that a premium is being put on violence
and disorder in this country. So far as
financial viability is concerned, I would
like to say that it is well known that
Himachal Pradesh has got vast mnatural
resources and if they are properly developed
Himachal Pradesh can not only become
surplus in a short time but it will be in
a position to controbute substantial amount
to the revenues of the Central exchequer.

Here I would like to refer to a solemn
pledge which was given to the people of
Himachal Pradesh by the late Sadar Patel,
This pledge or promise was contained in
a letter written by Sardar Vallabhbhai Patc)
as early as 18th March, 1948 to lawc Dr.
Pattabhi Sitaramayya, who was then the
Vice-President of the Indian States’ Pcople’s
Conference, This is what he wrote:—

“The ultimate objective is to enable
this area to attain the position of
an autonomous province in India,
This objective would be attained
in two stages. The area will, in
the first instance, be administered
by an administrator, probably an
officer of the Chief Commissioner’s
status, assisted by an  advisory
council comgisting of the rulers and
representatives  of  the  people
appointed in such manmer and
with such function as the Central
Government may decide.  Subse-
quently, subject to the decision of
the Constituent Assembly, it is pro-
posed that the administration
should be put in charge of
a Lieutenant-Governor assisted by
an advisory council representing
the princes and the legislature in
the province. In the final
stage...... ~

that is very importanr—

“after this area is sufficiently developed
in its resources and administration,
it is proposed that its constitution

should be similar to that ot any
other province.”
This is the solemn pledge which was

given to the people of Himachal Pradesh
by the late Sardar Vallabhbhai Patel as
early as in 1948. Since then, nothing has
happened in the matter and the matter
stands almost where it was. We had hoped
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that the Government would take this op-
portunity to redeem this pledge and come
torward at this time with a Bill to give
Statehood to Himachal Pradesh. It is a
very explosive question and I hope, the
Central Government will not tieat this
matter very lightly. I also hope, thc hon.
Home Minister will not let this vpportunity
pass and that he will come forward with
the necessary amendments to give cffect to
the wishes of the people of Himuchal Pra-
desh in this regard.

Sccondly, the representation provided for
Himachal Pradesh in this Bill is not ade-
quate, ‘The Bill provides tor 54 scats in
the local legislature, six seats in the Lok
Sabha and three scats in the Rajya Sabha
for Himachal Pradesh. At present the posi-
tion is that Himachal Pradesh has a legis-
lative Assembly with 40 seats, four seats in
the Lok Sabha and two seats in the Rajya
Sabha. As is well known, with the integra-
tion of the hill arcas of Punjab, Himachal
Pradesh is going to be double in area and
population.  Thercfore, it was only fair
that while giving representation to Hima-
chal Pradesh in the aforesaid bodies this
fuctor was kept in view and the represen-
tation provided was
increased.

also correspondingly

Then, there is no change in the status ot
Himachal Pradesh. Himachal Pradesh,
like other Union territories, has cnjoyed a
certain amount of weightage in matter of
representation in the Asscmbly and Parlia-
ment. Since there is no change in the
status of Himachal Pradesh as a  Union
territory, I sec no reason why there should
be any change in the pattern of represen-
tation which exists at present. Moreover,
Himachal Pradesh is a hilly area with diffi-
cult terrain, scattered population and scanty
means of communication. ‘Therefore, one
cannot apply the same criteria to Himachal
Pradesh as in the case of other States. .

Here I may also point out that or the
basis of 54 seats which are provided in the
+Bill for Himachal Pradesh, the average
population per Assembly seat comes to
about 52,000 as against an averagc of about
32,000 at present. This average is even
bigger than the average population for an
Assembly  occestituency in Jammz =xd
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Kashmir which is only 47,000. So far as
other Union territories are concerned, the
average is much smaller than this. If there
was a change in the status of Himachal
Pradesh and if it was made into a full-
fledged State, then it was a different matter.
Since there is no change in the status, 1
see no reason why the benefit which it has
enjoyed so far by virtue of being a Union
Territory, and which is enjoyed by other
Union Territories, should be denied to it
at this time. I hepe that the rcpresenta-
tion given to the people of Himachal Pra-
desh in the Assembly and in the Parliament
will be substantially increased.

Now, I come to the third and the last
point. 1 feel that grcat injustice has been
done to Himachal Pradesh inasmuch as
certain areas which should have come to it
have been excluded. In this behalf, 1
would like to point out that Dhar-Kalan
block, Morhi Hills, Kalka and the remain-
ing areas of Una Tehsil, which even accord-
ing to the Boundary Commission are
physically, culturally and linguistically akin
to Himachal Pradesh have not been given
to it. I may submit that I am not con-
vinced by the rcasoning of the Commission
in this respect. Whereas the Commission
could not agree 1o give Dhar-Kalan Block
to Himachal as that would have meant
bifurcation of a tehsil, they have on the
other hand bifurcated the tehsil of Una to
give certain areas of this tehsil to Punjabi
Suba. This, I may submit, is a highly con-
tradictory reasoning of the Commission. #§
do not see any reason why the Commission
should have made this departure from the
terms of reference in the case of Una tehsil.
I may point out here that so far as Una
tehsil is concerned, even according to the
Commission’s own findings, it is a hilly
area and it is culturally and linguistically
a part of Himachal Pradesh.

Here, 1 would like to draw your attention
to the Report of the Punjab Boundary
Commission. On p. 29, in para 77, this is
what it says:

“Taking into consideration the physical
characteristics, life of the people,
their habits, customs, manners,
festivals, the flora and fauna of the
region and inter-dependence of the
people with the people of the
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adjacent districts of Bilaspur and
Kangra there is no doubt that the
tehsil Una has linguistic and cul-
tural affinities with Himachal Pra-
desh.”

They have accepted this. They go Further
-to recommend that Una should be divided
.and that part of it should go to Punjab.
What are the reasons given by the Boundary
Commission for giving some parts of Una
to Punjab? I would quote it further. It
-says:

“But we are of the view that this tehsil
should be divided betwcen the
Punjabi-speaking State and Hima-
chal Pradesh, for in our view the
Bhakra Dam and its canals, the
Nangal Hydel Canals and the
power and other industrial com-
plex should remain in the Punjabi-
speaking State. We are also of the
view that the town of .Anandpur
Saheb with its shrine should re
main in the Punjabi-speaking
State.”

‘I may submit that this is a purely com-
'munal award. At no time was the Punjab
Boundary Commission asked to determine
which area shoald go to which state on the
basis of religion. It was only to be done
-on the basis of language. Thercfore, I feel
that great injustice has been done to the
people of Una and Himachal Pradesh, and
the tehsil of Una in toto should form part
of Himachal Pradesh.

Moreover, while going through the Bill,
I find that Naya Nangal notified area and
‘Kalsera village are also now sought to be
given to Punjab. This is entirely a new
position. Nowhere in the Report the
Boundary Commission has said that this
area should go to Punjab. Nowhere it is
mentioned. I see no reason why this change
is made now.

In the end, I would also draw your kind
attention to the case of Kalka. Kalka
provides the main gate-way to #imachal
Pradesh and is the only rail-head where
‘from the cash crops like apple and potatoes
-of Himachal Pradesh are exported. In the
-interest of the economic well-being of
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Himachal Pradesh and its people, it is
essentia] that it should form its part. In
this connection, one of the members of the
Commission, Shri Dutt, has given very
cogent reasons. I strongly feel that Kalka
should also form part of Himachal Pra-
desh. -
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T EE | AT OF arg @t O fF
A @ ¥ 3w fear 91wy
3z F< faxiy fpar | g7 fadw & @9
T 2@ fF dwrg F7 WA JA7T, TS
A F wATaT, FWR W 9T | FB
faat a% 73 fadm = ) AR A
ZaT fF gHew gRR FTg Fqval &
T TEAAT FII F 7 ag AR FT
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g fadw w1 AW A
§AT | 99 ¥ AW G F 616w g
FHANY TG 41 | TR TR g AW
ar g IR ATHIT a4 ST
g fr #1% Faard o1 7€ 4, & o
g T8 47 | fas Efay 99 # amow
o a7 ff 3w F1 S fem @)
aaa fewrr & a7 1. g famm § 39
T97 g 97 {5 w8 q|r T @ fF A
T AT 9 ATHSIGE IFRC § 99
T A7 arwefos o oF § o
¥ 2w T TFOT G FH AT AR
TR F AR A=A F1 qgq o,
HR T TS g AT-FH A IF@ FIAT
FT F1 A0 T F A ara 5
ST FB gAT &Y AT |

= a1 fag : R ag FEARIAE
a8 ar ay faeelt ¥ Far gwT AT 0

=t ggER fag . w9 99 =19
afsr | s W g W) SRR
AT a9 FAN AT FY AG IH, TS
MY F T FN Q FIFR A T
Y et il A A g
ag @t T Ag FT FA AG Q=T )

W AR F AR qAWAT A q9 q@y
famsm g fs o s ar fs
AR oY g5 | ST & Ao § mfe
¥ &9 T & A T e gu o aw
¥ AR AMTE | AT { T W
AT T F A foger garey
FaeMmamar A g fs gad
e wIT AN am I CF
wfrem fraa g mar & A< ag wfree
ot Y fRAE I oF w=E wd ¥
AR, F 758 UL 999 F A1, 0F
5 3 W F AT, I &I gH THFIL
F a1 Wfgd | 3w o & 3w
FeeTEAl W g o MT Fw
Ffrat st g awdr o, g Fo@ié ge
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[t agd faz]

# faoms ot 1 @ A R F@
?ﬁuﬁmwﬁfr%ﬁﬂrq«-—"rﬂ
m*taramf@-{ﬁfaﬁa?mg‘rn

3L T SIEHT F 2% § g7 0F a1 g1

ST gFAr O | zEfan gw A SeET
F 94F G907 ¥ AT Wy war v GF
FHAT F A A o FY osw oAy
W T &9 § " | {6 =g
o ol F1 T | IT 79 T A
ag wrew g oo fr T F e H
a1 a1, fFe a7y #1 ag fond g
0 9 we ¥ ggenr e 4t fom
F Fg a1 5 gw FiE s fd &
ot =& =47

e 71 fae g | 9w e
FORTE H F T J9W | S<hE
T qorET & foere & R @ g )
TG F ATAA T A FT Iwx HT T
F o 35 femgay oo E Ay
g | gR g wA S A, T F TR
Hft ST 7 aga 3o e 2, g 3O
frar & 1 57 F7 fawr 59 9 #Y =S
IE & 9Tt g fF S | 39
foar & ¢ wfew & 99 ¥ q@AT SEar
g f& == 93 = afwmw ar faser
2?39 A ¥ faerd o ard Ay
i AR FE AF WA, FA
% 9g A1 £ | TH AT F1 F queAar
g% 9 4 5 oA § weer axg ¥
g Y forarr € | 5 < 1 & e
g fF =17 £1 57 78T g ¥ @7 7«
T R | A9 FT @9 F M o v
o Frde w2 § 9wt @ , AT
719 7 g 2 form @9 0 wTe F A
a1 fF F19 W g g FT A0 A
AT S A1 AT FATAFY qE IHEE
g &Y s, afeT 7 gar g g 7
oew ASPe F gy ¥ g &
aq  gvar fas gafeg e fe smow
Zar f s 9 3o frar e saar

SEPTEMBER 6, 1966

ReoOrganisation Biil

9538

& Fr fagenmt ww gfvmon @y
4€mg 2 fear war | 99 9T F99
OF I FIUF (Qaur ¥ F19 ® 2T
a7 1 o 2gr R neR gt g3 ot
fear YT e Sdng & w5 F7 IWE
R AR I9H T AR GE6G F A9
FIAFTIMRX G F LR § A0
AU FT AT o A gwA fFar § saaT
A TN T KA FTET, IAET FTHAL
T @ BT P owmaw Zfemverr &y
FqQT & AT9 e FF FIET AR
F1 Fvx rfea 939 vy faar | T2 Wud
oo & wregi F arg, gfamon =1
ST F oM NEr w7 A g o
Y @6 @ gy &7 oau fE
s3re gfamom & smo 1 oy SEy
¥ fF qotra § o= gfarom & ft o=t
FAFAT ASAT & | WL T AT &
23y @ sfomom F mrowr GEEE
g R gfomom Fr w2 E §
Y dSre ¥ TORT TEE g 1w
# @gar Fvear g fr ww A< w7
i dwe § faana &1 famfor
FEAT A1 WA SAF1 97 X faan
AT ¢ JT AT AT H G I,
g Oy YT F TFFT H 9T A0
ST JaF WY Fw F w@ famr
uz gu gfvamm e 3 FERT R,
AT F E@FRFEE | afwT maw
gAY S Jnfed 9t )

Tt o agg AT a9 FAr T §
agwfmﬁfmfﬁw&%n g
o fom & e oo foemd AR
forra TG? STRT-HAAT AT A AT AAT
T F AR A F A faErT
W & A IR 771 & fw qwik
T Fa gAT | AfEA gwi ag
gAY, e HgH L FY T
SEATE | °F A v f g ¥ fae
F g, fegwsdi & e A Tgm § )
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IaM A Feaisa § zavr 99, qF
IaFT qqr Y & AfwFa gw g Had
F AT FT FFATE | W AT F A
Fo f 37 & AfFT 39 A F Ay d@as
# fagx qarq A1e Tt ¥ e fEdt
TARF B} U q%E T FAOT AT
wr fRdr grd F St Ay faT gy
Iz feam war & A 7 zfoe & O
& Faa zfnor & s ¥ 1 @Y e,
g7 ATA ¥, 27 AF0 #, SR ¥
AFA FTAFC T F T AFQ FT
qrq T F, ZART FAAT 97 1 Faewr
F arfadt wE HITFT F AR B AT
TF W&t a% gfoarom &Y Arar I
qzarRT & AFT o Hlo qF FAT ArH-
fodt &, oY seaell §F ww 3@ A
% #Ya madr afaq 3 a7, fraw
gy mrest wfaw  H gy & 1wy
qar 7« e fF qfewa ¥ g wE@e
gy gfama F S § & faw
<t w1 frgmag AT a1fey <7 o
w1 At wrg fowag @ g faa
A FrFrAr Ffed F Awr A I
aff @& admar aearar sfmr
AR THATHRY q1q FIT ¢ arfee ford
@t #1 forsers qd GG =iy
g7 Fwm w1 fosag 2 A F T892
FOrFTad #T2E AW IAA - qUAN
TTFTT FT FIH L AFAT AT g,
IAFT GTHIT g AFT F1 ATAAT TR
& 1 gfearom At & A 77 77 A0
F1ar faar & | 3457 1 AT 37 AT
FT OJTA FTAATE |

# qraF JIHA OF BleT 1 IIEI
TIAT ATEAT | AT gHH TS FIHA
fose # a@ W@ & oA
w7 ¥ & 3767 fadrg @Y F@@v §
#fFa TF a9 & qear o7 & Afeq 7
ATAT HAAT FAeq FEAQT § | AW
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St g o frar & SaFt s R §
afeq a1 8 ogw s & sfoamn
& arq agd sqraqr g & | Faw d1F
wEe  Afal & g=e gfmr &
aredr § | wraw e faem @
Ffea & wrod wrgaT Fvr g fF aw
¥ 79 TF TRE TWRAT F JTET ATY
FET T T | HAT AT AT T FTA
FAT ATZT & T AEFT Iq H FE
arafe 7@ 1T =gy 1 gformon %
grafeat #1 fagt Fage  afafag
¥ foerdy anfad a1 foqar afafafaes
faerar =fed, fagar =a= 30 S
& =z A1 T%) faend &7 g srvATRA
2 | quTg 938 ¥ fgmma & ¥ & %%
7 "y F weax farm F |m
2 afzd |+ & amwwr a1 feafy 3@
FT g STFT UF BT A7 IR0 31
g | 3B A9HRT 9q7 T dea 5
FT 7= F AR F19 59 T § 1 02
fsma gEqT g 39 A N wHE BT
§ 3 & "Arad [IRY AT | I If-
afgdr A agq guHT afqafadt & 977
% 1 afFa g #ms A o S ofg-
Feraxa Afqafad adr § g feafa
FAT &, IAHT  UF BT I7T IqTa0r &
HTUF ATHA TGATE | §T HF3T & JTHT
T 9 G fF FHA @ § o
AT FT qd9 757 4z & fF gar
FIT HG AT T AT IF AW I
gowa <@y § faawr g A1, o
AN F TFTT F AY WG TH FT @I

LE A gaE F AN Ew ww ¥

@ i & FE Are Agt gr
qgw v qg gave & I wF oA fw
gformon & et w2 guad € el
IaFT A F T foar S awar av
fFT aTa #Te ardr 9w < ¥ gfaiaer
T IaF AR F A AT AG A N
gFdT § | g it afirmaata  gfqatadt
2 THHT AT S0 fEEr A M g
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[=ft gz fe]
7 sfeg Afagmr § € 1 SaF wiwe
oo gfed [T AT g = A
fr o @i & a1g TovEw ¥ fraey
SR gt W &1 e W
DNAE WE FAHe ¥ g gharo
FEAR aTE I ¥ § | IShHaw
Frdfae & A faon 1 & w@R)
159 & § 1| ST 0T Ty F 9
gfam sTgaRamgEid 1 Sb-
af # S0 gfamn #71 E Ai) g
e ¥ § | wEifgue  wrhas St §
ITH g gfamm & § #iw sy g
FE | I ANE G AFOT FT A1 2
drg gfamm # § sk e At
g ¥ § ) wefafaedfea sfwaw
0 g F § w1 g9
X 1A A 2 AR 3] IR F
A AT § | % GrS G TAE
AW THo o, TTo TFo Tlo 1S
Ffrafedr, 3 gfmmo §oiw 28 e
T W ANGE EEEH R Ao THo
Hro, dTo Ao wrEgw T@TE, 320
gfamm & =R 1400 o9g F )
T a3 ¥ OFE dINgT wiEE WK
q‘q‘o Q’ﬂ‘o {f]’o, Cﬂ'c THo §Io 22
o & AR 21099 § 1 37 @9
F T oEz | ausifedi &1 a|
o9 3 | gred ag § fF @A gfamm
T oA e Aa ¥ €

ug 99 gfvat #1 ard § F QT

g fevor S R w30
ot ew . TEE Ff9F FT

A

ot gga fag : & =i $3E 1 7@
qfearen T afFae &1 fow w2
R SAIFAT AT ¢ !
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T a0 gerst & g e
@ gw = g arfgd, fasm A @
i Y wifgd, e & g Sl oA
arfgy afem e g & 1 T §A
aoE ae @ R AR g &
AT T TS § |

TF I AR qTEY S g A A FEy
g R ww & 5 gy qom gar
AT AT Tl qfE uF agy &
oA AT T g | s Sonafag
FI FY ITH ITET A AT | F ITHY
FAATAT wTEal § & W g e
frg d0 AR AT D avar 2 fw
W AT F TR qATE AT F FAAT
form § oo e @ —F1 @war &
qETEAT §, A% § Fur @1 g— AfFA
oI & & 90 A GRIGT  § ag gora’
T T X ¥ G HTAYC FIH
IgHT Jag H wMF gy @dr
g 3 mwafrl Iswrawafs
1 ST &1, ISl gAT A9 WG I
sTem | 7 ' ae ¥ fF gfamn &
orefii &1 @ S A A wR wa
wrefai #1491 WX ag FT A
WA

AR HuF a1 qF AR
FeAl g1 21 g & 6 g fawr fag et
g S wwwr AT9 & e e
oY ¥gw Te ata 2 e W § fow
FI 3T ARAT § | IfEed T #9
o F g s far g =@
R BleT &7 3w & W E | AT
q9Tg e TR AN @ T w& T
A g Fg g fs s o e=t
g 3 wo gl I AR 7B I
T | NFATEIAEE AT A
¥ wmay w1 & f gf@mn SR gemet
gar H0 Fes @i & | § ger
agar § & wFeer & fema 12
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fresr 17-18 919 & wrex AT ET A
I ARE R W W TH FO
At wfigm ) faoen w T F o
TF R RATE | ot fawredt fred
17-18 gt § @k wpe? for &
o= W § Jadr g gfar
T8 w1 = §F a gfowife
T § T@d wiwe A §)

=t e fag fagmt (F59) :
@A AT o

siggaR fag : Ao sy § f5
g9l gL | gg Fg Y SATAETQ
2 ? HoF faae WTE | wF W w99
g Ffemraryar @ st
FRIEAM § 1 g fewr @A
Fagag s = awr § s
Fifs F¥agar e g faar § @
g TG IF AT g 7 g
G FTER T AFT § §9 919 & TH
g fot it awr o & gfmm W)
& 3w ot enfaa YT & R o aER
qF 1 I 9 geqrAi & fag air Ay
T A § gg ;@ ey g ?
TR At an a1 78 g fEayaw
TR Al IF  Iq@ GEY IF I
aF gfamm o9me ¥ IET T 97 91
I gqi qmEr gq wv o arfed o
oW g A TR &
FaTelg T 3 F 3 & WX 55 TX@e
W 13 W g € AlRaw
TR 7 Qa8 gl &1 =4
g SmaFaewd Aast anr
FT q1A 99 & qgi g1 7} fuwrge 0
SR A, fard it s w1 &, a8
NAFE aw & ? aw @ foa A
s # fowee @ fag ) fwd @
el A T A §, A T AR
§ W’ Ao § 1 J8 T ARy
Tt T g fF oauer femm [/
FTAC | Fr wmar & F gfamon
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FLE FE FT A for W@,
séme T W feemm 3 @R,

it g Fag: . . feean Fm 93w o
gfamm ag fewm w0 ¥ ? § wEaw
agaT g fr 7R g q@as
@ war Aty @ aw fegn dae
FIqR AR AT | g feafa d a9
@ a *1 foim w2 gy & e fem
Faq g g AR frw ¥ e
T gE g

T ¥ W awzfy smas gw
Fri—zfaamn  ar—nfas fafy
F, AT H AT F FUAT AGT AT AT
g, AR ATq S AT 1T T 7, A
aF g9 39 F=gTg § qFA AZE g1 A
§ TN 3T IS F g
WX q STAT 1Y | TAT9T I8 AGF
s fam Had Fmrag AT aaT o1
WE, 97 9 Jara o fwar i o
I ¥ uHeHz frar sy | frev gz, T
qre F ArewaTfos 7 F #1907 2W 9%
St gt et o7 @O, vEEH S9Y
qfe feeme s | wgt 7% F@e wfaw
MIT FT AT F, ATe AT o Hle
st g1 W% 91 AT Santag w3
g, gafag 73 oF 1 fsmAmT
T e & w< AT i w1 |
91, T FI@A AT 9 F IIA
it Yo dro wal F X F 4 Fza73 |
i & ame A9 *), IR I
fag #A #1 #R 39 & AL Afaat 47,
qa#1, faell-swm @Y ) o 39§ e
¥ qrer g A IAT ¥, G9F H I
2 FNRT @ T § AT I AHA-
A TR @A g, gEfAg S
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[=r TgaR fag)
AW #r aF qT TE §, ST AV qASA
@O g &, I FAEA w1 TOH
FO R T 2, T A farg o
et gfamm F:r o qz @A)

afn sm= a9 97 'l g,
T F gAY AT IT T F | aread
H fafy oz S efammaraea
faw ©F wggw @A gWT AT | wEA
T T F AR F I I A,
g g9 ® 99" ¥ @ w3 ¥
A g9 |t gfamn Few ;A
T IT FT AT F TAR A4TZT I &
QUIA 9 | FAT FET T I a9 F 7
iU aaaamar s & g ay
e WY Fgr frar W7 1 T OH FAA
o g1 e agt §, afew
= Tena fag qEifer o S@F
FHE #7198 #7012 T gfamm &
FATHT g2 foar sy | o qATET g
wAZFC 1 A FTAEATE L fE A
wifaewr W1 faer w7y, focmr oY faor
ST, wagare W fAe Sy o JEaw
g AsaT W faw g, oot o faer
ST | qATRT WvE AT g
T T Agr A q g ? ag aga
9IS FAET & | frdaw w1
g fF 39 aw FAw w71
JQ weF gAT =Tty

MEAHT F AT FATAA FT AT
0 a%g Ay =z, a4t 5w F wE
goafoorm € meEEz § +<eE
F AT A =T H L A W
Faara frard &, faa #% e
F1 IAAF GTEAT | TEAHES  FT HS
ot 7z #d=g 2 f5 a3 39 Fwanr &
TF AIAHA FL AT IGH A
I gm w1 ag wam F .
T feam &, 99 & wER W®
g ¥ fr Fo AW wRAM FA T
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frg Srarfem @ E A Fm AW
1 foswrge @ & qvwrfaemr 0

el 9% AFEE §F FT AT 8,
T ¥ 7 W o =ifew f
areqe ¥ qF few w1 gwn ], AW
T TFET IHTT @I § | § qLA A
ST et § T T e @ @
T §—uF F W WO FRE,
daefat #wk Rmgsfey a @y ®
¥ | wr foew og-da giw § fadT
®1 qFGE gAT , q1 FaAw gl
F1gAT ] | 99 qF 99 TEH F1 {0
& T TR, T T Jg TATHE TIT
FHeq &1 QU TGl FA AR TG T
Ig qrwETiaE RSl STAAT

Getfan WY TER HEwA |
Ut (o gwaEw fag) o AT
gy F1 e, sway, dr gfam #r
qaifaw @ 2 |
Shri Gajraj Singh Rao (Gurgaon) Mr.

Deputy-Speaker, Sir, I rise to say that this
Bill has been.... (Interruptions).

= PR A= wgE ()
mad gee dr =gt weer fEl
iy &1 78 fae oA 7

st e Tag T ;9 O A1
fe=r femr am, a1 & f&=r &
# 9g & a &6 § |

TG WA A€ < I # AT A0 |

ot woaw fag v ogeer 1 &
T g frmgmm i wmfam &
TR ¥ Tg a0% ¥ gaEE g
f&r mu & | 3w faafed § 7eafaw
et FT ICH ¥ W AGE HT @ T
T frd fegmm F FE W F
UF O qoF JAET AT Q1§ | ;T
&0 o agt TR AvAfaee $3gT § 7
ST §O g9 Fg Tk &, TAT ag AMATAH
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#t feafe & warfaw & 7 & awmw
TS F Fvfaee g § 1 gafae
T T WY §F TG TEH FA AT ?
ag o1 uF TaAfiar qreer @ ) F
g & T i Sre, wE R T
Fitg ¥ fo s wer Far am fo
w1 | 9T g w37 fr gara #W
ot faar 2 ) a9 a8F 97 adf I

=rfgw 1

39 g3 ¥ 9N ¥ AJqT qE G
Tt ¥ w7 a8 3q« a7 F7 faar mn
2 f& s 1 faar o geafas 0@
T A1, A7 GAAT AT Gy AT
=, forg, fom ar $ars, %7 78 91
arE & fr faw gw ox & 78 3@
Fal Fgt any f&ar s § 0 Sgr 9w
T ARAS §, A JrgAM I EF A AT
& 5o 4 fAs orF 97 Iq0 T W
A AT F AT g4 a7 1 gafa qgdde
79 ¥ w19 ag 76 foar f& qam §
AT 97 THAL I FA@T FAAT |
Ffew & o F3a1 9189 § f5 ww< @
faafa™ § %1 T9q Fa7 ISEAT FrIAT,
1 Iq F AT W7 THS GIT |
1757 hrs,

[SHRI SHAM LAL SARAF in the Chair]

7l o fe=y & a8 ag gaw feI
T | 71 1857 F1 gt & Afaw w7
fe gfemmn &1 g3 § 3K o o=
& g fa=r faar mr | 99w § @R
g wr gfmon #7197 3T SR
o g1 Y, 98 oW AW §, AfwA AAS
37 F1 #gd ¥ fav gl & s afean
W FAME I TN ag A AT & g
fergmrr as €3 7, arr fegmr
T AT E | [aT PieAT F R WIE
AT & F1d HEr AT 4 1 T HIT
fagraaet & wmr & 5 gfamm w1
fafazengs @ & foaw, s@ &1 a1
2 ¥ o, g8 #1999 F a9 fasma

1657 (Ai) LSD-7
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T, AT #) HEY ¥ qqral & gAr
fear mar A Hee faeelt #r TeT
FY srerr T fagr mam | @ g gham
F 798 ¥ #C ¥ vany aw q w1

e a0 faafas™ & & ag wev
wrgan g e fet & g aam & e
T, g9 T & 39 #1, g Tferra
T\ T T TG G &5 AT AT I
T 9T 73 U, JY 39 ¥ |1 BF ggAr
2 ? oFtm F b gAIR 93 Wik § WK
9 AR G2 FT F FAoR{T HAT 31 AT
& | wg T2 wrs, IoTa F J[I F AL
g Wi, ¥ ar § garfear famy
arfgy, w4ifs ag o wif &, Far &
| § g q7 @TE, A a2
w gz Wi T B2 wE F fau 9Ly
AT @ =fgw |

garer 48 € f #a1 39 99 $eAq
gfaafads & faamy g § #18 1k
T § | § 3o qorEy wigd ¥
FE 77 7G1 FAT1§ | §F ag FgA0 A1800
g f 3a a<g 794 ¥ aw@ 9@ FT
% AMT FT FEA g, foa w7 wE W
I @RI Tag A quAx & fw
T (T REA T T RE | K
qF F$ A9 qiAT grm, @1 & B
1 & i e 73 wrd & o o
= g 5 7@ §9 X fear @

18 hrs

AY 7g W @ vy v o
9T FT T IA [ O, A gH
TFETT AW TN T, AR g
I BIAT I 4T TT, AT 3 FT @9
ST awER § AR el w9 fgg,
qfeew a1 faw 1 garer d27 A fm,
iy w1 wagT a1 I a1 qT I
qaTe qa1 AT foear 1 & Arar g g9 AW
< fF fegeam us Tar 9e% 2, fag
H ® & w91 59 foew w7 garer dav
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[sr wsrors fag <)
8 frar & 1 I W O F AWTR
T § WS & quEd & 497 &, wfw
fergeama &1 B9 ¥ HHY g TG @
I fF o fe g ig

e o, @1 @ B AR ST

TR g1 FT 39 FT qaraar s | AfFT
za from 41 @t &1 gk famfeat
qT U HAL I | A A Ag =
aat & f5 19 3@ Ao § 3@ feem 1
gror &, &1 1 A v 9% gAen &<
Jw 1 dr & we we fw e fafe
¥ &n = faegw g @A wnfgw
o S AES JF 9, T F gD
F AT AT AL R | o 34 | A1 BT AT
ifar € 739 &, a8 &% waAAe aad
o, MR T F A W AT F |

0% FEAAT TF F q0Aq 9§ A
T T § oS wEw fE s
16 W & 9§ F197 ¥ F% f@ars £ |
IAFY FNF A AT qZ AgAT FT E,
g TG WY g%, W adE
7T WY 5 F @9 g%, A ag fawg
ITFTGH FT AT & | § e
§ wftw 78w 5 T 16 FY O H
fe 8 Araw wAR &Yy ¥ T
F WFEY, 99 &7 fawrar € 1 a=T
q1ga 7 wara  frar 5 54 g7 s
Tk W §, FEEEWET U 2
S IF T FET ] OAIC 54 F FEI-
FRAfaS gF F wiaed, Iog F1 frarw
3, 0 frare o w9z §, 98 I
I FFdr ¢ | AR afaw i @
g? dfes AT 81 AT A
f& o g & faw gy 1 ar
T A A% @l g g FTAA, IS
arer a-gwwaawmw—ng—q%
qarfas |
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foe #E =g1 srar & & @ #E
¥ uF m‘ﬁ-‘m gfer 3 & 3oTota
& AT A Y AT 39 T q9g ;.
g W 9T & I @R 7 faar
I, @ g9 fFew ® 91 e S
T wAr =rfge wR fawfor @
g Trfgw | ST e F AT 3H AT
g8 A, I 99 4 faeF |, A4,
I AHAT F T AAT F gHIT FT
ATAITA F AT FEAIHZ FTAT A0
X g a95 FT F7AT 1w 7 @
oTE WY IFAT Y awrare 2 faaar &
§ § afes 3y vamer ¥ 9w
7% g7 feafe F 980 997 73 7% I
AW AEY a5 FEAT |

¥ warfow @ fa s afRar &
IT R X W WA FEM FAEA
= femwmwm F @@ HE)
FE Fwraw #, § mwaa g fr
AT & griFe feedt & @rq AT
Tifgn 91T ag 11 [FaAgaT IF A
3w TG AT T A0 F v F few
Z1 drggzAE g WO W E0
@Y ag & o1 3Eegas § 99
TG E, AT AT (g2 3@ AN |
¥ S asaT AT A9 F IAF AT U;-
fes g & foer Wg9a s fag)
qrEgq F weaew § foar g ¥ e

“It is meant for Haryana area, be-
cause there was no means of
irrigation for it. This was fought
for by the whole of Haryana, irres-
pective of partics.”

av o 39 § & gEAar § fw 9 o
T A g Wigal § F wdw wEa
fe ag afenfae a8 wlx 9a afar
# IF T T@E A 5 ogw
TATHT R AL ...

awmfe g © T AT W
wfog o
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oY worrw fag T ;. Jga weeT |
W & 5@ wew 5 § gefws
FANT 9¢ WX ST S FEAT gE0
FFM | AIFE T JgE qE WA
2 A M IATHT HT FATH , FHAA
# fraE o @ ag <Ere F qarters
AR AT FATHI F AQqeA® W OAT
&1 w1y 77 9| § & fev ot Few fr
gy feafez & gw %t a8 |@F w0
arfge 1 & AT FT 9gT AR § |

Shri Umanath: Sir our party is very
happy that after long years of bitter strug-
gle, the two States of Haryana and Punjabi
Suba are coming into being. While ex-
plaining certdin clauses of the Bill, the
Home Minister made an appeal that mem-
bers here should not speak in such a way
that it will cause tention among the people
of the two regions. I agree with the content
of the appeal. But I submit that merely
the speeches here are not the root cause of
any tensions that are going to be created or
are already in existence. The root cause ot
the sceds of future tension are already there
in certain provisions of the Bill that has
been brought forward by Shri Nanda, and
if tension should not be generated the ap-
peal must be directed to himself and to
the Government as such so that certain pro-
visions of the Bill may be corrected and
happiness and good relationship will pre-
vail between the two States that will come
into being.

Sir, the Britishers had a set paitern.
When after long bitter years of struggle for
our country’s independence the Britishers
left, when they quit India, they conducted
themselves in such a way that they left us
in this position that after their going away
there should be quarrel and fight between
Pakistan and India. That is the set pattern
Britain has adopted. Now I am reminded
of that. It is in the same way that the
Government has 'acted now. When the
people of Punjab and Hariana, both the
regions, fought that they must have respec-
tive linguistic States, because of their pres-
sure, because of their struggle, the Govern-
ment was forced to accept that. But in
accepting that they are doing it in such a
way that after the formation of the two
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States there will be continued conflict
between the two States as there is conflict
and tension between Pakistan and India.
The same British pattern has been correctly
adopted by our Government,

What is the reason for that? It is not
accidentally done. The reason is that tor
the past so many years the demaund for
Punjabi Suba was being resisted by Cong-
ress leadership and the Governwment with
the help of Hindu communalists in that
region. Naturally, now, when this Punjabi
Suba is being conceded, when with the
help of communalists they have been re-
sisting giving Punjabi Suba, certain con-
cessions have got to be made to the Hmdu
communalists. That is the basis for what
the Government has done toaay.

The first blow to linguistic basis has been
the dictation by Government to the Com-
mission that the 1961 census must be the
basis. The Government Kknows it very
well—but they have consciously done it—
that up to 1931 as far as ccnsus was con-
cerned it had been calculated on the basis
of “Punjami speaking” irrespective of whe-
ther one was a Hindu, 2 Muslim or a
Sikh. Up to 1931 it was done irrespective of
Communal considerations. In 1941 the de-
parture started. In 1941 the demand for
Pakistan was made by the Muslim Lcague.
The moment that demand was made, natu-
rally, there was the Hindu-Muslim Struggle.
‘The Hindus took up the position that
there was no justification for Pakistan znd
the Muslims took up the position that there
was justification for Pakistan, This strug-
gle was reficcted in the struggle hetween
Urdu and Hindi. This struggle was reflect-
ed in the census of 1941. 1 would like to
bring to your notice what the then Ccnsus

Commissioner, Mr. W. M. Yeats wrote in
his report. He said:
“Sentiments  attached to Urdu or

Hindi as the case may be, led all
worthy persons to feel that it
should be the mother tongue and
therefore return it. Where, there-
fore, the Urdu-Hindi controversy
enters, the census returns are
worthless.”.

That is his experience.
in 1941. What happened

This happened
in 1951? The
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demand for Punjabi Suba was raised. From
there the controversy begins as to the two
languages—Punjabi and Hindi. The same
struggle was converted by the communa-
lists, as far as Punjab was concerncd, into
a fight between Hindi-speaking people ana
Punjabi-speaking people. This was extend-
ed to 1961 also.

1 would like to submit, therefore, that
in order to defeat the linguistic demand tor
Punjabi Suba, the Hindu communalists in
that State—l am not associating the pecple
of Hariana who have a just demand—raised
this communal struggle between Hindi and
[Punjabi, Naturally, it was carried to 1961
also. The 1961 Census is the monument, is
the personification of the communal strug-
gle that was going on in Punjab.

Mr. Chairman: He must spcak about the
Bill.

Shri Umanath: T am giving the basis tor
the Bill. This Bill arose out of the basis
given by the Government to- the Commis
sion in the terms of reference.

Regarding the census figure, Shri Lala
Jagat Narayan, Member of Parliament, in
a signed article, publisheq in his paper,
Hindi  Samachar dated 21.1065 states
clearly:

“My mother tonguc is Punjabi. But 1
reported it as Hindi simply to
ward off Punjabi Suba.”

What further admission do you want? So,
it is this struggle and this commmunal ten-
dency that is reflected in the 1961 census
report. Then I will tell you what the late
Prime Minister, Shri Jawaharlal Nchru,
himself said. I am not going into the de-
tails. I am quoting this to show the basis
that was given by this Government to the
Commission for demarcation of the bound-
ary on communal basis. That is my point.
So, its natural reflection will be there. The
late Prime Minister, Shri Jawaharlal Nchru,
said in the Lok Sabha on 30th August, 1961:

“Unfortunately, an agitation was car-
ried on in thr last general clection
among these people to declare tn
the census that their language was
-Hindi and not Punjabi, although
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they speak Punjabi in their homes.
I do not know what was the pur-
pose of it, but it was not a truth-
ful statement which did a lot of
harm. It increased friction, in-
creased the tendency for scparation,
Behind all this is powerful politics
and lack of faith between Sikhs and
Hindus.”

This is how Prime Minister Nehru charac-
terised what was going on. He said it is
a harmful tHing, it reflects friction, it
reflects a tendency for separation. He called
it a communal tendency between Sikhs and
Hindus. This itself is given as the basis
by the Government for the rc-organisation.
Therefore, naturally I would like to ask
whether it augurs well for the two States. 1
have to ask this question even though it is a
happy occasion. The Government and the
Congress Party preach secularism, but this
is how they practise secularism. That is
what I would like to point out.

Then 1 come to the question of Chandi-
garh.

Shri- Nanda: What is the point?

Shri Umanath: | am saying that your
terms of reference for the formation of the
State was based on communalisin. I hope
you have understood it now.

Shri Nanda: You are equally wrong now
also. . .

Shri Umanath: You have been wrong all
along. When you submitted the White
Paper on this, it was communal,

Coming to Chandigarh, the decision ¢f the
Government is that it must be a Centrally
administered area, a Union Territory and
that the two States must have their capital
there. As T sec it, it is a decision with
dangerous implications. Because, first of all,
as far as the people of Chandigarh are
concerned, there will be no Assembly. ‘1 hey
are denied an elected government and an
clected Asscmbly. So far as these
governments are concerned, they will have
a capital where they will have absolutely
no power. It is a very strange thing.
Himachal Pradesh was suffering from that
for a long time. Now, because of re-

two



9555 Punjad
organisation, these two Governments will be
at Chandigarh where they will have abso-
lutely no.power; whether it is the develop-
ment of the capital, or the law and order
problem, they will have no power. It is
an unjust decision. Because of this, the
two governments will not be interested in
the development of Chandigarh.

BHADRA 15,

Now I come to the implications of this
dangerous decision, which relates to law
and order. Suppose a demonstration takes
placc in Chandigarh and the Punjabi Suba
Government make the assessment that there
is nothing wrong in that demonstration.
And suppose, the Central Government think
that it is a law and order situation, su
there must be a lathi charge against the
demonstrators, and the other government,
namely, the Haryana Government, thinks
that what the Central Government did is
vight, that it has intervened (orrectly and
the police lathi charge was correct. Now
what will happen is that there will be a
vonflict between the Punjab Government
nnd the Central Government and between
the Punjab Government and the Haryana

\;overnment on this issue. All sorts of
complications will take place.
Shri Nanda: Are you thinking of lathi

charges there?
An hon. Member:, Firing also.

Shri Umanath: Firing and lathi charge 1s
not my desire, It is at your command. You
are going to do that. I know it very well.
Chandigarh is not going to be an exception
as far as firing and lathi charges are con-
cerned. 1 do not think they are going to
have a privileged position at the hands ot
Nandaji.

So, when the law and order situation
(omes and one government may like it and
snother government may not like it, what
will happen? This decision of the Govern-
ment is the worst seed of disruption hetween
the two State Governments and the two
regional people. So, it has a dangerous
imphcation. That is why I am against
Chandigarh being Centrally a<ministered.
It must be a capital of onc State and it
should not be Centrally administered.

Of course, our party’s opinion 1s that
Chandigarh must be the capital of Punjabi
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Suba. We have got our reasons and we
will state them. The Commission says that
Chandigarh must be a part of Haryana.
The Government says that it must be Cen-
trally administered. Our view is that these
are not conflicting decisions but are a part
of the same game to deprive Punjabi Suba
of Chandigarh. If we go into the merits ot
the question of Chandigarh, as far as geo-

-graphical contiguity is concerned—I read the

reports and other things—it is conceded—it
is not disputed—that on all sides Chandi-
garh is covered by Punjabi-spcaking a1ea. It
has geographical contiguity with  Punjabi
Suba. In fact, if Chandigarh is to be the
capital of Haryana, Haryana must have a
corridor running through Punjabi Suba.

Shri D. D. Puri: No, this is not so.

Shri Umanath: As far as rontiguity 1s
concerned, on three sides Chandigarh s

contiguous  with  Punjabi-spcaking arca.
That is the position.
What is the argument against it? The

argument against it, 1 found, is that as far
as language is concerned, Hindi-speaking
people are in a majority. That is the
one consideration given. 1 want to know
what about Bombay. Is it a fact that in
Bombay the Marathis are in a majority?

Shri Shivaji Rao S. Deshmukh (Parbbani):
They are.

Shri Umanath: They are not. This is
admitted. That controversy caine at the
time of Bombay. Marathis are not in a
majority; that is why the other people
demanded that it must be Centrally ad-
ministered and that is how it was brought
about. However, what I am saying :s that
this standard that is applied to Chandigarh
was not an objective standard. It is just
a pre-determined decision that is taken.

Shri Warior: Let us not repeat in Chandi-
garh at least the same blunder that was
committed in regard to Bombay.

- Shri Umsamath: Another argument is that
both the regions have contributed to its
development. Both Gujarat and Maha-
rashtra had contributed to the develop-
ment of Bombay. Both had contributed
to the develop of Bombay city, At

B
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the time of Bombay also this serious pio-
posal was brought that Bombay must be
made Centrally administered but it was re-
sisted by the people and then it was given
up.

Coming to the illogical position that the
Commission itself has taken on the ques-
tion of Chandigarh, while they say that
geographically on three sides there 1s con-
tiguity because of the language majority
we are recommending that it should go to
Haryana, the same Commission when it
comes to Pathankot says:—

“The tehsil is predominantly Hindi-
speaking but it has no geographical
contiguity with the Hindispeaking
districts of the Punjab in the south.
In the absence of geographical con-
tiguity, tehsil Pathankot cannot be
rccommended  for inclusion m  the
proposed Haryana State.”

So, though it concedes that it is Hindi-
speaking area, it does not include it in the
Hindi-speaking State because there is no
geographical contiguity. Then, they must
apply the same thing to Chandigarh also.
Though Chandigarh is Hindi-speaking, but
because there is contiguity on three sides,
it should go to Punjab. So, my submission
is that this Commission cannot justify its
position.

My point is that it is a division of jobs
between the Government and the Commis
sion, that is, the Commission should re-
commend that it should go to Haryana and
threaten Punjab that it is'going to Haryana,
and then the Centraj Government must
intervene like a monkey dividing the bread
between the two cats saying, “No. It is
going to Haryana and so T am saving it
from going to Haryana by making it a
Centrally-administered area.” This is the
mind behind that. By this decision, the
Government poses as if they wre doing
justice to Haryana. But Haryana's genuine
demand is for Greater Haryana with
Delhj as its capital. The Government does
not want that Delhi should go to Haryana.
So, in order to divert the attention of the
Haryana people from their genuine
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demand, this Chandfgarh issue has been
raised.

Finally, on the question of Tehsil and
village importance, I request that village
must be the basis. One tehsil consists of
2% lakh people. Now, there may be 1,30,000
people speaking one language and 1,20,000
may be speaking another language. Now,a
difference of 10,000 should not make it go
to another State speaking another language.
So, my appeal is that in the national
interest, in the interest of national integra-
tion, in the interest of amity between these
two States, the Government must remove
certain portions which have become the
seeds of dissentions,

Shri A. N. Vidyalankar (H ey,
Chairman, Sir, I wished that as the Bill was
so 1mportant, more time should have been
given for the examination and consideration
of the Bill. It is unfortunate that such an
important Bill should have come at the fag
end of the session and only two or three
days should have been given to the Mem-
bers for the examination of the Bill.

Most of my friends who have spoken
earlier, I feel had examined the Bill not
from the objective point of view but from
the subjective point of view. There might
be logic in a thing. But when the Govern-
ment has to determine certain policies,
procedures and certain actions, Government
has to look at the whole thing from the
overall point of view, and mostly from the
objective point of view.

There are many problems. Subjectively
speaking, we desired that these problems
might be solved in certain manner. But the
Government has to take the totality of the
situation and from that point of view, from
that angle, they have to find out a solution.
Their solution cannot be absolutely correct
from the pure logical point of view. But
from the administrative point of view, it
has 1y see what is logical. In the demo-
cratic set-up, we have to decide and we have
to determine something out of many claims.
In this matter, there were different claims
and there were conflicting claims. For
instance, with regard to the boundary many
friends have spoken differently. I think,at
this stage, it is not proper to raise the con-
troversies with regard to the boundary.
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There ave different opinions; there are
different, contradictory views. On one side,
it has been demanded that Government
should take certain action immediately.
Thay was the demand from Haryana; that
was the demand from the Punjabi-speaking
area and that was the demand from Hima-
chal Pradesh. The desire was that Gov-
ermnment should take some action imme-
diately before the General Elections. Then
the Government had to settle conflicting
daims on areas from all sides. The best
thing under the circumstances was for the
Goveinment to set up a Boundary Commis-
sion. The Boundary Commission has decid-
ed these cases. Then even after that, con-
flicting claims, specially in regard to
Chandigarh continued to ‘be pressed, Gov-
ernment have decided that that area should
remain with the Centre in order to give
the scope and time for the Government and
for all parties to determine the future of
Chandigarh, Therefore, I think that at
this stage we should not raise controversies
with regard to boundaries. We should have
the larger perspective of the interest of the
people and we should not raise controversies
with regard to boundaries.

So far as Mr. Kapur Singh is concerned, 1
think most of the things that he spoke were
irrelevant to this Bill. He opposed this
Bill because this Bil] did not give the Sikhs
a Homeland. It would have been uncon-
stitutional and absolutely contrary to the
provisions of the present Constitution if
this Bill had provided for a homeland for
Sikhs, They cannot provide, under the
present Constitution, any homeland for the
Hindus or for the Muslims or for the Sikhs
or for any other community. Mr. Kapur
Singh had quoted Jawaharlal Nehru and
the Resolutions of the Congress. But what
Mr. Kapur Singh stated was not consistent
with those Resolutions; what he stated was
absolutely opposed to the general concept
of nationalism to which Congress and the
‘whole country has consistently adhered to
and to which our Constitution also adheres,
1 need not go into those questions. He tried
to state the history. I concede that Master
Tara Singh, at no stage before Indepen-
dence, demanded that the Punjabi area
should be a separate State just as the
Muslim League -desired that the Muslim
area should be a separate entity. Master
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Tara Singh, before Independence, took that
stand. I think that was a patriotic stand
that he took. Against Jinnah, he took that
stand; that was patriotic. But the stand
that Master Tara Singh is taking today is
not patrioticc. He now desires that there
should be a separate Sikh Homeland. Sikh
Homeland, as I have justsaid, is opposed to
the concept of the present Constitution, is
opposed to the concept of nationalism.

My friend, Mr. Umanath, has also tried
to say many things but I think he distorted
history. By distorting history, he tried to
build up his argument. I have no time to
go into the whole history.

The Communist Party, whether it isright
or left, claim that they are a secular party.
But unfortunately whenever communal
demands were made, whether before Inde-
pendence—made by the Muslim League—
or after Independence, made by communal
or sectarian groups, thé Communist Party
somehow or other persuades itself to - sup-
port those demands. Perhaps that is be-
cause they think that any stick is good
enough to beat the Congress Government
with.  (Interruptions) .

Shri Umanath: The Pakistan Agreement
was signed by your Government and not by
us.

Shri A. N. Vidyalankar: I know that in
Kerala they befriended the Muslim League.
Wherever there are communal or sectarian
demands, the Communist Party goes and
supports those. I cannot understand. It is
absolutely inconsistent with their claims
to be a non-sectarian or secular party. I
need not go into the whole questions. Just
as I have said, he also tried to distort
histoty. I need not go into all those things
in this short time.

Mr. Daji stated certtain things. He stated
that Chandigarh ought to have gone to
Haryana. He said certain things on the
one side and Mr. Umanath said certain
things on the other side. This shows how
the claims are conflicting. But the Govern-
ment has to take a decision today, a de-
cision from the democratic point of view.
In democracy people muke oppotite claims.
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They should agree to certain things and
they shouid persuade each other. But what

happens here? One party stands up and °

says that they are not going to accept certain
thing, and another part says that they were
qot going to accept something else. They
try to talk at each other. It does not lead
o any conclusion. But the Government
have to take certain decisions. With regard
10 the second chamber, personally I do not
dike a second Chamber. But if we take into
account the situation in Punjab as it is and
the conditions there, I think it is a right
gecision 'that at the present stage, the
second Chamber should be created although
Jater on if Punjab decides that the second
Chamber is not wanted, it can dispense
with ft.

With regard to e deeming of somc
Council Members as members elected to
the elected Assembly, I would submit that
that is really inconsistent with the Con-
stlitution, and I hope that an amendment
will be moved by Government to rectify
that position.

Mr. Chairman: The hon. Member should
conclude his speech in a minute.

Shri A. N. Vidyalankar: This is an im-
portant Bill and many points arise out of
¢his, and, therefore. I feel that more time
should be given.

Mr. Chairman: When the clauses come
up for discussion. he can make all these
points.

Shri Buta Singh: He is making a very
valuable contribution and let him have
some more time.

JShri A. N. Vidyalahkar: I feel that only
elected Mcmbers should be there in an
elected House. In that respect also, I hope
that some amcndment will be moved by
Government. .

With regard to common links, I think
4hat it is better that at Chandigarh many
links should be ined. I con-

ceive that Chandigarh should in course of
time become a centre for Himachal Pradesh,
for Jammu, for Punjab and for Hariana,
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and it should become a big centre and a
centre of all  important activities, for
instance, educational activites etc......

shri Kapur Singh: Is my hon. friend
proposing Maha Punjab?

Shri A. N. Vid
benefit of all the people of all these areas.
That is my concept of Chandigarh. And
that, is .possible it Chandigarh is developed
in that manner with the cooperation of all.
It should belong to all, and it should be-
come a common heritage I think that would
be the best solution, and I hope the
Centre will make all the necessary arrang:
ments with regard to that.

Shri Kapur Singh: May I have your
permission to ask this question of him? Is
he proposing ‘Maha Punjab?

shri A. N. Vidyalankar: I am not yield-
ing. I did not interrupt him when he was
speaking, although he had said many irrele.
vant things. Why should he interrupt me
now?

With regard to the electricity Board I
have tabled an amendment, and I shall dea!
with that point when the relevant clause
comes up for discussion.

With regard to the university also, I
think it would be better that the Punjab
university should be a common university
but the Punjabi university should be given
more funds and more support from the
Centre so that the Punjabi university could
be developed properiy. Similarly, the
Kurukshetra university also should be deve-
loped as such a university, and the Punjab
university should remain a common univer-
sity.

With regard to canals and dams, I feel
that the Centre should take the responsi-
bility for all the assets and liabilities of the
Bhakra Project etc. I think that it would
be most unjust on the part of the Central
Government it they ask that all the better-
ment levy and all the capital expenditure
should be borne by the two States. I think
that nowhere in the world is the expen-
diture on the runaing of irrigation projects
and the canals etc. charged from the people
because these projects indirectly increase
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the total income of the States. Therefore,
1 feel that the Centre should take the
liabilities and' assets of the electricity
projects and the canals. I hope this point
will be examined so that the two new States
might not be unnecessarily overburdened
with all the expenditure and all the
Interest charges and other heavy liabilities.

ut wo fae wg@ (W)
az A qara  foamragse faw s
war #, sHST § fAma & §
# zgy faarv g5 990 9% AOE
AHA AT ATFAE | X T *
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Fgm  wga g fF fgmew wRw #
oY T R 9T F AR T W
Fi§ A Wl d =AM
oAy aga AR A sfean faw
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@ faq a4 o F g §
arar g e s g faw Y | S g
W wWH T W W
ST WA STST & AT 9T IATT FT
g F famr & 1 R Eg @
g & awwar g v aoer qg W wO
o fF 2w ¥ et er
g faw & T § I F @R
§ @ wR ofmw ¥ mEn & IR
X § v fEr X Ak aF 6k
ww aw sfewr  qEmw faw s
g

¥ g T wgar f§ wEEe W
fea ® s W, afFT T ag Fg
argar g fF waede 39 1 gantRe
F AR I@ gEEY § ST @EIS AT
At & FF OF faw A |

Wg aF UHEH UT AQfafad
F TA B, FWE K dT FY, gA
T™ F 919 [ AEAR A I ¥
IF FT dearq w7 ATfgq 1 fEE
Ffer v Fm AT a3 7 9@ a1
f& g, dwe ar fgaEes w3w
& feai =1 frt s & gif agsw
fogeam oF & AR T@t ) @A AW
ferg, widan ok fag @7 99 F aifas
F1 T AE-AE FY AET ¥ I FW
= fear S arfs I S )
@ gar Aw #r 3=y &R

T weEl Fae ¥ @ faq F1awea
FQTE |

Shri Hari Vishnu Kamath: On a point
of information. The Lok Sabha is having
the second nocturnal session in its history.
The first one was in 1951, I believe, when
the then Home Minister, Shri C. Raja.
gopalachari was piloting the Press (Objec
tionable Matter) Bill. This is the second
time we are having it. We have decided
already we will have dinner here, that Is
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what the Minister of Parliamentary Affairs

promised.

Mr. Chairman: Why do you want to take

the time of the House?

Shri Harl Vishnu Kamath: He has invited

the Members. When is the dinner?

Shri Nanda: At 9 is the dinner, and at

10 O’Clock we resume,

Shri Hari Vishnu Eamath: Resume ?

Very good.
T st fe qeAaw (@EEEQR)

auafa WERT, AR &« #T A< q
St wrT aeem 1@ fadws o) T=
®Y Y AN TN G, I KT A F 2T
& fad g7 & aex e T 39
OF TSI dgH ¥ Teq &1 af=q far

T Fgar areat g f& oo fadws
AT AT 8§, F@ Ll cuReD
faqgs g—arwefas o7 fad @€ 2
& az a1 @1 fem amewrfas § at fag
grseifas 2, fes Taa1 Swfa &
areeifas faamr @ g% & 3@ fagas
Fdre 7 fq 2, 7 Arew 3 | wR AT
o1 zRY A gfiae W) oag  fagww
T 1T, ag FTATT AT gral, v o
Y I AT UZT 42 &1 AT 2T, Fifw
T 9T 9gH 39 ghidhd F1 719 femn
T o oag uw anafamae 2z g,
oF faam s g0 W) 99 A
927 ag fadqs «mar @1 g, ar gw
i i ag Aifq 9 e # afare
9T FATAT AT A

=t fra wroqw (i) ;| A
qg @ WieT gy ATErfeT ¥ )
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&Y fon qeamw ;AT e
NI afer g 1 Fay e A o
T 9T S Arafaw v qr ) 1 AfEw
I9 T A AT /X s fa aragor
o qrarfas 9, R g @A A AA
A g A T A o A

ot farg aromoer ¢ F ararfa Y
qr |

=it fem qeATw | AT AR
T9 aTa 7 97 2 7§ § fF = a7 AR
g WY 39 FHY AT A |

7o fags ¥ O% 7 =y fawara
saRasEAfa g

qifeaTia #4737 &Y wWe @
2, 38% 1928 ¥ W™ QTS FiwE A
TEE IS F WA 1 g fzar
TTE | & ITH I AT 93 AATE

“If a province has to educate itself
and do its daily work through the
medium of its own language, it must
necessarily be a linguistic State. If it
happens to be a polyglot area, difficul-
ties will continualiy arise, and the
media of instruction and work will be
two or even more languages. Hence it
becomes most desirable for provinces
to be reorganised on a linguistic basis.”

TWE 7 9 FT O q&T &4 7w
afer ooft a% oot @gw g3, 9@
AT q damar g AT aw AR A
g #t avw & fadY off g &
%9 919 AR faar & fs @
W ARA FT AST OO gIAT ar
gfamn wiq a9 91 G & 1 e X
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[sfr fFw st

Y oY a% q Farg A wgr &
fom fer domey gar =k gfamn wiw
T ATad, I9 feq ¥ 97wt # o
JTHT FYET AT FTHE ATHR
o W F g HaS Ay S
N W AT &, 9@ W IEST IF
AL H AT AG R 1T AT ST FY-
fag A ag s g AR A Y =T gEAR fag
g Fgr e fe o= ¥ qorEr gEr AW
gfEmn S a1 I, a9 § T,
e 1< Frvafaama #1 9egw done
¥ gy &w sy 2R gfomar s
¥ gt @ Jma o

Iy ¥ AR {4 greeweTaE
BXY & e fom Fy sy & &y afawr
fearem #ex &, 9u% fad, o a=mq
* foq, 391 usd gEw w7 faar smr
Frgmsor @y 5 @1 S@aw
@, § s fafa sk gfar o
g & A qar g=m= gWr =nfed,
g e a1 & dfaw feasw 7
F AT NE A T FIIET g9
gfamm w9 & sl ¥ ag w6
e fs fag fed 9@ a9 a9 &,
Iq fea ¥ qaEy gF § oomEr Wy
F1 -1 H AT G, FAA HT
@Y W Y avg ghvmon siw ¥ gy
FT ITETT <§, FAS FT G

foear 9w @t # = =T A
FHR F TR F AAT FT AT FAAR
T feat & ff el 9 oy @@ fea
f& s 1 & gwst  F Fied, q@t
A9 ZFS T | T/AT ATF 9 W™
T W &1 WA, 39T AR I
a1 3 3w f gt w<w & a7 Gt e
QA THS TN, g AT TFS F W@ |
g% g & 5 %461 Al 9EFe T A &
e FT fear 9T | R 9 A
fT 1971 & 9@ T FFAT 0 fem
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gar ? S gAE ¥ wa ¥ fow
JATEY g4 W} gfamn s § gy
@ & fad g5 @ ™1, B & ™,
Fif g9 ga1 9 ghamr =
arg # @ I | afEw gy wwar
f 45WIE T HTHAT IIqT AW WY
1971 % sHark § avrer fwar smaar
g at & dger far smaar

™ fgarm & Y 39T FY
FE FIATE | AT uTATY fw sgvw
¥ 9 #7 9T 918 &, 3 ¥ AgY
AT, AfHT FH ¥ FH UF WA §
=Y SUATY oy A7eT ¥ SATRT  IUNH
A M OF AT SRR & w1t
TR ATeq 9 THFS FET AR A,
agt =Y IATATG A TFS FIAT AR 8 1
ofegT g3 F3Me & arR § #5
A ;= T T FaT E, @ A A=
FIE FEAET T AT E 7 q@ A F
TRIFTFTATTE | TR F THT
FATAT AT wAT AAT E, Ay IEE
FIE agT T WU @I FMA AT

T g zafad & st AT ¥
AT FoT {6 a8 9ERE F a1 § 7wy

g3 o gfamm & 2 § B mmw
frau femra aag | @ fadag
a9 qETT F1 AT S, GG [IAAGH FY
AT W O GEAT FT A | wfeb g
#1E Afq 1 faaio & 1@ & #%
fagra w3 &7 ¥ A Y3 Ehfad
5T 77 TR &2 g1 5 & 1 for wwey
FTHET AT § 91, WS, T AT TN
WEGHT AT, ITHFA ¥ 99 A4S A 7E
& 1ol o TH HER §, Y mIE ey,
fgm draest &Y wiwr § 1 ST f wizaTAT
T g, AT Al ST Y, WSgA AT,
Wy FEAFE WA REgE
TAY IT @GN AN E | W W
Wit ¥ fe oF Afa Fa, fedt o
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fagra ¥ g, faedt Uw o F g
= wF #1 FAA Agt T ar fev
wWAFA ¥ 7@ 8 ¥ fawerd A
af @I ¥ are, & A are e
=4 qEars FY awEn ;W AEA | -
g & a=1 it ¥ wiw w=w fr
foad HET 7o a9 &, W@ # §,
dfae 71 8, Wil T &, TEE T
Y, WHE w17 Ifam @, F wafom
2zadl wa  gwe AT, T@ F I
GAAT FT AT R AT GIAT F A,
St Aify AT S, 99 9 WO qrer
Yt Hige Toar Hifad A gl afeat
o o gATRR F, 3A*r fAwfaq w23,
9T FF, qAg T, q qifeqt 7
HTER 39 9T Toar <ifeg arfe ot St
T 9E®T |1 Wi ofeq wROSA
wfad & Saw1 99 qug § fa wfasy
¥ faa faegw 3w sifad foaay fs
e H o 7q s wE A A | W
qifeal #1 TR OF TAT F1faT J1 FH
A Fw W wafsa vwdfas wifeat §
IAFT HIEI T FT H weqr o
A § a7 woat ¥ foq, el sfaa g
T AT &, IAF1 I@HT AT wAf
£ ST gam* fag gawstfag ox
ot Ifua § 3Awi WA AT 1 maw
39 i F1 @eH FLOIT 1 19 T
g1 ag, 20 @ F1 G, FAT T FAT
dr gad faxm o7 Sstrar wifgg v 2w
FT R SOTT FEAT AGY ERIT | AT
I A FAOET F[ ISFT ST AW F
AT AT GHEATT &, SAY H1G FaqT
FTEAT FETAAE | oA B il &
fad 1 mn& ‘qAT ¥ S owe q€l
Fue g, 91 fe & fod, T F S
AT FA qg fad widw fewmr
73T | gAER F qweat 9A% faam
% 999 I gwe @AT T fE o
awent, 7 fr faqg Aifa &7 gwean, 7
f& oifeena & fd & gwen, 7 =
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¥ fad A auwr | AAT T@ 7T
1 TAWT @1 FIS AN FT&AA AT
f& sw 31 qT® 9T Trfed, AW FY
% T =g, A @ afwer &
qE oA wifed, R met
TR FT qF AAATF S H AT
WE THFALHA w9 T I §,
qdt aifeee F @ ¥ g9 A I
9% T AWl gA4 Ioorw (a1 A1 0F
T g AT ATEATE fF s A drag
A fear g feass Fa dard
TS Agl &Y MK §, FHI F 99 qWT
g, 0 F Fg AT g Fagar
TAT 1T STHGHE § IAFT Fig sAqAT
mEAT: Taimwg o
WA & HEifE W F FIC T AT
frderor €Y 911 Sqaw S qifafer
gde @I A AT § w4y &7 fygaw
AT 91 | g 9 w98 F ATae
¥ aea g 2%, ghfem & el
a7z feeT 3T ATEATE |

Jrfec & gfiw F€T AT ST ¥
e ozt aF  waEd qzAk F Fw
2 a w5 W A arEd
FHLE qATFY o foret oY AT
g fegmam W= § SA@T w9 B
#ifeg fe #% <foaq & 7 gqfsw
g1 Sfaa § sawr = Aifvg,
stuifag & gasr g ¥ fag g
afad | .

=t gw o : Wy wEew, #
oo gmaR A g R omw ¥ oaw
T 1 A/F fear § 1 ag oY @wEn
o A o, q9w 3@ F fF e
! gRfas N AT q §, TG
aeraTE 2 FF 98 Ioree #1 I e
foar &, Y Tt SO SN A
NIHE AN T ag A @ T fomg
T d & i oo oy a1 § ) W)
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[ gwrars]

T fag ot 1 <o &Y faregix gt
A A g s g a
Tgy & f gw a1 dfqae 51 4l qAd
& 43 A § wew ¥ A g W &
NP E AT IR 99 W
2 i weY § 5 g dfqmra w1 7
7 &

Shri Kapur Singh: He should not mis-
represent me; I have never said that I do
not accept the Constitution. He must not

. attribute to me things which I have not
said.

Mr. Chairman: Please sit down.
take permission and then speak.

Please

Shri Kapur Singh: You do not permit
me. (Interruption).

=t gaewn Jlmme & ot wwr wEw
T ag g fH g T wa o §
e § 5 ag e fe=Y o | e
gagsfha i} | v @ & fF oo
O G TR dat fRar s foed e
W OF WE AR T F F9AAT, AT
TF gEX T AN WA, QAT ATgHSA
it w2 for mn R W ©F gER
¥ R AN A ¥ W -
deq AT S X a7 e gw A qeme
& a9 faey oY 9 99 ¥ qafee
s w5 g, o qaw g faw
T 3g & gwar @ fF fedlt el &
F6 FHI @ TL G A1 IW FT 7o T
76 & o gw Gm arqee i
foad f& gaa F71 I dew O g
& arn @ 7 A F fag AR e
il

AfsT & guwa § f5 o A
FIES FHTE F1 ARy fear av 99 A
A T FEr A AR ITHA Y gF -
7g Y fF TEIEt W w7 aew § 9%

SEPTEMBER 6, 1966
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W T fyasr fafafes @
FAW g fgumaa W FE,
ag 39 ¥ a9 agf ey w3 ) Afeq
I F AT G TF T AT A4 fE AN
aediw & 39 F1 o gfie qrar Snan
I Ig IFEA FT AIST AT BT A4
S |\ Afe 1@ & R Fee,
MR A & A1 oTF qF AT ar
AT TS AT AT qFar 41, AfeT 39 7
&Y el % w3 faar § o e A
T FT F, T A ¥ 43 91 F F W0A(
1 Y aFdm F far & | & fagr a0
arga g 5 ag <t o ¥ = w7 fsge
TEY 3 & 39 * Y faomier & 39 oA
T T E e Q efguma R A
HIT G F T AT ] T8 T4 FT @140
T Ot &, gt ez w2 famr ¥
39 % gg wrgie e g 5 @z
Afefrtea g, N fF 1961 FTE @A
ag Aifewrss ofan & o & 1 A
THFT T F IAGATE § | gFiwd qF
2 15 i T S 74T A & 99 A ¥ g
& sd B & #k ag ofan qife-
wEe @ g | ot & awaan g 5
Fetere ¥ a9 39 & {5 9 39 1 AR
feam @ a1 3§ & wfaw @y adw
7 I A A AW I A | TG R F
ITF a1 ag ey san ¢ 7 fefafes.
g o T § AT a8 "@raw W §,
FHIgA #1 A w5 fafates
ofefdt 37 & & afew 5@ ¥ aaR
Iq JE 1 aied F g wE qAT
NI ARFH I @ A A E
frgiRarfoewE s dfs
AT AU9ST AL & | FIAS AR TG W
T 31 W F AR TR 2 foT arf
X IR AT TS HST FT AT 47 grav
QI T AAF ¥ Y FrawT F7 gfear
qr, AT HT ATFAT Y FdE wre € e
Tg FATHT FTEHT FT Gfow L v &,
w % fafiafes ofefad s & 40
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¥feT g gearaT w6y 2 famr
# quaan § 5 1At 71 §o dat eare
Jor gt & f w1 T ) <1 e
Iq & qTAA FFAT & | TGTS ATHAT A FH
&1 femmn w€, safag o9 99 &
TF 37 A A & fag FAR A gw
& o9 ¥ 78 AT 1 AR § 7
TF T a1 T8 FEQ & 5 afmw e
1 321 A &, zaferd fo g 15 A
FRTET #1 qgt fo=m @ &, afew aomg
R W F I A A FA I Q
& | 98T T I AF GNT FT A TS
g Ty 3@ & 5 9w ) 4 9, A
8 far s, @t ox fav 6 ®iEw ¥
@ & greife s srardy agi o1 @R,
9g TgA 13 ATE G, ;T 15 W@
g fas NIV E ) waw
q 3g 3A1F a9 = T8 fFar
brs.

wq 7 feedr w7 afwad ifed
ams, IAHT WEH I o, AfwT STHT
agr 3 ;9 7 7 7 fear, afwT famr-
93 W3T & HTH K1 W F1 aA
FAET W FT feqr | Fg g A
UF FEY JAEET ARAIH & T AT
F1 T FAT Afed |

oI T TAT AGAT HTH T qQATH
TG WY HIE O & T &) faw A @
g1 9T F AN EAFTE, ITF W
HG T 9 F OO @M g1 AT
ferae wdw & W 9 Fwar §,
gfam 7 sFr @ £ | qGT R zATR
% fgard § 22 TIR gEr qA &
AT g 39 A N A Idravg |
T T R &, fog avg & f5 gieamr
A T F T WE ! & gAAar
g f5 agr A odwe @ew oS
f& srw 54 @Y &, 98 A AR 9%
TH ¥ TH 64 FCY M0y, arfs agr
F AW FT, qgT ¥ AT gred § SF &Y
@y g, @ fodRyw @), @t fe

BHADRA 15, 1888 (SAKA) Reorganisation Bill

98 33 gATT F ATl S 4T, 7 I9 7
45T F Harfas far omar, 7 5 ST+t
52 FAX & watfas faar sy, aifF agi
FY FAT H7 TR F AHAA @A
Ed

a_|

F T WL GHAT ATGAT E | WA
T F e FAm A a2 E, W H
M AGT §  3AE 3 Hiew &1 faw
fear & dama, wowaw @R g
Ffar | affFaamear e gar
a1 & fewraw wiw #, wEer g@ET
femraa g9 7 =7 37 2, AfEA 3TET
ST T AT & W ST AErEEe
PNE FEIAA I gAT | IF 7 AAAT
78 & f fewras mimare 39 & 7=
&Y & T | FATT AT TF AT FE A
q1E &7 qEAH E, agi AT CAHE T
AR T FT AT ], T A AL
feamars s3wr #Y wr =rfed, wfE Twl
H 80 FT= ATTHT I57 I §, W IAFT
< fgar s3w 9= a3 arar 2

I FAS 16 F, WL AT IEFT
TREFE TEAT A18d & , AT ;IawT F0ET
& &7 9T a9 | AN 16 TR H
F g &1 Zhaaron w1 sdvad ¥ forsg= o
2 faar , AfF 9T 9278 F1 0F JFaET 4T,
a9 g AT 39 I T AIHR
FT faar 1 s wwe sAwr gfam
et ¥ foraeeoe & 2, Y gt

' uF FFT FY GATT TR | WA F7

T5d ¥, AfeT war w74 fFar

mafauagraragw w@ig. ..
wafa wghaa 79 F H AET
faqm, aqer-ar-aaT & g Qifaaa
Y RO : ATYHT a5 G7qaTS |
= IR e T (FIRYI)
awTafa oY, TR @ atq FTasTgE e fF
TaY AU fagas #Y T AT K
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[sir 7R w1 FH9E]

qif feear o1 @1 @ AR fasig alk =
forw aaa ot 38 fadas R ags arow
gt w37 ¥ A wdw NS o, I
FaTaT T, ¥ qar ag fa=e g e
gaq ¥ w1 O w1 fadaw qar A9
e, T & 33T <t afeai faum Y
arg % g | 5, AR ag frdew w0
% o zadr Farfaw qfedt 1 @ g
g WAt ¥ Y Stara f7A, 33 IS
agiar) ¥ snm A arafs Ay
fagas gar wfqam #1 g ¥ faars
3, faeg g, S¥ 1 THT T @Y 91 qF
gfar | AA ARG g R e 7 W gw
% ¥ faer-gmes fer g, doma &
T T HF gIAT AT FFaT & 13afene
# o7 a7 FgAT =mgd g i 9one
FY wawge &1 fator fawm & s
T3} g1 aaT, 9 9% fF 60 Tz 39 |
fratfaa 7 omd €1 AR 3@ 7= FT 2
o TEIAT AT G HAT FT AF &
T A ¢ | A ag F ¢ 5 g
wgeayqe fadas i 39 ¥ dfagm &
TER 9T T3 9T Afeat, 5@ Tw Y
qifie g1 & 97T 98 37 IEAT, THH

w7 & are ¥ a7 fasa
1 & o wfae™ & a7 F a1e 99 9T
AT F YTEA FT JTGW AT, IT THY T
TF STET HIAT 4T 47 i W F wmare
qT ST FT TS GHIT | 9 *@T
ag T fF gy FU9 qEi—wg sy
g 7 gar fgar fa oF 7o #7 agEr
AR & For 1 F1 41 foarr, st7 s@ &1
WAFT ©T T 74T qT ITFT §T FIA X
forq Sury 19 T@ | 9T a8t F# gfaE™
form @, a0 Y A qg TG0 AT
Fra f fa srar< o7 st w1 e
grar =ifzg, fom #1 dfaam § #@va,
HfEa gArT wEAT T 7 AE AqATAT |
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adraT ag gur fF aga aw fgem aw
g8, EA-FTAT AT, AGIAE, TR M
AL T3 GRWT 39 1T T OIET QA |

=T g e wgET - qwiafa -
3@, # sqrear ArgAl §, 937 ¥ worgfa
agr g

Mr. Chairman: THe quorum has been
challenged.

= AR TR T - TT T 9T
IAT 7T F I A AR g@ & 1 AT
FHAR 39 3 faweq Y a9 = 1%
¥ me & af oY, @ fe g F oA
TR FT FAMEAT W@, JTAE 10 q9
g7 g =ifed, w39 27 9% Wl
IaFT qATsT gul | g #7 feafq
TR 3 § T wEe@qw , fawe w9
& w7 f5 Zart 3w 9T arEdy "@iEEw
FIT ATTE | §7E AT UF G20
CEIE R Rl Sl 0 A
A fr 173 T I s ¥ A,
€ F T ST AT F OWIRRT FT
ATERT 3721 TE1 € A qg I T
T 5 (3T gt g, T T T
gTET 157 1 THY WS AT 59
H P 37 74 A1 g7 w4 gt
& & far a0 ¥ mare o7, fufafes
et o TTIEA  ®GRT A fEan
A St frdgs A @T  A4T g,
A A1 39 IT FT GST AT & HIT SO0
FT g7 F7 IIT AT 1 § FF way o
Frygifas giE T S9 & WET edr
g T W & AR A S Gy
®YT ¥ 5 &, $TFT 0F fagm A%
7 IqE F 9@ E, SFIT gL TG A%
FAFAST FT 3T FL gAIAAr e
g | 71T F& gz gevafas  wraAr
37 §arfagi § « o= ag a1 ag gA
n & T oF aga a3 gaba F1 faq
g 1 & 37 F fo3 faaaw g
A WAL T FT FgAT 0890 § fw
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T WIAT F AWML 9L gH7F F71 G-
s 3faa wwa T P osaT, AT
Al T m a7 A3t

qq qAF 37 fados | A1 AT
gsAdgNINF L faiw =g &
fraga FTT 1 |9 & T30 fa0w =
A I § o T AgTdSE A AT
QT 39 T UL g4 AgaAT FHifa
&1 fagior foar &1 @1 € 1 3% 917
g a1 7 f230 faaqm w1at O o 2w
&t fodt avg & Y F1E  wrTEEAT
Fifae g &1 A & | A7 ag FeA
¥t wrE Awra TG & o g o w i
aqE ST E, AN gISHST AT Wl
39 # T GrAAE STl 67 SR
foady @ M FUE T WEAF e H
Tfas fafame § ar 3g &1 o7 § 1
TL AI01 F1 €07 3T F A7 Fqer g7
gRyA aTfior g g | F@ g A
waqend fear § qa aga &Y sraws ar
AT qF AT T T 57 grar fF
ag war At fagqr @g § S« ¥ g
qTH F& 39 a7 F1 fx gw gwrT
F AU gr36 AE WA AT FHT TFIL
ZaT WAL A A TR 35 A9 FT AHG
FYF A WTHFTG G AT ET T4 |

T HAE A UT ALY & (v Ao &
T I A4t 77 fawion gm1 =nfed,
AT S T qAY gHTR wTART foe w5
o 37 atg 71 fag gk 3w & 57 o
FAT gHT 2 | W¥ gw g fwa §
T 99 IET FT FAgHE F & foir T8
Y AT g & ) e HIx wigan
1 Afa F wGAT F F FIT ISAT
T30 7§ 5 v ag gm AT AT Ued-
aym ¥ fud, ga1d W FT gFar F fad
ERSENEICEIC AU

g ¥ o fadus IR A9 fraT
@y g fas 7 s M 9@ @ fx
1057 (Ai) LSD—8
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57 T8T [T 741 § FF ag g arx ufam
frmyafegaen a3 e
97 7gi Fgi §, fa feg atw @ mmw
3z @1 & | AR ag favg =g 93 faa
& ¥ arfa g wof S AT 7 IZ 1T AR
EARINHFIT TG Q!

Mr. Chairman: Shri Jaipal Singh.

Shri Shree Narayan Das (Darbhbanga):
Sir, now I move for closure because it has
been sufficiently debated. All parties have
spoken.

Shri Hari Vishnu Kamath: The consensus
scems to be—I have had a talk with the
Minister of Parliamentary Affairs and the
Home Minister—that the Housc do adjourn

for dinner at 8 O'clock and resume at
9 O’clock. If that is agreeable, the
House will adjourn at 8 O'dock

and resume the discussion at 9 O'clock. I
request the Minister that the staff on duty
as well as the press on duty may be
invited as was done on the last occasion.

Shri Jaipal Singh (Ranchi West): Mr.
Chairman, I am very grateful to you for
giving me an opportunity that I have had
before also to welcome a Bill dividing
Punjab into two States. As you know,

F qiEsT § A7 GiEsT WA T4
Strar

1 have all my life been opposed to the idea
of creating administrative states on a
linguistic basis. If there is anything that
could ruin this country, it is this linguistic
idea.” 1 want to ask my hon. friends here,
whether they are Punjabis, Haryanis,
Andhraites or whatever they are, onc ques-
tion. Is there a single State in the country
that is unilingual? We are a polyglottal
country. I am an Adivasi. 1 am a citizen of
this country. We hear of 14 languages being
in the Schedule but the most ancient langu-
age is not in the Schedule. People talk of
linguistic States. Whether it is kashmir,
whether it is Shri Patil, whoever it is, they
talk of language.

Shri Alvares: Patil has not talked of
language.
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Shri Jaipal Singh: Yes. When there was
the question of Maharashtra-Gujarat, he
was talking about language. Now, he may
have changed his ground.

The Minister of Railways (Shri S. K.
Patil): T am not %gainst it,

Shri Jaipal Singh: I am for viable
administrative States, whether it is Naga-
land, whether it is Coorg or what not.
There is Uttar Pradesh, a white elephant,
that could easily be divided into two or
three or four administrative units. Then,
there is Madhya Pradesh also.

Sir, I welcome this because if the people
want it, let them have it. Let them pay for
it. It is only by experience that we learn
whether it is good for the country. But the
country must come first. It is not a question
a surrendering to Punjabis or to Haryams
or anything like that. Whether the unity
of the country’can be developed by multipli
aity of States is the point,

1 welcome this not because it is on the
linguistic basis, There is no such linguistic
basis anywhere. It just can’t be. You
go to any State you like, You go to
Assam. What is the position? Why is this
trouble in Assam? Why do we have it in
Orissa? Why so in Bihar? Why so in
Jharkand ? 1 say. the sooner we think of
States, provinces, as being viable administra-
tive units, the better it is. Let us not talk
of language at 2ll. Language will ruin this
country. We arc already having this
trouble, whether it is Hindi fanaticism or
the other way round. Now it has become
Punjabi fanaticism. The sooner we cut at
the root of all this, the better it is. What
we want is the division of the country in
viable administrative units. By division 1
mean administrative division that will be
viable, that will be workable, instead of
having these monstrous provinces of Uttar
Pradesh, Madhya Pradesh and the like.

An hon. Member: What about Bihar?

Shri Jaipal Singh: Yes; Bihar dlso and
Jharkhand also. In Jharkhand, I say, include
Midnapur also. He knows perfectly well
that he is more at home in Jharkhand
than in Bihar. There is no mistake about
it.

In this
committed

‘The whole question is this.
country, after all, we are
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to a federal administration. It must b¢
workable. I have no argument for ar
against Punjab or Haryana. But the fact
is neither Punjabi Suba is unilingual nor
Haryana is unilingual. Let us not talk of
language and the like. As an Adivasi, 1
may. tell you that we have to be polyglotal.
If an Adivasi is in Bengal, say, for example
here is Mr. Subodh Hansda, he speaks
better Bengali than  Mr. Atulya Ghosh.
He speaks English also and he speaks his
mother tongue Santhali also and perhaps
some other language also.

An hon. Member: Hindi also.

Shri Jaipal Singh: I do not think he is
very good at Hindi. I think, he under-
stands Hindi also.

Sir, we arc the victims of Indo-Aryans
who have come and occupied our country.
We have to learn the languages from our
masters. I do not know why Mr. Amar
Singh Saigal was so vociforous about the
creation of these provinces. I thought he
was quite happy in Bilaspus. I know he is
going to stay on there. He will not run to
Punjabi Suba.

1 welcome this Bill not because it is a
question of creation of two provinces, may
be two or three, on linguistic basis. If the
people want it, let them have it. But let
us not allow them to weaken the country.
I am very glad and welcome this Bill. The
only reason why I support this is that

Jharkhand™is inevitable. If you give
Punjabi Suba, vou have also to give
Jharkhand.

ft s Ty (fawaz) : 76 ga=
F1ar gfs 22 fawma 1953 w7 gaX
Tiifa FaTE FAT AT HFTET AT AgE
¥ oF 3™ fear ar fom & 3G Far
qr7

That a Commission would be
appointed to examine objectively and -
dispassionately the question of re-
organisation of the States of the
Indian Union “so that the welfare of
the people- of each constituent unit
as wcll as the nation "as a whole, is
premoted.”.
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59 FfE qri® Fq17 F a1 uF 3f=-
q3z wzg Pomimesdem wfwma 7
T EE | TR 34 aF W AAfwEnAl
g feum=e 93 F AT FT AT
X fegn 7aT | 39 g9 W A T A
FT &7 Tay wal, @ wArfears s
TS T@T AT, J FedL FT &A1 TG
T AW ¥ §EtNeq FT @
=31 AR 7 &Y esfafaeifen afee w1
&1 T W4T | AEY a9 & fE e are
az fomiarsom &1 /=T §5 &=A
F gAY WAT § 1 FAT AT G OF
ATRAT HTAT &, FAT gfrEIG FN, FAY
faaa fgmr=ar 7, T T509 FT AL
FAY AT FT | gAY a9g & R
&7 IGA F I AT 47 FEARIAA
agE ¥ wyrer nfgz fFarar -

That he was astonished at the recom
mendation.

TS W ITHIT F34 F fa ag ot A1
fr @zq fomiaedmm #fmm &
%7 g1 AFT & II9 F FoTFATRSNA
F aae 9% AN FG T AT TE
7z7rE st | wfew g faer w1 2a7
§ uqT I9qT § A1 QAT 9gge e §
f& g 7 fame fgarmer w3w 3
oy § fEt qu Al agf fFar & ar
foa oeET 7 ag wferer o w73 w1
T4 T & SR Fegarsit & #1w forar
21 dar wew g & 5 eI =
IR waw # el @O A Ity
a1 IqAT wgus § § 3@ waw ¥ g
T F

oT g & ¥ faew v o 1} &,
OF JTIATET JAT TAGT ST @I & =W
A gfTTom ST &ATAT A7 W
T T HT TT €T HT AT 27 AT
& | 57 T fewrad R F A
FFE I 9§ A9 & BAT -
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g fr femraw wzor 71 g faam Efed
9T FT TG 4T TGFT ATEa & | T
%1 arfey f5 a7 a1 oiedeq a7 F
TAT T7 UF &1 59 FF CHSHF AT
F7 fEuTaT R A G FOT T
Frawfzat faa ¥ of 23 ol aw
FETART TSI T2 aF @9 T araE
2 & fawns feamt Tear g fr ew oF
457 €1 S313T WY § AE wiaw &
THT FEETAT ATGAT § 5 IS o S
Za1E gt qAr € AT I THo THo
o § TARY SATST JAEATE Al &, I
SATAT @S AET § | gAI WY AR @
T E 1 & Ay fawars feqrar g =
T AT g7 QT AF eZeqH1 fAadr & AT
ST g% fradt € gw <6t & OO IR F7
A%y § 1 g o 350 o faEw
Zfeedra § 59 § g2 fog § aga w5
g TR T FTHI A AT 3G AT R Y
FH ¥ AT 3G, MIH! 98T 7% famns
T ST | fEHTA NI FT AT F G
i frgn @ agT AT AT AR & |
zH F% goual & frea 9% § 1 aw
R AT AT 7 A€ T F A I |
ERA Fwwaw. FT O @I, ga¥ qE &Y
T2 FHEIA GT, GAT TFAL TR HTST0L
F WTRT 34T, T5A TfATA e FTa
GT | TH SHFAT & THIF F IRT 49
T I far § afeq o gg 9
I & T FIET T @r g H
FRaT g 5 A=t & Fmargrr AT
fearaw w1 e2egs FT zof [T AT
wEY 7141 § @1 g F1T § % ZAwT
faqtar =nfgd | & =ar g fv gwrdr
TH AT 1 €417 7 Tgw g¢ w17 fgaraw
F G F9S W AT FT TAT FT
F wwmar F fv at@< ga #1 78 &9
zafae g @ & fv ga 9o & wfaew
& 1 a1 g & 1 3 g ag Fed
FT ARAE gIaT & fF wmT A,
FIATA, W@ FFATAL, Tl A AL
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[T g fag]

-5 wifadt 7 1T B F FH &
TTATE | ag T AR § TIN qT
SN F A=Y TEET AT HGT 957
FWTFY q7ATg T FET | AT FET
aga =T Ag( 2 1 g9 wia Y awa
I AT 95T F4F & | gHT AT AT
F1 {3 o 1 aTq faarg § 71 97 a3
2 & aasy #¥ DAt § qrg avq
our FE 1 37T ATATT FT 4 FAT
1 SrAT & FF 27 5 791 J19 3 av7
FT IF AT AL FL | W ATS
ATAT AT § 2o AT @fe 3T
& foo aami F fams weig g 4v
74T 3fAETT ZET a0 Wi A
2o AT Wo ToHTT HIT o forat a7
THA TR0 To FI HAFAT H, gH
TART TEANTE F q@HI AT A6 WA
A W AW 94T @ & AT FT AZATH
& Ay o 707 fgm § Akl AT T
FTata woT et T IA E | Afw
& Fza1 9gar g v 37 agfaa %
FATA H IZIABT HC AT HG=AT 1
STAT T AE 77757 441 Foar v awA
L

A AT A1 & f% 6 faaeav 1965
&1 g9 fafaszs a7 AT F 999 &
AR & HTleas oF =izde fam
gy 57 § IFg1T FgT 41 :
The whole question can be examined
with an open mind.
FegiA ag Y AAT 4T 6F T 77 T q2areT
WIST ¥ AT 9T FOT AT A
TF qfAT ATAT ATAAT ¢ GATE AT FT
Ft A1 i G ATHT AT IAFT IS A 10
a1f57 | wAT I WG T FILT H
[T F7 gEIE FTA AT g E A A ar
WEr T AT €T FIX & T A9AT B
QHT HI7 FATT AT AT #AAT FH F
7 usfafaezfea afqe #1 eqt7 ;z 7
JEF T FT T7ATE | YA T TR
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{ G FT FT4T 9FATA F fAQ qgErT
F FIST AR ITF qIT oqTH FAT HI
Frer M7 wifgc & Traq agr 9% 7T

f% TF TF TF HT AT F HB! ABY
T qragAT ai I8 fgaraa & Fe
FAATE A1 2 &Y | AZ Fgi FTEATE 2 ?

Ffaaa 7 g7y fodd Famr d f Fw
TR, FTFAHT, FivAT AT w7 wfear
gifrarege &1 fgedt wrar wiot gfare
2 AT J2TET € | TAFT FATT TF § FoA<
ur 2, 7t faw us £ w9 aRr

uF # AT 7 gArF femtaw w1 913

=ifed | Sfes g% atasg st 74T

AT FrarzAT haET, geegl fadw

HHE, e wwd Ftee, fegrae
A HHFT FAT AAT FT AR

w1 A7 qgTer  me faeEy Wy et 2

frare=r @ faeter & d9r7 #1 ¥ fa7

F | 929 UF 997 AN FleRTgI HRY
¥ q9ry ATG FIATAT &1 WHSGAT gl
2 | faurae S39 & 9 F1E oy wTRAT

T sfzar 78t 2\ gast "o fgars
w1 agi faar 2 34 gnowr fgwram 93w

#1 zAa1 =rfew ar o fgmraa Y =%

ey ¥ TeA7 /YT qgre AT wafzdAcs

ufrare gy wro far § 1w WrEst

F WMHAT A A IART AZEA @I F

w7 fF 399 fewraq &1 &, qr@T
FHETT A dAAz &f@r F FH

feamaar & fvwr %0

T AT WY AR fgAr I 93
#1322 &7 AT JATATAA AT AR
&Y A | FEH TF AMTIIAT FT AT 8,
3% a} § & oF I Aqd FgAar AT

aawfe qfam : AT FEATETFL )
FErare gy awr IR | 7T X AT
T qATH AT W@IE |

=t ware fag : & uF faae § @en
EadR I
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qF 99T A AHL F TH FA A
au & fomy az /@1 9 @R OF
AT AT F, AT A7 ANET T A9
AT & ATH 7| T A e wn
9% ag W &7 Feara F7dT 2, At
dre fam Y faaet rfgd v a3
FXAT & | fgara e q39 wF T@rer gATHT
& | 3 §& Frardy ¥ famry @ @y
afex w3 & fagra & 77 T Irfzd
oI ZAF FATE WA ARG 1 g wvET
T T ey FIETAT F oATa Hoefa
™ 3 | gfrarar w1 54 HE F a7
97 81 ME Y F A ArE AW 77
IIST /AT KT AZ AT AT A F | qA%
femram ‘a3 % a1y ¥ Qar w50 faar
w7 1 owr gfage Efedt awe &
AqAfaF HEFISET W 40 AW ATASG
1 HIE FT A AT { AT A TS
AT 7 J0 § | AT 15 T FT IATHT
A7 FLTIT KT ATATST TZTET ZATH HT
717 wfasr g w# & w70 o, w3
o1, gfraa Sl w1y & ot o awE A
a1 w31 § fF wew 54 82 o ave ¥
TEY TE ¥ | WG FT AFTAAT FIOAA |
faset F1 z1a1dT 25 AT@ T AV AT
FRT T qIeAT WA F oAt Sw
AE qqr T oA477 {12 ®yw A
Ffga § 42 @ faet g3 € 1399
aFas § famras w3w w1 vRAT 22
217 q7=A1 {1 & A7 ATATET 28 AT
¥ oot & 1 § 9ngar g fF a9 w107
& ATT X AT FTA0 AT 0w F
arg =g AT Sfeq AT FH ATIRL
st /R =fed

=t wda fag fagit ¢ & gz
W AR F AZT WAT AT AR ST
F1 Az 37 g f5 wEe gfamom
FT ST ATH Z IARI ATH 9F & TA1
T = " o far &

§ 53 qvary Fy7 fag o ¥ OF
a1 FEAT AFAT Z | HETHA T TR
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fas fFr1 & | warares w1 & == &
IAFT GATAT ATEAT £ -
T g

A SaRATT 99wt 7 FATA
ST AT AT B JBT T A A7 I A4
F fau o A F=r =fgm | e @
219 v\ FT F AT 47E FU17 wQ fag
a9 F fr g F wmr 0 =0 S
T WIGT & ;T 97 AT TR A Y
¥ FE o AAgrfaw wg ov gy
A F 7O Afqae ATy AT
TR £97 7 w1 A gTATAT ¥ Afaww
7 freg zu Awi #1 A Wi g
WMz A FE WA FAEwA £

# ag g1 g g o wrforesT
F41 g 1 faaar Irfge gk wEse
Tt fawn anfen fguree 3w #1 ?
ag T ST HT § I T F FA
TETET @gTgY WY 93, gwid qure Wi
agrg? St Y AR g@ F agige
Wt @Y, wR affaw § e wwid
e &, % wied g TG @ ST
afes v wfea <9 & @19 <@ & S
froga i ag ax ¥ femar & a9 &
I | W w0 § og s gfee @
3t & f wifses #1 g@mT &
Fad wwr  afw  dfw smaic
F ¢ g & fawer =rfgg W
qEIH € %1 & fgaT=aq w7 sra7 =iy |
gHTL Wi SATATE A ot 73 @ A
SRR AT # gafan 4@t faemar
TAT FHIE I FT TG FT HTOL FIA
IR IEE SRR C IR SiSc
ot #91 wgt 0 far @ | w9 @
T3 ettt o A1 waTE e A4 feman
T | S SAFE G g7 i A
A A AT T @ oo @A 7
FErg ¥ 1 31 a7 ey Wiw & §,
F 33 g JANAT WG 8 ¥ 1 T
I TBEAFHE FT d7 Tg ST A50
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[ #v Sa37 fag fagry |
Z g afer wemar @1 e W
% A AR foraras 797 &1 a9 N
F A0 Y qg IENG TN F TF
afqerfas wi wRifas s 8

o = I wRr e arveam
Y | ey F are & fom o 7 7 O
2! 4 g T AT1q T AA W E 5 Toelt
gaT ST N o AT, a8 w1 gy
2 AR TEAT 95 W OF W 4,
Fa foY WY | T W gATR gy
aTE AR AL WA A1 gH 39 &7
@ ®9 f& owm Wi, 98 g
g &, AT A § | gw 9A w1 34 famg
¥ G T@AT AR | T ag @ d
F e @A T Wi ST § G |y
& ofan § ot fedr wy A &, &
qUAST § I F 919 Ig T AN
1 91 f6 F3 el sraw g f
. .

TG A9 &Y FWEA F ®7 § W<
@ | 98 IF FATT A15T AT q9
FEAT | OF arg ag Fer § T fasre
A faars &7 Y § g9 F AT ofT
T ST T TO AWIEA @ A g, T
77 =BT A19 ¢ | Afwa 37 71 qar
g wifem faerd & At § 99 e
awrrs fag 3 wer a1 B weaa w1 S
AT FTAT TAT A7 qZ FAA FAAT F
T FaTT Tt 9 J1 W A F
# gz wiw #<a § fr o 7 fawet
T QAT FEar Tt 9 i o dwt
q3 #1 W fq@r, awegE w1 9 A9,
T FY A faay, faeet &1 o faetar
AT AW T A AT, 3T F1 57 77
1 FzaR w1 I ag gMr Avfey arv
T1® F FR AT & wfusrdr @ =iy
AR ¢HT wifa o oF W S w6
I FF G T, 3 WS F1 § Fqm1 Fgan
g 47 . e F1 61 ag 919 FE 9@,
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Fa9 TF ST T FX X ®IF g,
Iq R AGUHT G | T fawafamraa
N A 39 F AT AN IR FH-
ifEi % ¥ 9 150 @ F &, FA
150 | <1 g favafaaiem #1 faae
8, 39 F wvax 92 wrew § faad g™
FFT 9 B4

TF AT awea - faw feam € 2

=Y wde fag fagiet : fog &
&Y wrar g 1§ quwstias q@l g )
F 1 qAEY WX GE FT AFCAAT
FIATE | A1 5 AT & & 7g 700 F3A0
=gt § fF g9 aml F v ot gfee
TR 517 | AT qg g & A
FT L | W IE AN 9gH F A1 FEY
T® ¥ $Q, =01 FFgIX W al Tg
arg F AT L. (WEE|) 3,
gfafadt £ @1 § o T @ AT
ArgAT g | 15 9ol § AR T g F
g geaa afefar Fag g 2

TF 91 AR § w1 Jgar g 5
AR FAT R TG T ALY ATy
IWET q g AG AAT T A FQ
Ag FEXT  gEEl F7 ARA 9,
wgt & @™ ¥ F1E GG AET FT
amfaat W@ T ar ) o Jwi & -
FR GATET AT FT T, g ST T
AT 7T, TEH TR G BT g1 |
T =¥l H JaA AT F&qH
qgi W% | IH FI F gAY g WOT HT
& g9 g agl @A | o wuA T«
@I, AT G G, ST WA qEw,
&0 fody %1 a3 | qq aEy & qg §
FZAT |

=t s :

F wmifesa AR

AT IEA F AT E g |

qET, § A9 A@FT ¥ W
wA ¥ 93 FT qg gAaT T fF qW@R
T Fgd § WX 98 AW AT TV
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Fea &7 ag St A gw w1 fewgE
T &« #Y o 2 U F IAFT
faawr g7 gr9g & &% W qAT
R el ¥ e ¥ A oA
WA #7501 forer § 7 574 fommoy
¥ R owrfEied ¥ g
TTAT &, FE W AT F fog wgar
2, T S B fewigw ¥ fag wars
@Y ooy G g3 A
faq warse ¥ s frgrae 3% Army
AR fgme S & A gErd
afesr sritg Fiag A afer wAEr
T W@ ag ¥ e e
Seer foar s G gar fear
i faar? Fox shrm w1 fradt
g W1 AT g sarn Igar § Ao
fFamaminsrwmsd) & -
TN FAg wgAr g, K gNF oza
TR Agygaadi 1 ...
(TEA) g7 43 @ @ zed
TR gma s
W frg ¥ gax wqw w7 % e
% 97§ o wgw WA E v gax
T HqW AT G F AR A
T e @A A ArIwgq & dfeq
FAAOT qfq faodt, @R qEde 3
TR G A7 g7 ¥ qear #7999
S5 a1 w71 f5 & v @r 7% ofemw
T R G TG WK G TF AT
WA 1 A & I A A T g7
T Iq e ¥ et @ g 3
T A 9F q@T g wEE L, A
U AT qE A a6aT | g7 wIT WY
R q?ﬁiégqgakésraﬁﬁag
#W 3T wgAT £ W AT AT AE A
I TAT G < AT, [T AGA QLAY
TAW AW A qa ¥ §19
@ wfgm ) ag @2w F 2 T
! wrEaT, & muy 17 faiqee
¥ FET g g O Qi anf faanfea,
/W BT g

BHADRA 15, 1888 (SAKA) Reorganisation Bill 9592

it wfaat &, fegaraa s3w 1 a7
a9 & FgAT AEA E, AW w2 7
art frar ar fe gw 3GT AR T aeT
TAEAT | 7g THE IHT A W@ R
€7 g ITA=AT &7 9% AT § TT F
g ¥ Afyg 1 g foedr W)
gar #1 faar s oF agr gar
T ff9g 1 S & AGST AR
gat gt #@Te faer w< & AT €
fFeaa & g¥ urga & 37 FT @A

Tfgr ) z7 wiF A & WHT
T FATE
=t fagraq fag:  awnfy 9T,

o AR ARET ¥ W A w7 fE
gamfy &Y, ARGIE FAAT I F,
gq fag 3R 39 #1 @ Txar &)
a7 37 fadas w1 H I AT, 9=
F T ey g7 R E, a8 % T
qeEAE, T WEF A a9 AN
F I A IET T AR A
F1 FAMT TR X foan, d A9 F@w
gy & e Ruam @
FIST AR THA F, a9 717 fgaraa
FF AT FAET | WA S F
37 AR ghamom & 62 FFaw W@ §,
w3 f& fowrewr & sew@E 3@
1 Haaq ¢ v fgarae & faw 4 &7
FN g AR g qF 4A 9@ a0
qraF qrg ITFT FT AT W ¥ fw
IR ATATLT 13ATT T T FC 27 TG
g @ W g 3 fAg sasraE
@t IW AINT ¥ F@IE AT, 56 F
Fag I4F 60 FT f1ar w17, 9 a@
FT A ¥ IR W TH TAT QAT I
ST 1 93t G waEr frmraa sy
O AR X INRIE | www F ay
fafeq axw ] Afa @ § I frgemra

& WA T ¥ IfwemT F 4y,
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[t fegrer ]
arf A I9F 79 ¥ wrT F, 34 A
1 oq {1 FIvAAr =12y § o fgmraw
X AT W AT T F GO AT AT
fear wram a1 37 7 M fads wF
qIgy anaAr FEY o1 fewraw w39 ¥
faay Mo aT AN E AT
AT AT qIT FH F R IAFY q&ET AT
=iz, dfe 35 femmad wzw § et
wifex &, &gt Azr A5 5w 4, I
fa zasr gaars & ar oy §, Al
ST A3 AT AT A, A qWiET 3
7Y 717 A% fmras v ww A7 937
TX MFT K ATHY AT ATY

oo ady feafs a3 wed 7
FT T & 1 B0 At TAC ISy KA
= dr g oA ) §F gy 7y w3
AT g fF o ag T A A g,
w7 f& gadw F1 FE—TTTR AT
g et § fafasr are g oY, ==
ar WY 7% 224 & fag J3E g3 v
A w7 fafaw az aw 2%, AT F
faz A ol # 42 a1 48 ¥
T =iz fagr, o AR wqrzT A9 I
=% g 1 F@r g w3 g wEi
it s AT &, #HifE wT 7Y qE ¥
T WAT AT FT AT LG R N
armAE, WA 89 99N T7 TSq ATET
F w7 o a2 A & fAu Fae g
FAT &, WY T FL AT AT AT
F1 &7 AT E

T THT Foamifades FHes o
F, 37 T frAre % F oy
4y, afsg 3% fa=ae 1 v T AW
FT RETRE W AT F AT IS
T AA41%, 77 q2T ATS T AT 1957
F 9AAT § AT N AW, AT A
AETITCE AT AACTT Q[ AV THT 7T
<157 g1 fzar | AT 330 AT =0T )
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FWT 797 AT, A AT T I WHAT
§ mir X arfs g% F @ IR w
TIEEHz 1 g% HR AT F Al
T AT | AT 2@ FY TEHAT A AINETC
TFT TZT ATE 3 TE §, TIA B B
gat &1 7w fad  Sma-Aredfug &
awg ¥ AT, agaz Ay F fF
X gg JFT & FGT A1 EH ST
% fafrez 747, a1 fafaeer =47,
fer afg @ avy @ wa31 5 7w

- 3% N6 A8 & 1 qF woow § oo

39 o frarT £30

Shri Nanda: I shall be very brief in my
reply.

Shri D. C. Sharma: 1 want a clarification.
Are all the Members of the staff invited
to the dinner?

Several hon, Member: Yes.

Shri D. C. Sharma: The Press people
also 2. ... (Interruptions.)

Mr. Chairman: Ortder, order. Please
resume your seat. I have called the hon.
Minister.

Shri Nanda: In the course of the dis-
cussion current and cross current of argu-
ment were there and when we look at the
tesidue which I am called upon to tackle
and deal with, it will not necessitate a
lengthy reply. I shall first address myself
to spcech made by the hon. Membher
Sardar Kapur Singh. His was the first
speech from the Opposition. Just a little
while ago he said something which is
very reassuring. He made a very categori-
cal statement that so far as he was
concerned there was no question at all
of by-passing the Constitution; he stood
by the Constitution. That is very good.
iertainly, nobody in this country can think
of placing himself outside the sphere of the
Constitution. The Constitution is for all
the peoplc of this eountry; the Constitution
says so: “we, the people of Indla” It
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embraces everybody. There is no room, or
there is no place for any other ideas. Some-
body said herc about self-determination and
all that. The hon. Member made it very
clear that he had not said anything here on
the floor of this House about that. Whatever
may have been said outside, for that also.
1 again reiteratc, therc is no place in the
Constitution. There is no room for it in this
country, because the Constitution makes us
‘one people, one nation, and the Constitution
applies to everybody. There cannot be any
differentiation there at all.

1 shall just point out one thing, and that
is, about the Jammu and Kashmir State’s
status of 1951. The hon. Member referred
to that. We have moved., and advanced
since then: we have moved forward. There
is no question of going back; we have moved
forward therc also. We cannot think of
creating any kind of a new differentiation in
statns in this country. I hope that when the
hon. Member thinks about it, he would find
that it can mean no good for anybody who
might foy any reasons claim such a differen-
tial status.

Shri Tyagi: Is it the policy of the Govern-
ment to bring the Jammu and Kashmir State
on a par with other States very soon ?

Shri Nanda: As I said, we are advancing
towards that. Now, let me say one thing in
respect of what the hon. Member said; I
say it with respect for the hon. Member. He
made a learned statement in which he
brought out so much of history, but stll,
I wish to submit that it was a negative
approach; it was not a constructive approach
at all; it was not a helpful approach: whom
does it help? Where does it take us? Who
are all those whose ideas have Teen
projected? It docs not help anyone at all.
He said something which will really be
contrary to all that Parliament has been
doing during the last few months bearing on
this Bill that is before us. He says “reject
this Bill.”. On what ground > This Bill was
never conceived in terms of any community.
It was from the very begimning, from its
very inception, based on consideratiqns of
language, a linguistic reorganisation of that
area. If there is any doubt about -that.
1 would request the hon. Member to ‘see
what was the statement that I made after,
we received the report of the Parliamentary
Committee. Tt was said very clearly that
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the present State of Punjab be reorganised
on a linguistic basis. And afterwards,
when  this boundary commission was
appointed, the terms of reference also
madc  that  adundantly clear. In the
resolution it has been stated very clearly
that the Government of India have decided
to reorganise the present State oi Puujab
on a linguistic basis so as to constitute
from that territory two States, namely,
Punjab and Haryana States after trans-
ferring to Himachal Pradesh such of the
hill areas, etc, etc. It again repeats
“cultural and linguistic affinities”. There-
fore, there was the primary element of
the linguistic basis, and further, the cul-
tural and linguistic  affinities. That is ~
purcly the basis for this  reorganisation.
The repert of the boundary commission
has been derived from these terms of
reference and is based on that. So, I
thought that the hon. Member, Shri
Kapur Singh, need not have gone on this
track and rejected the Bill for himself.
7 hope—99 per cent I am sure—the House
will accept it. But why should even one
person go against the wishes and sentiments
of the whole House and the prindples
which have been adopted by this House?
‘There was nothing at all in the whole his-
torv of the processes which preceded the
Bill which will give the least justification
for considering that we were proceeding on
any consideration based on community.

The hon. member also said something
which was not very happy. I feel unhappy
and other members also feel unhappy about
it=his reference to the judiciary. There is
no doubt, I think, considering the traditions
of our judiciary and the way it has been
functioning, that it has placed itself on a
pedestal as high as any judiciary in anv
other country in the world. To talk of it
in that fashion is really weakening our faith
in that institution.

Shri Kapur Singh: I endorse this general
statement of yours, but in the peculiar set-
up to which I referred, I made that state-
ment.

Shri Nanda: He has made that statement
in the present context. Why is this cloud of
suspicion being raised in this case? There
is not the least ground for any kind of
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[Shri Nanda]
suspicion being created about it. The whole
carecr of the Chairman and members of
this Commission, all they have done in the
past, only confirms us in our faith not only
in judiciary in general, but in those per-
sons who were Chairman and members of
this Commission. The Chairman is a per-
son who commands the highest respect. To
say at all there was the least kind of sus-
picion in this matter is totally unjustified
and unfair. I hope the hon. member will
take it from us. We know there is not
the lcast ground at all for any kind of
retlcction on the composition and working of
this commission.

Shri Kapur Singh:. The Home Minister has
tried to give a slant to certain observations
which I have made, which I think is not
borne out by the actual words I used. I
said nothing about the honesty of the mem-
bers of the Shah Commission. I said noth-
ing about the integrity of the judiciary in
the country. 1 am one with the hon. Minis-
ter that our judiciary has maintained the
highest standards of integrity that could be
expected of them. What I actually said was
—the record will bear me out—that to at-
tempt to make a quasi-political use of the
judiciary is a wrong thing in principle and
that this has resulted in shaking the confi-
dence of the public in the judiciary itself.
1 have condemned and criticised the pecu-
liar use of the judiciary which the Congress
Party have been making since partition.
Therefore, to try to say that I am casting
any aspersions on the judiciary of the coun-
try or on this particular commission is not
fair. .

Shri Nanda: It is some kind of a philoso-

phical interpretation to make a distinction
&detween casting reflection and saying that
it is a political use. Let us leave it at that.

I come to the main part of the discussion.
Most of it ranged round Part II, that is, ter-
ritorial distribution, allocation of various
areas between one State and another, the
Union Territory of Himachal Pradesh and
the creation of a new Union Territory of
Chandigarh. If we just recall all the claims
made and counter claims made, it will be
tound that there was a lot of dissatisfaction
expressed. But it was not in one direction.
There was dissatisfaction, discontent, ex-
pressed by hon. Members from Haryana, that
they have not had enough, they have not
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had a fair deal, what really should have
gone to Haryana remained in Punjab etc.
On the other hand, hon. Members from
Punjab had asserted very strongly, with
great force and passion....

Shri Kapur Singh: With great sincerity.

Shri Nanda:...... that Punjabi-speaking
areas have been allotted to Haryana. I be-
licve, this alone will convince the House

-that there has been reconciliation of con-

flicting claims, that if the Boundary Com-
mission had gone a little further in this
way or that way the discontent would have
been accentuated on the one side or on the
other..

Therefore, it was a very difficult task, a
complex task, an immense task, let us rea-
lise, that was entrusted to them, and those
in whose hands.it was entrusted have done
the job very well. They have done
something which has not satisfied everybody,
all parties, but anything better was not con-
ceivable at all, because, as I said, it might
have meant even a still more sense of de-
privation one side or the other.

But my main answer to this is, here it is
not a question of arguyment. Here we aie
not going into the question of merits. The
moment we start entering into the merit of
one recommendation or another, whether
this village or this tehsil should have been
here or there, then we reopen the whole
question. This is not what we do here.
Then there would be no Reorganisation Bill
passed today. It will take us nowhere at
all. Therefore, I believe, possibly, the hon.
Members who have'spoken. they have also
spoken just for the purpose of ventilating
something which they were bound to ex-
press, putting forward their demands, giving
expression to their feelings. Let it rest at
that. It is not for me now to go into these
demands on merits. We have accepted the
report of the Boundary Commission and the
unanimous recommendation of the Boundary
Commission has been accepted.

The only thing that remains, as I have
explained, is about Chandigarh. That was
not a imous dation. The
hon. Member from there said, you have di-
vided it into three parts instead of two.

_ Then he said, what is the matter, a little

bit of land here or a little bit of land there
is i rial and, therefore, why not we
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give it back to one State or the other. If

it is really immaterial, what is the serious

objection to have a Union Territory also

if it does not matter one way or the other?

But I am not quite sure about the trend

of the mind of the hon. Member—it was

Shri Umanath. Then he said, now you go

ahead, you have made one recommendation,

you have taken one State, take the other

State, take Jarkhand, take the other Hill '
areas and so on. I do not want to throw

any suspicion on the working of the mind,

but he is suggesting creation of more and

more division in the country. We do not

want morc and more division at all'.

So far
there be

as Chandigarh is concerned, let
no more argument about it, It
has been settled, accepted and there is no
way now cxcept, again, as he said, to open
the whoic thing. That may mean delay.
We know how long it will take again to re-
considcr the whole thing, giving it to some
other Commission, going into all these things
etc. It is not possible. Therefore, let us
not argue about these things; let us take
them in good spirit. Maybe, that some
persons 1nay feel that Punjab has a better
claim than Haryana. On the other hand,
Haryana people may say: here was a majo-
rity rccommendation in our favour, why
have you departed from that at all. So, it
is goed enough, as it is. It serves our pur-
poses; it serves the purposes of Haryana and
Punjab to have the capital there. It is also
an economical arrangement. It is an ar-
rangement which is going to be in the inte-
rests of all concerned.

20.00 hrs.

Now. 1 will take up another two or three
points which have been made here. After
the Guestion which territory should go io
which State and the question of Chandi-
garh, very little remains which was actually
the subject of disagreement. Only very few
provisions of this Bill were subject to severe
criticism. There was very mild criticism of
two or three features, and I shall attend to
them now.

Shri Tyagi: Could you give us an assur-
ance that there will be no further division
of any part of our country?

An hon. Member: How can he? People
will squat an the railway track and it
will he granted.
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Shri Nanda: Who can say about the
futurc: It may also be that there will he
re-organisation so that there are fewer States
than now. The future can be that way
also. -

Shri Tyagi: That will be welcome.

Shri Nanda: Among the questions raised,
one was about common links. I am very
glad that there was no kind of antipathy
to common links. At some stage very strong
feclings were expressed on common links
but when they saw the Bill and when it
was noticed that the way in which the
common links have been provided in the
Bill is serving some useful purpose, there was
a very great deal of sympathy for' them and
therc was acceptance of those provisions.

On the question of High Court one or
two hon. Members asked: why not have twe
High Courts at once. That is to say, ia
the same capital, in Chandigarh, there should
be one High Court on one side of the road
and another High Court on another side
of the road.

An hon. Member: There are two Assem-
bly buildings.

Shri Nanda: That is true. But, why ge
on adding to them, incurring more expen-
diture on things when it is avoidable? Hav-
ing got the Assembly, they have got every-
thing they want. So, why try to fight shy
of links which are going to mean more
economy in expenditure? Why have twe
High Courts when a2 common High Court
will serve the purpose, as it has been serv-
ing so far. The High Court has been serv-
ing this purpose.

Then, it is open to the States, if d;ey

" want, at any stage, later on, to have separate

High Courts. Not that I am recommend-
ing that. I believe it is a good thing to
have a common High Court. Having sepa:
rated is it necessary to go on separating
yourself in everything, having nothing im
common: Why should you take the posi-
tion that you will not even talk with one
anotherr Instead of that, why not try te
have close links? Already, -the essence of
the demand has been met. The other re-
quirement is good neighbourliness, friendly
relations, having links which are going ™
be useful,
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[Shri Nanda].

I may say that these links are not only
between these two States. The aim, the
purpose, the function of the zonal council
is 10 try to develop more and more links
which will enable the States to have more
collaboration in matters which can serve
common purposes. Therefore, a High Court
in this case serves a common purpose. Yet,
when it comes later on, nobody can prevent
a Statc fiom having a High Court of its
own if it wants. I hope, they will find that
it is a good thing and they will not think of
having separate High Courts; but if they
choose to do so, nobody can prevent that.

Then, about the 1961 census some motives
were attributed as if the whole thing started
with any kind of a communal motivatinn.
There is nothing of the kind. It was not
the 1961 census only. As hon. Members
will remember, there was the 1961 census
and other relevant considerations. The
Commission, it said, may also take into ac-
count such other factors as administrative
convenience. economic  well-being, geogra-
phic contiguity and facility of communica-
tion. Therefore it has not at all been any
kind of a narrow basis adopted. The start-
ing point could not be otherwise, but care
was taken to introduce all other considera-
tions which would enable the Boundary
Corumission to take a fair view, a view
which will embrace or comprehend all those
considerations which were relevant for the
purpose of determination of the claims of
the parties in this case.

A mention was made of certain deficien-
cies in various clauses of the Bill. As I
said in the opening remarks, after fuller
censideration it has been felt that some
improvement has to be made and for that
purpose a set of amendments on behalf of
the Government have been circulated. We
shall deal with them when we are dealing
with the clauses. .

Then there was the question that Hima-
chal Pradesh should be a State. This was
net the cccasion when we could have gone
into that matter. A number of hon. Mem-
bers have spoken in that connection, but
that is a matter which lies outside thc
purview of this Bill.
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Finally, I will say, when we proceed to
consider the clauses, I hope the same....
(Interruption) .

Mr. Chairman: The question is:

“That the Bill to provide for the
reorganisation of the existing State of
Punjab and for matters connected there-
with, be taken into consideration.”

The motion was adopted.

Mr. €hairman: The House will now take
up clause-by-clause consideration of the Bill.

Clause 2— (Definitions)
Shri Buta Singh: Sir, I beg to move:,

Page 2, lines 15 and 16,—

omit “the Union in relation to the
Union territory of Chandigarh
and” (1)

TN 2 ¥ JU OF gAEHT 0
g s AT 15 " 16 Hlalge
T fawta & ak § 21 gEaeTT
@o{ﬁm%% 1

successor State”, in relation to the
existing State of Punjab, means the
State of Punjab or Haryana, and includes
alsc the Union in relation to the Union
territory of Chandigarh and the trans-
ferred territory;”

¥y @A aayoss &

“the Union in relation to the Union
territory of Chandigarh and”

gaRy 1z fzar wm o

S¥mrz ¥ AL Az 7 owAAm
qeEfl ¥ wudr AwEr vw Y 7o &
wm & Wi & Fm fafrere mmTh
a7 TvEATs &A1 9eaT ¢ fF s
Fz F 3 ¥ fa=rv fagr v oA
7 sz, 37 Afgza faF # feedy #7
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JI® W1 J1g, gg 2@y s1n fx feaq
T Tgr ¥ INE AY, IF WA F @A
T FNT FAT AT AHS A, IAOHT
FEIT 34T A1 AT IHT 67 wrar F
AT FZT AOGT 97 1 i AT @F AL
¥ f5 d 79 & 77 G T, AT AT
qGEY d1 W S IHE <4 F A1 s,
ag W1 I F1 IO 41 A FZ THEY
foom &1 9w ot | @ fam 9dmg
T F1 g e aATar o T 8,
# 31 farT F7A1 § | 9 99
TR HT F1 €I 91 W G Wi FIRR
& THo THo To #1 IATa THFANT
¥ s faw W & fewe
qaed ag 2 f¥ awre soq faw
ST & fF Sy dame ga w1 fee
0% amm g fr ooz sfam 4 2
fo sy fa 27 fou o & genfear
7 far 9o fs T 7 Fw AW
afrafadY § g5 afaa-geqi 1 qaF
AT qET 2 1 F Avear § oo e
fwe1 fam S Stmg o1 %7 377 & fawy Y
F9Z7 3T WA RV | W T TF
gz ¥ oY 7q @y |gr fze Sem
Ty freta &, & & moAn oW BIEY
1 Aarv F o *

W owedt F g F wgw § R
Zm fafarer aegg I wEz T AW
qT FIRTR FT GG gE FT AR AT

S

Shri Nanda: It goes against the very im-
porwant components of the Bill. It cannot
be accepred.

Mr. Chairman: I shall now put Amend-
ment No. | to the vote of the House.

Amendment No. 1 was put .and negatived.
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Mr. Chairman: The question is:
“That clause 2 stand part of the Bill*
Tiae motion was adopted.
Clause 2 was added to the Bill

Clause 3.— (Formation of Haryana State)

Shri Buta Singh: I move:

“Page 2, line 33—

(i) after “Hissar” insert—“excluding
Sirsa Tehsil Tohana Sub Tehsil
and Ratia Block.”

(ii) after “Karnal” insert—“excluding
Shahabad  Police Station and
Guhla Sub-Tehsil” (2)

“Page 2, line 36.—

after “Ambala” insert—

* excluding Saddar Police Statien” (3)
“Page 3,—

Grut lines 1 to 3”7 (4)
“Page 3, line 11,—

for “clauses (c), (d) and (c)"” sube
titute—

“clause (€ " (5)
“Page 2,—
a:mil lines 15 to 177 (6)

“Page 3,—

cmi: lines 18 to 20" (7)
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Shri Hem Raj: I move:

Punjab

“Page 3,—
(i) omut lines 1 to 5
(ii) in line 11, omit * (d) and (e)’
(iii) lincs 13 and 14, omit ‘and in

that district,—'

(iv) cmi: lines 15 to 20" (47)

Shri Gajraj Singh Rao: 1 move:
Page 85—
after line 5, insert—

(f: Chandigath and territories of
Manimajra and Manauli Kanungo
civcles of Kharar tehsil of Ambala
district specified in the Second
Schedule;

(¢; Bhatinda and Fazilka tehsil of
Ferozepore district of Punjab,”
(105)

st azt g - T 3 § ag TR
e 7 o areit gfvaon 22 § o6
AT & graman fgare A FET foer
ot mfaer fey 98T 1 & fRdew F
argat g f& femme # fawmr g,
AT, gE-agE™ A faar s ¥
ST ot 2, ST GTET T a8, R
FY WGT AT ], T F IgHEET @A
FIX Gt § 1 T woer gHwHe F s
g g g i g7 oot ® e &
TFRgE F7 & Gomat g # faew
feat o, arfs ag o swe gfe o=
A | FTAAISE S G, T I
FAN & FfA gora F werr 67 &0 <@
g\ g adede ¥ If@ s wawma
# mfaw s@T9TEET § O

Y avg Fe a9 & wrerang
gfem Bwa =7 TEeT AEsdeE &
s § farer W demEl S
TAFR § | T O agEEAT Ty AN
T At Y 2 & A 5w gHede
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Fafa og s g f5 mTE w0
FIATT F FTE FL AT g9 § miws
#< faar w13

Shri Hem Raj: I have moved my Amend-
ment No. 47, namely, on page 3, (i) omit
lines 1 to 5; (ii) in line 11, omit “(d) and
(e)”; (iii) lines 13 and 14. omit “and in
that district”; and (iv) omit line 15 to 20,

In this connection I would simply refer
to the Boundary Commission’s report, the
minority report, page 54, para 13, It says:

“Kalka Police Station is contiguous
with Simla district. Kalka town pro-
vides the main gateway to the Hima-
chal Pradesh for the rest of India and
the economy of the township and sur-
rounding area is closely connected with
that of Himachal Pradesh,”

Morcover, so far as the linguistic question
is concerned they say that 73 per cent is
Hindi-speaking. Therefore, my contention
is that these arcas should bc merged with
Himachal Pradesh.

Shri Gajraj Singh Rao: I want to say
that the findings of the Boundary Com-
mission are in favour of my amendment,
The majority report is there. But if it is
not feasible. then I shall withdraw my
amendment. I onjy wanted to draw atten-
tion to the fact that the report is in my
favour and. therefore it should, in the nor-
mal course, be adopted.

Shri Nanda: The hon. members have had
the pleasure of moving their amend-
ments. ., . :

Shri Bura Singh: Let him not treat them
so lightly. I am very serious.

Shri Nanda: Of course they are scrious.
They know that in connection with the con-
text of this Bill and in the light of the
observations that I made with regard to
the claims, it will not be possible for me to
accept them.

Mr. Chairman: I now put Mr. Buta
Singh’s amendments to Clause 3, namely,
Amendments Nos. 2, 3, 4, 5, 6, and 7, to
the vote of the Flouse.
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Amendments Nos. 2 to 7 were put and
negatived.

Mr. Chairman: I now put Mr. Hem
Raj’s amendment, namely. Amendment No.
47, to the vote of the House.

Amendment No. 47 was put and
negatived.

Mr. Chairman: I now take up Amend-
ment No. 103, that of Mr. Gajraj Singh Rao.

Shri Gajraj Singh Rao: 1 only wanted
to bring it to the noticc of the House 1
viould like to withdraw the amendment,

Mr. Chairman: Has he the leave of the
House to withdraw his amendmeni?

Several hon. Member: Yes.

Amendment No. 105 was, by leave,
withdrawn,
Mr. Chairman: The question is:

“That Clausc 3 stand part of the Bill”
The motion was adopted,

Clause 3 was added to the Bill.

Clause 4.~ (Formation of Union territory
of Chandigarh) .

Mr. Chairman: Now Clause 4 is before
the House ’

Shri Buta Singh: I beg to move:

Page 3,—
for clause 4, substitute—

“4, On and from the appointed
day, Chandigarh comprising of the
territories of Manimajra and Manauli
kanungo circles of Kharar tehsil of
Ambala district in the existing State of
‘Punjab as are specified in the Second
Schedule shall form part of Punjab
and shall be the capital of Punjab
State”  (89)

T ATET , FATT 4 FT WY T
FEE R | T A ORI A AW, TG
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Ty farat g€ 3 dm fafreer
agd g2 9 § T gfeaon s &
dET FEAT ITF qTEA A AT A
AW faeT & AW grédeHT ag q
TF & —& =7 1 99 7 7w g, Afww
F gq 7 At qm— fr gw 7 w7 7
IHE agY %7 oA fr o 99w fawr
s, wfew afE T wa gd foet o
¢ wWlugmsas wadtest &
g fafaees arga & ag s Fom
fefedt @@ dva 3 g oW
I Aw ST W AG wAAT F
faam® g 1

& foe it w6 g 1 ama
€Mz F1 A WX q9ET gd
1 ®REr g, I4 F7 I a@R
FAT ATgd &7 T {0 qAET AT
WM AT a@E, WIRE
fomaT ¥ 9 § siigmae Y9E0R
ST g qF F FEA AT §, AE
ToET ga ¥ Ay fAemar 9w, S9 F)
qITET gT & a @A fm a0 g
# gita gw fafeex ares @ st
g

Shri Nanda: I need not go repeating
my answer, The answer given earlier
applies to this also.

Mr. Chairman:
amendment No.
House,

I should now put
89 to the vote of the
Amendment No, 89 was put and negatived,

Mr. Chairman: The question is:

“That
Bill”.

clause 4 stand part of the

The motion was adopted.

Clause 4 was added to the Bill.
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Clause 5— (Transfer of territory from
Punjab to Himachal Pradesh).
Shri Buta Singh: I beg to move:
(i) Page 3, omit line 34, (8)
(ii) Page 3, omit lines 35 and 36. (9)
(iii) Page 4, omit lines 1 to 10. (10)

Shri Hem Raj: I beg to move:
(i) Page 3, omit line 35 and 36. (64)

(ii) Pages 3 and 4, for lines 35 and
36, and 1 to 5  respectively,
substitute *“(c) Una tahsil”. (63)

(iiiy Page 4, omit lines 1 to 5. (66)

(iv) Page 4, after line 8, insert—

“(g) Pinjore kanungo circle of

Kharar tahsil of Ambala district;

(h) the territories in Manimajra and
kanungo circle of Kharar tahsil
of Ambala district specified in
First Schedule,”.  (84)

Mr. Chairman: There are some amend-
ments in the name of Shri Pratap Singh,
Is he moving those amendments?

Shri Pratap Singh: No, I am not moving
them.

Mr. Chairman: So, amendments Nos. 8,
9, 10, 64, 65 66 and 84 are now before
the House,

stgzfag - wisde 70 8, 9, 10
F 9T JuEw g, § g fafaeex
Aed ¥ TrET Fem fE @y Sy
e fefeae #1 awae fan
g, %% e zm F1Fres< fgmmaw
Fifemrar g &, ®® @A #I
faar w1 T 3, @8 W IAE € °g
GHET FAA A &, T FI 7T Fifew
agifa w9 7 1 ST qH 63T qT
FAOH 7, 9€ 39 F IfAe qgd
ar e gndma T go e ot v
TAMET i X F I FT FE FT
feamaawem Famemfarmr &
fadrsr &7 &.Foaw I 6 FAv A
s Fifrmrge  fefeae a8 g

as fasawes Hfmgm g 1w

Wt fAeqsr geeT I @gi AT
Wdag T AdS o agam fEsw
w1 uF aafea ot fordt = SemT @
zafae a0 gu fufaex @ga @
foe agrodw g, # fde s
gt g 5 A o g § S IomET
e qre § wvara faw & M ifamT-
R oo & gawr geng 7 & @ fran
1|

Shri Hem Raj: So far as my amend-
ments are concerned, I shall only refer to
para 77 of the Boundary Commission's re-
port, which reads as follows:

“Taking into consideration the physi-
cal characteristics, life of the people,
their habits, customs, manners, festivals,
the flora and fauna of the region and
interdependence of the people with
the people of the adjacent districts
of Bilaspur and Kangra there is
no doubt that the tehsil Una has lin-
guistic and cultural affinities with
Himachal Pradesh. But we are of the
view that this tehsil should be
divided between the Punjabi-speaking
State and Himachal Pradesh, for in
our view the Bhakra dam and its
canals, the Nangal hydel canals and
the power and other industrial com-
plex should remain in the Punjabi-
speaking State.”.

My argument is that so far the arguments
advanced by the Boundary Commission
are concerned, they are clear that this
is a Hindi-speaking area, and at the same
time it has a'so cultural and linguistic
affinities with Himachal Pradesh, So far
as Bhakra-Nangal is ¢oncerned, that is
going to be a Centrally managed project.
Therefore, the whole of Una tehsil, I would
submit, should be merged with Himachal
Pradesh.

Shri Nanda: In this we have followed
strictly the recommendations of the Boun-
dary Commission and we do not want to
depart from them...
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Mr. Chairman: I will put amendments
Nos. 8, 9 and 10 of Shri Buta Singh to
vote,

Amendments Nos. 8, 9 and 10 were put
and negatived.

Mr. Cilairman: I shall now put amend-
ments Nos, 64, 65, 66 and 84 of Shri Hem
Raj to vote,

Amendments 64, 65, 66 and 84 were put
and negatived.

Mr. Chairman: The question is:
' “That clause 5 stand part of the Bill".
The motion was adopted.
Clauses 5 was added to the Bill.

Clause 6.— (State of Punjab and territorial
divisions thereof) .

Shri Buta Singh: I move:

Page 4, lines 33 and 34,—for “other than
those specified in sub-section (1) of section
3, section 4 and sub-section (1) of section
5",

Substitute—“other than thosc included
in the territories of Haryana and Hima-
chal Pradesh, along with District Gangana-
gar of Rajasthan State”, (11)

This is almost on the same lines on
which T have trying to convince the hon.
Home Minister who seems to be in no
mood to be convinced and so ‘unconvinci-
ble’ that he has pot even cared to consider
it sympathetically and that he is stick-
ing to the recommendations of the Com-
mission ‘which are not free from suspicion.-

I have moved this amendment No, 11
because I feel that the geographical con-
tinguity goes right up to the district of
Ganganagar, Rajasthan, When you are
forming a State on the basis of a language,
why should you preclude an area which is
totally and completely speaking that lan-
guage, that is, Punjabi-speaking? So I re-
quest the hon. Minister to consider it
more favourably because the entire area is
a purely Punjabi-speaking area.

Shri Hem Raj: I move:
1657 (Ai) LSD-9
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Page 5,—omit lines 12 to 20 (48).,

Shri Nanda: I have been opposed even
to small departures from the unanimous
rccommendations of the Boundary Com-
mission, This is a very big departure. 1
certainly cannot accept it,

Shri Buta Singh: I move No. 12 also.

I move,

Page 5, line 15,—for “Nangal” substitute
“Anandpur Sahib”.  (12)

I wish to speak on this also.

I WTEd, a8 ST AU g
TEX 123 39§ A OF qgq qwar
& gy fAaeq AT &, 98 91 g9-F
(2) gzodifamr gar & f%:

“the territories which immediately
before the appointed day were part of
Una Tahsi] of Hoshiarpur district but

are not transferred by virtue of
section 5, shall form a separate tahsil

known as Nangal tahsil... .”,

w& g fafaeet e & 79 fagew
FATE fF ag Y oo 7Y geeid
ST R E AT IT FT 7T A A AT E
W} E, § A T a9 9 AW AU
w g sz # d9@ F 9™ qmEr
Sm gt fegmea ¥ @ & AR
femr wma, ¥ @i ag d fw s agE™
F AT AT TGHIA FgA & 39 T ATH
YT ATgd qgde @1 91T | §6
Fawg TE e 5 7@ s FrEdifas
fog arge F @ 91 AR A F IE
q agrgT fag of feeeft § e srot
Far fag ¥ 1 gafag ot dfafes
wgar & 99 #1 far @@ ¥ fog
T g AT AT ALY, TAT FT
T uE Nifas fag wgTwr &T
AT WA AT W R, WRIT
T Y 3 GgEI FT ATH AIAEYL ATgd
w femrsma @ Hawmar g fF ag
agq wfas ard gRi
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[Shri Buta Singh]

Shri D, C.. Sharma:. I support the
amendment of Shri Buta Singh.

- Shri A, S. Saigal: I also support it.

Shri Nanda: 1 have cvery sympathy

with what the hon. Member has said.
This is a matter for the State to
make any change in  the namec.

This is not the place where this can be
settled,  (Interruptions) .

Mr. Chairman:
State:

He says it is for the

Shri Buta Singh: They can very wcll do
it here. It will* be very graceful on the
part of Nandaji if he accepts my request.

Shri Ranga: What is the special diffi-
culty for my hon. friend to accept this
suggestion ?  Can he not agree to this much
of a gesture. I find now every one is agreed
to it.

= gw I AW ¢ FT IATET
a1 & ¥ 9% 7g afcadq T g
gFar ?

Shri Nanda: I said in answer to the hon.
Member who moved the amendment and
stated his views on it, T responded, and I
said that this was something good, T would
personally be happy, now I only thought
that this might be done later on by the
State, but T have no objection, let it be
done here.

.

Mr. Chairman:
to the House,

I put amendment 11
Amendment No. 11 was put and
negatived.

Mr. Chairman: The question is:
Page 5, line 15—

for “Nangal”
Sahib” (12).

substitute *“Anaudpur

The motion was adopted.

Mr. Chairman: T put amendment 48 to
the House.
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Amendment No. 48 was put and
negatived.

Mr. Chairman: The question is:

“That Clause 6, as amended,
part of the Bill.”

stand

The motion was adopted.

Clause 6, as amended, was added to the

Eill,
20.32 hrs,
The 1ok Sabha then adjourned till
thirty minu'es  past twenty-one of the
Clock,

The Lok Sabha re-assembled at  thirty
minutes past twenty-one of the Clock.

[SHRI P. VENKATASUBBAIAH in the Chair]

=1 g% g77 wYITTFAIT AT,
F AT § UF AT AGTTE | WA
TR 419 S ANT wagr foar ar g,
93 AT ATl F §M,  dg 990
FASAGAS & g9 &1 Fg AT 91w
gx.arar fwdm, &feq w9
(smaa@) gaR &9 N AT AR
fFar mar &, SAFT g w3t
T FTIFT 5 | T F AR T IgT A€
fasag wray o€ &)

Mr. Chairman: Order, order.  This is
not the place where you have to raise these
questions, We will take up clause-by-
clause consideration,

3% T TG : IA T FAFTAT
Eodl

Shri Jaipal Singh: Béforc we proceed,
may I say this I know I am doing some-
thing that is cxtra-ordinary. It has nat
happened in this House so far. But news
has just been reccived. I hope the Leader
of the House is also agreed that it is a very
difficult situation but still I hopc that we
should stand for a couple of seconds. The
Prime Minister of South Africa has been
assasinated.
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Shri Raghunath Singh: No.

Punjab

Shri Jaipal Singh: If you do not want,
you need not accept it. May I say. becausc
the future will be very different....

Shri Raghunath Singh: I oppose it on
the ground that we do not recognise South
Africa and he was a man who was responsi-
ble for turning out many lakhs of Indians
from South Africa, as also Africans.

Shri Tyagi: According to an oid stand-
ing convention, we should do this.
Although it is a matter of grief and no
doubt all of us are grieved at this  news.
Parliament as such has not been taking
notice of such things. We are grieved no
doubt but that resolution need not be
passed. You may convey it. .

Mr. Chairman: We will take up clause
7.... (interruptions) .

Order, order. The matter is over.

ot fagza< e (Areer): awafa
wEen, & s srea g grow w
% 437 | :

St gFA I AW . WWIEHT
e, FUEgT g g am ad
ey W=t g, WK TH weeEy
91 qE=IT gEl § AE A Ay gur
T9t T A FE AgEd T QW
a7 31 fawer 997 & fF @ & aw-
T q&t F owry ¥ afy wfeard g
N @FT AT W § 99 F gt § aroa
9 § #TH 9T wOW, @iEA g
FEEI W AG mTERT |
Mr. Chairman: This is a matter not to
be discussed here. It is not for the Press

that we are sitting here.  We take up clausc
7, now. There is an amendment, No. 13.

ST EFA TR FGAW . Tg 9gH T
9T Tl | g wed & fF ag 991 weEr
CR ol
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Clause 7— (Amendment of the First Sche-
dule to the Constitution).

.
Shri Buta Singh: This
No. 13 is.in my name and the name
Mr. Gulshan. He will speak on it.

=t eEw oWy wew, §
SeTa Fearg o

amendment
ot

1 beg to move:
Page 6,—

omit lines 9 to 13.

(13)

Fafy  AERT, T@ IO /Y &Y
A FB T ANAF & | SR
FENT G ¥ qud A o o
2 afew Toed ag o w7 fac @
99E F MG ATH F qgT Agd
F oy qamr & wwfay & =g fe
ST e S g A | | wEay
¥ & firch s &Y frrdee AT STEAT
Mr. Chairman: I shall put amendment

No. 13 to the vote of the House.

Amendment No. 13 was put and
negatived.

Mr. Chairman: I shall put clause/7 to the
\ote of the House.

The question is:
“That clausc 7 stand part of the Bill.”
The motion was adopted.

Clause 7 was added to the Bill.
.

Clause 8 was added lo the Bill.

Mr. Chairman: Therc are three amend-
ments—33, 49 and 50.

Shri Hem Raj: I do not move
amendments which arc 49 and 50,

my
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Mr. Chairman:
alone remains.

Then amendment 33

Shri Virbhadra Singh: Sir, I beg to move:

Page 6, line 33, for “3” substitute 4"
(33).

The clause 9 seeks to amend the Fourth
Schedule to the Constitution, which relates
to the allocation of seats in the Council of
States. My amendment is with regard to
the allocation of seats to Himachal Pradesh
in the Council of States.  Himachal Pra-
desh has already got two seats in the Rajya
Sabha, and this Bill increases the num-
ber to three. My amendment seeks to in-
crease this number to four. My reasons are
that Himachal Pradesh has already three
seats in the Council of States. After the
integration of the hill areas of Punjab, the
population of Himachal Pradesh would be
morc than doubled. So, it is proper that
representation provided for Himachal Pra-
desh in the Rajya Sabha is also’ correspond-
ingly increased. !

My second reason is that Himachal Pra-
desh, as a Union territory, has enjoyed cer-
tain weightage in matters of representation
in the State legislature and in Parliament.
There is no change in the status of Hima-
chal Pradesh now. Therefore, I see no
reason why this weightage which is being
enjoyed by Himachal Pradesh should he
reduced.

I hope this amendment, therefore, would
be accepted by the House.

Shri Raghunath Singh: There is some
force in the amendment.

[Division 35
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Mr. Chairman: Does the Minister accept
the amendment?

Shri Nanda: I do not accept it.
Mr. Chairman: The .question is:

Page 6, line 33, for “3” substitute ‘4",
(33)

Those for the motion will please say
“Aye”.

Some hon. Members: Aye.

Mr. Chairman: Those against the motion
will please say *“No’.

Some hon. Members: No.

Mr. Chairman: The Noes have it; the
Noeg have it.

Dr. Ranen Sen: The Ayes Have it.

Shri Raghunath Singh: Nobody calls for
a Division. It is too late.

Mr. Chairman: Does the hon. Member

want a Division ?

Dr. Ranen Sen: Yes, Sir.

Mr. Chairman: Divisioh; let the lobbies
be cleared. *

Mr. Chairman: The question is:

Page 6, line 33, for “3” substitute “4”,
83)

Lok Sabha divided:

21-42 hrs.]

AYES

Bhim;:h-rya, Shri Dinen
Gopalan, Shri A. K.

Gupta, Shri Priya

Hem Raj, Shri

Kachhavaiya, Shri Hukam Chand
Khanna, Shri P. K.

Kunban, Shri P.

Nambiar, Shri
_ Pottekkatt, Shri

Sen, Dr. Ranen

Laxmi Das, Shri
Murmu, Sbri Sarkar

Roy, Shri Saradish

Singh, Shri D. N.

Swamy, Shri Sivamurthy
Umanath, Shri
Vidyalankar, Shri A. N.
Virbhadhra Singh, Shri
Vishram Prasad, Shri
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Abdul Rashid, Bakshi
Achal Singh, Shri
Achuthan, Shri n
Akkamma Devi, Shrimati
Alva, Shri A. S.
Anjanapps, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Balmiki, Shri

Basappa, Shri

Baswant, Shri

Besra, Shri
.Bhagat, Shri B. R.
Bhatkar, Shri

Biren Dutta, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi. Shri S. N.
Chaudhuri, Shrimati Kamala
Chavda, Shrimati Joraben
Daljit Singh, Shri

Das, Shri B. K.

Das, Shri N. T.

Dass, Shri C.

Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao S.
Deshmukh, Shrimati_Vimla
Dwivedi, Shri M.L.
Elayaperumal, Shri
Gajraj Singh Rao, Shri
Ganapati, Ram, Shri
Ganga Devi, Shrimati
Gowdh, Shri Veeranna
Guha, Shri A. G.

Hagq, Shri M. M.

Heda, Shri

Himatsingka, Shri

Iqbal Singh, Shri

Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jaipal Singh, Shri
Jamunadevi, Shrimati

Mr. Chairman: The result of the divi-
sion is: Ayes 19; Noes 124.

The motion was negatived.

Mr. Chairman: The question is:
“That clause 9 stand part of the Bill”.

The motion was adopted,

Clause 9 was added to the Bill.

Clause 10. (dllocation of sitting members).

Shri Tyagi:

N
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NOES

Jayaraman Shri
Jha, Shri Yogendra
Jyotishi, Shri J. P.
Kappen, Shri
Kishan Veer, Shri
Koya, Shri
Krishna, Shri M. R.
Laskar, ShriN. R. ~
Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malaichami, Shri
Mali Maniyappa, Shri
Mallick, Shri Rama Chandra
Mandal, Shri Yamuna Prasad}
Marandi, Shri
Maruthiah, Shri
Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Shiv Charan
Mebhrotra, Shri Brij Bihari
Mengi, Shri Gopal Datt
Menon, Shri Govinda
Minimata, Shrimati
Mishra, Shri Bibhuti 3
Misra, Shri Shyam Dhar
Mohanty, Shri Gokulananda
More, Shri K. L.
Muhammad Ismail, Shri
Murthy, Shri B. S.
Musafir, Shri G. S.
Nanda, Shri
Naskar, Shri P. §.
Niranjan Lal, Shri
Pant, Shri K. C.
Patil, Shri D. S.
Patil, ShriJ. S.
Patil, Shri S. K.
Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri

Ram, Shri T.
Ram Sewak, Shri
Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Ramdhani Das, Shri
Ranjit Singh, Shri
Rao, Shri Jaganatha
Rao, Shri Muthyal
Rao, Shri Ramapathi
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saigal, Shri A. S.
Saraf, Shri Sham Lal
Sen, Shri P. G.
Shah, Shri Manubhaj
Shakuntala Devi, Shrimati
Shashi Rarjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri
Shree Narayan Das, Shri
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Sidheshwar Prasad, Shri
Sinha, Shrimati Ramdulari
Sinha, Shri Satya Narayan
Sivappraghas$an, Shri Ku.
Snatak, Shri Nardeo
Soy, Shri H. C.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Thengal, Shri Nallakoya
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Uikey, Shri
Upadhyaya, Shri Shiva Dutt
Varma, Shri M. L.
Veerabassappa, Shri
Verma, Shri Balgovind
Wadiwa, Shri .
Yadava, Shrj B. P. .

I have some objection to
this clause. This allots the seats of the
Rajya Sabha to the newly created States,
Schedule IV allots seats by name. It says:

“Of the four sitting members whose
term of office will expire on the 2nd
April, 1970, namely, Shri Anup Singh,
Shri Jagat Narain, Shrimati Mohinder
Kaur and Shri Uttam Singh Duggal,
such one as the Chairman of the
Council of States may determine by
drawing lot shall be deemedq to have
been elected to fill one of the seats
allotted to the State of Haryana..” etc.

It is also mentioned that Shri Abdul
Ghanj and Shri Chaman Lal shall be
deemed to have been elected to fill the
two of the seats allotted to Haryana. I
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[Shri Tyagi]

have not seen any law which indicates by
name that such and such person shall do
such and such a thing. Suppose after
passing this law, he refuses to represent
that area. Is there any punishment to be
given to him? Can you compe] him to
resign? That is something ridiculous.

It is mentioned that out of four mem-
bers mentioned, lottery will be taken and
whosocver comes in the lottery, that person
will represent Haryana. Out of these four,
Shri Anup Singh belongs to Amritsar; he
is a voter in Amritsar. Can a voter of
one State be a repres®ftafive of another
State? He  cannot  repres:at MHaryana.
Similarly, Shri Jagat Narain belongs to
Jullundur. Shrimati Mohinder Kaur be-
longs to Patiala. All these people belong
to the ‘territory ‘which is now carved out
as thc Punjab State. They are voters
there. They can only represent the State
where they are voters.

How can you decide it by lot and make
such a provision in the Act? I would,
therefore, suggest that the legal repercus-
sions of this may be examined. It would
have been much better if' we had passed
a law that the term of all these Members
will expire on a fixeq date, when these
States are created, and then these States
will immediately elect their representatives
to the Rajya Sabha. Here we are trying
to * accommodate certain politicians, I
think it is a bad way of enacting a law.

‘Shri D. C. Sharma: I think, Sir, Shri
Tyagi, a veteran parliamentarian, has
argued the case in a very laboured way
when he has absolutely no case. I would
say that the whole purpose of this is that
the continuity of the membership of these
persons should notBe broken.

Shri Tyagi: Why?

Shri D. C. Sharma: For the simple reason
that when the rcorganisation of the Punjab
State has taken place, it does not mean
deprivation, in respect of some persons, of
the privileges which they are enjoying and
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which they have to enjoy for some time
(Interruption) . Sir, rcorganisation does not
mean  deprivation of privileges which are
alrcady there. I think they should serve
their normal term. -

Shri Bhagwat Jha Azad (Bhagalpur): It
smacks of provincialism.

Shri D. C. Sharma: It is a good law.
It does social justice, it does legal justice.
I submit, Sir, very réspectfully that thesc
persons should have their seats as is pro-
vided in the Bill.

Shri Tyagi: A representative must repre-
sent his clectorate.

=t g fag : Tow a9 F qwew
Tgiara AN e sa e ¥ iy
TET &7 F wQ gl, qe g gad
W TR UST AW F JEET 4G 3
gwa & fergram qga‘rm@’eﬁz
@ m® wERgEE W @
SCURUC U

Shri Tyagi: I cannot understand what
your Law Ministry is doing.

Shri Raghunath Singh:
Chaudhuri is here, He is an eminent
lawyer. Lct him tell me whether what I
am saying is wrong.

Shri  Sachindra

ft frE A ;¥ am
A €3 T 99T ST HgvEe O FS-
faq & dvax & 3 oo wfR= €
A Fag a9 FEA A g |
@d unie, § gAR agi Y wnRA
ORI F BT & (wfwex o, a9y
&=, , I ATE |

She was clected from Bibhar. She was

not a voter in Bihar. They are sitting
Members. Afterwards they will not conti-
nue as Members. Today the Punjab
Assembly is not functioning. They can-
not elect a new representative.
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shri Raghunath Singh: There are two
States now.

Shri Tyagi: 1 would request Shri Sachin-
dra Chaudhuri to give the interpretation
of law.

Shri Raghunath Singh: Why is hc hesi-
tating to give an interpretation of | the
law? Let him teli me whether what 1 am
saying this is wrong.

Mr. ' Chairman: Order, order. Shri
Raghunath Singh is a seasoncd parliamen-
tarin. He must know that without his
being identified by the Chair he should
not begin to argue with the Minister.

Shii Raghunath Singh: How can we
pass a provision which is against the
Constitution?

Shri Tyagi: Before assigning the States
to the regularly clected representatives of
Punjab and Haryana, has the Home Minis-
ter taken the consent of those Members?
Have they agreed to represent one parti-
cular State or it N just without their
consent the Home Minister has decided it
for himself? ’

Shri Nanda: In the first place, I would
like to state that there is no political con-
sideration at work in this matter. That
is one thing. As has been cxplained, it is
a matter of continuity which has to be
maintained.

Shri Tyagi: They could be re-elected,

Shri Nanda: I am coming to that. If
we are going to go strictly according to
the requirements of the Constitution, the
Reorganisation Bill cannot at all be passed,
because there are several other Places
where changes have been made. . .. (Inter-
ruptions),

Shri Tyagi: Why cann’t they be re-
elected ?  (Interruptions) .

Mr. Chairman: Order. order.  Let the
Home Minister explain the position.

Shri Sivamurthi Swamy: Sir, I rise on

a point of order.
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Mr. Chairman: What is the point of

order.

Shri Sivamurthi' Swamy (Kappal): The
Home Minister has stated just now that
if we go strictly according to the Consti-
tution, we canmot pass this Punjab Recorga-
nisation Bill. 1f it is his contention, we
want to go only according to the dictates
of  the Constitution. We cannot and we
do mnot want to pass any Bill which is
against the Constitution. So, how ‘can we
pass this Bill> 1 want your ruling on this.

Shri Bhagwat Jha Azad:. Sir, we could
not tolerate this. The Home Minister has
comc out with the statement which will
show on record that the Members of the
House were foolish to do something un-
constitutional after sitting so late in the
night. If that is the position, let us post-
ponc the consideration of this Bill and
seck the advice of the Law Mimistry. Why
should the Home Minister of India say in
this Housc that we are doing something
unconstitutional 2 (Interruptions) .

Shri Nanda: I should be
before commenting,

heard  first

Shri Bhagwat~ Jha Azad: He should
withdraw his statement.

Shri Nanda: I am saying that because -
of the neceds of re-organisation, the Consti-

tution itself has made provision for
variations.
That is all. Article 4 says:

“(1) Any law referred to in article 2
or article 3 shall contain such provi-
sions for the amendment of the First
Schedule and the Fourth Schedule as
may be necessary to give effect to the
provisions of the law and may also
contain such supplemental, incidental
and consequential provisions (including
provisions as to representation in Par-
liament and in the Legislature or
Legislatures of the State or States
affected by such law) as Parliament
may deem nccessary. -

(2) No such law as aforesaid shall be
decmed to be an amendment of this
Constitution for the purposes of artide
368.”
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[Shri Nanda]

Punjab

It means, a variation or modificafion is
made for the purpose of reorganisation,
which is a departure from the Constitution
but which does not mean amendment of
the Constitution generally. It only- makes
provision for that | variation. It gives
sanction to the variation or departure or
modification in order that this thing may
be able to be done. When we are making
such a big change, certain things have to be
done which may be a departure and article
4, dlauses (1) and (2) are meant for that
purpose.

Shri Tyagi: Does it not permit re-elec-
tion of members? Can there be may legal
objection to re-election?

Shri Nanda: That is another point. I
am saying that the provision that has been
made is strictly in accordance with the
Constitution because the Constitution it-
self makes provision for departures from it
in certain respects in order to enable
certain things to be done for the purpose
of re-organisation.

Shri Tyagi: Let them be re-elected.

Shri Nanda: Therefore, the departures
from the Constitution are not countary to
the Constitution because they are sanc-
tioned by an article of the Constitution
itself. There have already been previous
cases. Previously,-in all ~ cases of re-
organisation the same practice had been
followed and I have here the Acts which
contained all these things.

Shri 8. K. Patil: Sir, I am making a sub-
mission not to offend or put any obstruc-

tion in the way of the passing of this,
Bill.

Shri Bhagwat Jha Azad: We have re-
conciled ourselves. The Home Minister
has retracted from that statement and he
does not want Parliament to enact some-
thing unconstitutional. Now  he takes
shelter under another article of the Cons-
titution. We have nothing more to hear
now, We have nothing more to
that the procedure is all right.

hear
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shri S. K, Patil: There is one thing that
does not go very well with me. :

Shri Priya Gupta:” On a point of order,
Sir.

Shri §. K. Patil: I am on a point of
order myself.

Mr. Chairman: Shri S. K. Patil is on a
point of order himself. There can be no
point of order on a point of order.

Shri Priya Gupta: He did not say that
he is on a point of order.

Mr. Chairman: He is raising a point of
order. Please resume your seat.

Shri S§. K. Patil: I
point of order.

am standing on a

I hecard just now the Home Minister say
that there have been provisions made in
the Constitution under which under
_certain circumstances certain articles can be
circumvented in order that the provisions
of the ncw legislation should be made.
There is one thing which appears to be
fundamental to me, It is fundamental and
not merely something which you do for
the time being. It is that whereas a
Mcmber of Lok Sabha can be a voter
anywhere in India, it is not so far as a
Member of Rajya Sabha is concerned; one
has got to be a voter in that particular
State. Many clections have been set aside
and several people who stood for election
had to sit down because that particular
provision was not satisfied. If this aspect
has been covered, I have nothing to say
then; but if it has not been covered, even
if you appoint anybody today, if later on
it is proved that he is not a member and
is not covered by the exception clause to
which you have made reference, that
Member will be unseated. I only want
to make sure that you have given attention
to it.

Shri Raghunath Singh: That js the most
important point. What is the difficulty in
re-electing these people? When there are
two Assemblies, why not give a chance to
them to re-elect them?
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Shri Tyagi: They may be re-elected in a
constitutional manner. ... (Interruption).

Shri Priya Gupta: Sir, my point of order
is this. Firstly, Shri Patil is a Cabinet mem-
ber and this Bill being an official Bill, if any
minister, who is a part and parcel of the
whole Cabinet, has got any point of order
to be raised, instead of asking for any clari-
fication here he should have dene it in the
Cabivet.

22 brs.

The sccond question that he has raised is
as to thc membership of of a Member of
the Rajya Sabha belonging (o a State. Now,
by genesis, the whole province of Punjab
is bifurcated into two species, Haryana and
Punjabi Suba, and, therefore, the mother
cmbryo of the original Punjab State is in-
grained in Haryana as well as in Punjabi
Suba. The old Punjab State goes off.
Therefore, that flaw will not violate the
gencral rulev that the Rajya Sabha Mem-
ber from Bihar must have his name in the
voters’ list in the State of Bihar and not in
Maharashtra and that does not hold good
in this case.

Mr. Chairman: As regards the first point
of order, Mr. Patil was only trying to clari-
fy the position. He was only seeking a cla-
rification. There is no point of order about
it

As rtcgards the second point of order, 1
would like to know whether the Home
Minister has to say somcthing about it.

Shri Nanda: My colleague has raised that
question.  This was very fully considered
by the Law Ministry and all the other legal
opinion that we could obtain has been ob-
tained and this has been considered to be
perfectly right within the provisions of the
Constitution.

Mr. Chairman: Shri Himatsingka.

Shri Tyagi: May 1 take that the Meu.r
ber of the Rajya Sabha will be a voter in
some other State? :

.
Mr. Chairman: Order, order. 1 have cal:-
ed Shrxi Himatsingka.

Shri Himatsingka (Godda): Sir, there is
no substance in the objection raised. If
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you read the provision, all these persons
who are named are existing Members. They
have becen clected from the entire State
which they represent. Now, because of this
partition, you will find the words ‘deemed
to have been elected’. This is what is said:

“Of the three sitting members whose
term of office will expire on the 2nd
April, 1968, Shri Abdul Ghani and Shri
Chaman Lal shall be deemed to have
been elected to fill two of the seats al-
lotted tc the State of Haryana, and
Shri Surjit Singh shall be deemed to
have been elected to fill one of the seats
allotted to the State of Punjab.”

That is to say, for futurc purpose, they will
be deemed to have been elected from those
States. At present, they are sitting Mem-
bers from the whole of the Punjab State.
So, there is no substance in the objection
raised.

Shri S. N. Chaturvedi (Firozabad): At the
time when these Members were clected,
they belonged to Punjab. There is no pro-
vision in the Constitution that if a Member
of a Council of State during the term of
his office ceases to be a voter in that parti-
cular Stfate, his membership will automati-
cally cease. There is no provision in the
Constitution that after having been elect-
ed from a particular State, if I change my
residence and in the subsequent voters list
I cease to be a voter in that State, then
my membership of the Council of States will
ceasc. There is no such provision in the
Constitution.  Therefore, the membership
of the Rajya Sabha continues to be valid
even if subsequently they cease to be voters.

Shri Shivaji Rao S. Deshmukh: The sub-
missions that I have to make fall in
Tespects.

two

Firstly, 1 am in hundred per cent agree-
ment with the hon. Home Minister that
the main purpose of the Bill before the
Housc is the rcorganisation of a State and
that even if it violates in letter and spirit
certain specific provisions of the Constitu-
tion, without any effect of amendment be-
ing conferred upon by the Constitution, the
Coustitution remaining in tact as it is, this
cannot be *declared invalid on the basis of
the existing provisions of the Constitution.
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[Shri Shivaji Rao S. Deshmukh]

There is no doubt that. Then, there was
a point raised by Shri Chaturvedi that if a
Member who is elected ceases to be a voter
in that particular State, he does not auto-
matically cease to be a Member of the
Rajya Subha. That is also true. But then
there is this vital lacuna in it that any
Member's election can only bé set aside
by creation of an election tribunal and the
clection tribunal cannot come into being
unless thae is an election petition.

The provisions for election petition donot
provide for contingency which may occur
the election. On that I have no doubt. But
the doubt which I am very seriously pressed
with and which, I hope, this House will
appreciate is this: these provisions being
deeming provisions, these provisions under
the existing Constitution shall have the effect
of thosc members being elected de novo
and if these two members are clected de
nove under a deeming provision and their
term is indefinite, then their term shall not
expire on the day on which it would ordi-
narily have expired if their election was
to commence from the date of election. In
this case, I submit, there has to be some
sort of clarification.

Shri Nambiar (Tiruchirapalli): Till what
time aie we sitting? It is now past 10 o
Clock. Many of us are feeling sleepy.

Mr. Chairman:. I am putting it before the
House. If the House wishes to sit, we
can finish some business.

Shri Nambiar: I think we can finish at
10.15 r.M.

The Mini of Parli y Affairs
and Communications (Shri Satya Narayan
Sinha): We have had enough discussions.
It can be put to vote. .

Mr. Chairman: I am putting the Clause
to the vote of the House. The question is:

“That Clause 10 stand part of the Bill.”

The motion was adopted.

Clause 10 was added to 'the Bill.
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Clause 11.— (Filling up of uacancies)
Mr. Chairman: Clause 11 ijs before the
House.

Shri Nanda:, 1 beg to move:
Page 7,—
(T) in lines 11 and 12,—

for “States of Haryana and Punjab”
substitute—

“Statc of Haryana”,
(2) for lines 13 to 16, substitute—

.“ (&) The term of office of such one
of the two members so elected,
as the Chairman of the Coun-
cil of States may determine by
drawing lot, shall expire on the
2nd day of April, 1968, and the
term of office of the other mem-
ber shall expire on the 2nd day
of April, 1972." (117)

Shri Jagdev Singh Siddhanti:

move:

I beg. to

(iy Page 7, lines 11 and 12,—

for “thc States of Haryana and Pun-
jab” substitute “the State of
Haryana”. (34)

(ii) Page 7,—
for lines 13 to 16, substitute—

“(2) The term of office of one
member so elected from the
State of Haryana shall expire
on the 2nd April, 1970, -and of
the other on the 2nd April,
1972. The Chairman of the
Council of States shall deter-
mine the terms of office of the
two members so elected by
draw of lots.” (35)

Mr. Chairman: There are Amendments
Nos. 69 and 70 in thc name of Shri Vir-
bhadra Singh. Is he moving them?

Shri Virbhadra Singh:
moving them.

No; I am not
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Division No. 36]

Kachhavaiya, Shri Hukam Chand
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Mr. Chairman: I shall ncw put amend-
ments Nos, 34 and 35 to the vote of the
House.

The’ question is :

(i) Page 7, lines 11 and 12, for “the
States of Haryana and Punjab”
substitute “the State of Harayana”,
(34).

(ii) Page 7, for lines 13 to 16, substi-

tute—

“(2) The term of ofcT of one mem-
ber so elected from the State of Har-
yana shall expire on the 2nd April,
1970, and of the other on the 2nd
April, 1972, The Chairman of the
Council of States shall determine the
terms of office of the two members so”
clected by draw of lots.”. (35)

Let the Lobby be cleared,

The Lok Sabha Divided:

[22-15 hrs.

Swamy, Shri Sivamurthi

Paliwal, Shri

Abdul Rashid, Bakhshi
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alva, Shri A. S.
Anjanappa Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Balmiki, Shri

Basappa, Shri

Baswant, Shri

Bhagat, Shri B. R.
Bhatkar, Shri

Siddhanti, Shri Jagdev Singh

NOES

Biren Dutta, Shri .
Brij Raj Singh-Kotah, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi, Shri S. N.
Chaudhuri, Shrimati Kamla
Chaudhuri, Shri Sachindra
Chavda, Shrimsti Joraben
Daljit Singh, Shri

Das, Shri B. K.

Das, Shri N. T.

Dass, Shri C.

Deshmukh, Shri B. D.

Deshmukh, Shri Shivaji Rao S.
Deshmukh, Shrimati Vimala
Dwivedi, Shri M. L.
Elayaperumal, Shri

Ganpati Ram, Shri

Ganga Devi, Shrimati
Gowadh, Shri Veeranna

Hagq, Shri, M. M.

Heda, Shri

Hem Raj, Shri

Himatsingka, Shri

Igbal Singh, Shri

Jadhav, Shri M. L.
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Jagijivan Ram, Shri

‘ha. Shri Yogendra

Jyotishi, Shri J. P.

Kappen, Shri

Kisan Veer, Shri

Krishna, Shri M. R.

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mlhi.da, Shri Narendra Singh
Malaichami, Shri

Mali Mariyappa

Mallick, Shri Rama Chandra
Manaen, Shri

Mandal, Shri Yamuna Prasad
Marandi, Shri

Maruthiah, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Shiv Charan
Mehrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Menon, Shri Govinda
Minimata, Shrimati

Mishra, Shri Bibbuti
Mohanty, Shri Gokulananda
More, Shri K. L.
Muhammad Jsmail Shri  *
Murthy, Shri B. S.
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Musatir, Shri G. S.
Nanda, Shri

Naskar, ShriP. S.
Niranjan Lal, Shri
Pant, Shri K. C.
Patil, Shri D. S.

Patil, Shri J. S.

“Patil, Shri S. K.

Pratap Singh, Shri
Raghunath Singb, Shri
Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Ramaswnx‘ny, Shri V. K.
Ramdhani Das, Shri
Ramshekhar Prasad Singh, Shri
Ranijit Singh, Shri

Rao Shri Jaganatha

Rso, Dr. K.L.

Rao, Shri Muthyal

Rao, Shri Ramapathi
Roy, Shri Bishwanath
Sadbu Ram, Shri

Sahu, Shri Rameshwar
Saigal, Shri A. S.
Samanta, Shri S. C.

Sarat, Shri Sham Lal
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Sen, Shri P. G.
Sha"n, Shri Manubhai

Shakuntala Devi, Shrimati
Sharma, Shri A. P.
Sharma, Shri D. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri

Sheo Narayan Das, Shri
Siddanajappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shrimati Ramdulari
Sinha, Shri Satya Narayan
Sinhasan Singh, Sbri
Sivappraghassan, Shri Ku.
Snatak, Shri Nardeo

Soy, Shri H. C.

Sumat Prasad, Shri
Surendra Pal Singh, Shri
Thengal, Shri Nallakoya:
Thimmaiah, Shri

Tiwary, Shri D. N.
Tiwary, Shri K. N.
Uikey, Shri

Upadhyaya, Shri Shiva Dutt

Vaishya, Shri M.B.
Verma, Shri M. L.
Veera, Basappa, Shri
Vidyalankar, Shri A. N.
Yadava, Shri 8. P.

Mr. Chairman: The result of

the divi-
sion is: Ayes 5; Noes 130,

The ‘Noes’ have it; the ‘Noes’ have it,

The motion was negatived.

Mr. Chairman: The question is:

Page 7—

(1) in lines 11 and 12,—

for “States of Haryana and Punjab”.
substitute—"State of Haryana”,

(2) for lines 13 to 16, substitute—

“(2) The term of office of such one
of the two members so elected, as the
Chairman of the Council of States may
determine by drawing lot, shall expire
on the 2nd day of April, 1968, and
the term of office of the other member

shall expire on the 2nd day of April,
1972.7.  (117)

The motion was adopted.
Mr. Chairman: The question is:

“That clause 11, as amended, stand
part of the Bill.”

The motion was adopted.’

Clause 11, as amended, was added to the
Bill

Clause 12 was added to the Bill

Clause 13.— (Provisions as to Legislative
Assemblies) :

Mr, Chairman: There amendments Nos.
36, 51, 52, 71, 90; 91; 92; 93; 106: and
118. (by Government. Is any hon. Member
moving his amendment ?

shri Jagdev Singh Siddhanti: I move:

Page 7, line 25,—for “sixty-two” substitute
“gixtysix”.  (71)
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Shri Gajraj Singh Rao: I move:
Page 7, line 25,—for “‘sixty-two” substitute
“fifty-four”,  (10§) .

I hope this amendment will be accepted
by Government,

Shri Nanda: I move:

Page 7,—

(1) in line 25—

for ‘sixty-two” substitute “‘fifty-four” (2)
in line 31,—

for “62" substitute “54", (118)

Mr. Chairman: These amendments to-
gether with the clause are before tht House,

Shri Nanda: I have explained why it is
not possible to accept the change suggested
by Shri Siddhanti. If we were to stick to
62, that would mean bringing in the mem-
bers of the Council who are not elected
directly from  territorial  constituendies.
Therefore, we thought it was better to sim-
ply have a change in nhumber rather than
change in the basis of the representation,

Shri Jagdev Singh Siddhanti: I withdraw.

Mr. Chairman: Has he the leave of the
House to withdraw his amendment 71?
Hon. Members: Yes.

Amendment No. 71 was withdrawan By
Leave.

Mr. Chairman: Amendment 106. Are
you withdrawing?
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Shri Gajraj Singr Rao: This amendment
is necessary, 54 has to bt substituted for
62. It is absolutely essential,

Mr. Chairman: The Minister is not ac-
cepting I put amendment 106 to the House,

Amendment No, 106 was put and
negatived

Mr. Chairman: The question is:
Page 7,—

(1) in line 25—

for “sixty-two” substitute “fifty-four”
(2) in line 31,—

for ‘62" substitute “54” (118).

The motion was adopted.

Mr. Chairman: The question 'is:

“Thar Clause 13, as amended, stand
part of the Bill”

The motion was adopted.
Clause 13, as amended, was added to the Bill

Clauses 14 and 15 were added to the Bill
Clauses 16 and 17

Amendment made :

Pages 8 and 9~

for lines 29 to 39, and lines 1 to 5 res-
pectively, substitute—

Duration of “16. The period of five

Legislative years referred to in clause
Assembly of (1) of article 172 shall
Haryana in the case of the Legis-
lative Assembly of Hary-
ana, be deemed to have
commenced on the date
on which it actully comm-
enced in the case of the
Legislative Assembly  of
of Punjab.
Duration of “17. The changes in
Legislative the composition of the Legis-
Assemblies of lative Assemblies of Punjab
Punjab and and  Himachal Pradesh
Himachal shall not affect the duration
Pradesh, of either of those Assemblies”.

(179).
(Shri Nanda)
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Mr. Chairman: The question is:

‘That Clause 16, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 16, as .amcnded, was added to the
Bill.

Shri Hem Raj: 1 want a clarification
whether clause 16 now cxists in  Bill or
not. Clause 16 says that those Members
who are from the local bodies shall be
decmed, but now they put the number at

54. Therefore, this clause should not be
there,

Mr. Chairman: Has the Minister seen the
amendment > Would he like to say somc-
thing?

Shri Nanda: We have split this clause
into two parts.

stogae feg 0 @Wrefa S,
I o ff sSmas g ag ¥
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Mr. Chairman: No. No. Mr, Siddhanti,
we are in 16A and 16B now, The other
clause had been disposed of. The hon.
Minister.

Shri Nanda: The amendment of Mr. Hem
Raj splits up thc clause into two parts.
There is nothing in it,

=t wrda fag fegmal - o0 w4
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Mr. Chairman: That is over; pleasc e
sumc your scat,
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Clause 16A
Amendment made:

Page 8,—

after line 36, insert—

“Transitional 16A. The person speci-

provisions fied in lines 11 of part
with respect B of the seventh Schedule
to certan who is a member of Legi-
members of slative Council chosen by
Legislative the Local Authorities’ cons-
Assembly of tituencies of the existing
Himachal State of the Punjab shall
Pradesh. on and from the appointed

day become member of
the Legislative Assembly
of the Union Territory of
Himachal Pradesh, as if
he was a member chosen
by direct election to
that Assembly from the .
territorial constituency
within  that Union terri-
tory.

16. B. The person specified
inline 10 of part B of the
Seventh  Scheduld = who
is a member of the Lagis-
lative Council chosen by

- the members of the Legis-
lative Assembly of
the existing  State of
Punjab shall on and from
the appointed day become
member of the  legisla-
tive Assembly of the Union
territory of  Himachal
Pradesh, as if she was
a member chosen by direct
election to that Assembly
from the territorial cons-
tituency within that Union
territory.” (53)

(Shri Hem Raj>

Mr. Chairman: I will put clauses
and 16B to the vote of the Housc.
question is:

16A
The

“That new Clauses 16A and 16B stand
part of the Bill”

The motion was adopted.

New Clauses 164 and 16B were added to the
Bill.

The Deputy Minister in the Ministry of
Home Affairs (Shri P. S, Naskar): There is
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Government amendment No. 119 to clauses
16 and 17,

Mr. Chairman: No. No. We are in
clause 17,

Shri Bhagwat Jha Azad:
been passed by the House.

16 alrcady had

Mr. Chairman:. Clauses 16A and 16B had
been accepted by the House. The question
is:

“That clause 17, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to the
Bill

Clause 18— (Speakers and Depully Speakers) .

Mr. Chairman: There is Government
amendment No. 85 to clause 18, Are you
not moving it ? ‘

Shri Nanda: No, Sir.

Shri Buta Singh: I want to say some-
thing on this amendment. Tt would have
been better if it had been moved because
we wanted to move ourselves an.amendment
and we did not do so since he had brought
forward this amendment. It is about the
clection of the Speaker and Deputy-Spea-
ker. Let him accept his own amendment.

. Shri Ranga: What is wrong with the
Government? Why are they not moving
it?

Shri Buta Singh: Why should there be
no confidence in the Assembly? How does
the Home Minister feel that the same person
will not be there? Why is there this sort
most uncommon unthing?

Shri Ranga: Has Mr. Nanda been able
fo trace his amendment?

Shri Nanda: That remains as it is.

Mr. Chairman: Amendment No. 85 is
not moved, So, the question does not arise,
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There are amendment Nos 96, 97,98 and 99.
Arc they moved? They are not moved,

Shri Raghunath Singh: Sir, we do not
know what we are passing and what we are
not passing. It is 10,30 p.m, and we are
simply going on passing and passing. We
do not know what we are passing.

Mr. Chairman: All the amendments are
being put to the vote of the House. If
the hon. Mcmbers are withdrawing any
amendments, 1 am not putting them -to the
vote.

Shri Buta Singh: May I read the
tents of the amendments moved by
Nanda? '

con-
Shn

Mr. Chairman: Government is not mov-
ing them. Now, we are on amendment
Nos. 96, 97, 98 and 99 to clause 18. They
are not moved. So, I will now put clause.
18 to the vote of the House. The question
is:

“That clause 18 stand part of the Bill”

The motion was adopted.

Clause 18 was added to the Bill
Clauses 19 to 21 were added to the Bill

Clause 22.— (Provision as to certain sitting
members) ,

Shri Jagdev Singh Siddhanti:
move : ’

I beg to

(i) Page 11 omit lines 9 to 12, (74).
(ii) Page 11, line 16, (i) omit “Deputv’
(ii) add at the end—

“and another member to be the De-
puty Chairman thereof” (75),
Shri Nanda: these
amendments,

We do not accept

Mr. Chairman: These are not acceptable
to the Government. Does the hon. Mem-
ber want them to be put t6 the vote or is
he withdrawing them?
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Shri Jagdev Singh Siddhanti:
them,
Mr. Chairman: The question is:
(i) Page 11, omit lines 9 to 12 (74)
(ii) Page 11, line 16, (1) omit “Deputy”

(2) add at thé end “and another
member to be the Deputy Chair
man thereof” (75)

Those for the motion
“Aye”.

will please say

Some hon. Members: Aye.

Mr. Chairman: Those against the motion
will please say “No”,
-

Some hon. Members: No.

Mr. Chairman:

The Noes have it; the
Noes have it.

Shri' Jagdev Singh Siddhanti:

The Ayes
have it, !

Shri Hukum Chand Kachhavaiya:

The
Ayes have it,

' Mr. Chairman: Division; let the lobbies
be cleared.

1 wiil now put amendments 74 and 75.
Shri Priya Gupta: This is an important
Bill, Everybody should be serious. Nei-

ther the Speaker nor the Dcputy-Speake:
is here.

Mr. Chairman: This is not fair..
Shri Priya Gupta: The Home

is behaving in a
amendment has

Minister
negligent way, One
been left out and the
clause has been passed. (Interruptions).

Mr. Chairman: 1 will put amendment
74,
The question is:
Page 11, omit lines 9 to 12, (74).
Those in favour will say ‘Aye’.

$hri Hukam Chand Kachhavaiya: Aye.
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Mr. Chairman: Those against will say

‘No”.
Several hon, Members: No.

Mr. Chairman: The Noes have it; the
Noes have it

Shri Hukam Chand Kachhavaiya: The
Ayes have it,

Mr. Chairman:
rise in their scats,

Those in favour will

Shri Hukam Chand Kachhavaiva rose—
.

Mr. Chairman:

Those against will rise
in their seats,

Several hon. Members rose—
Mr. Chairman: The ‘Noes’ have it; the
‘Noes” have it,

The motion was negatived,

oY TETER s ;A adi ag
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Mr. Chaifman: Rule 367 (3) (c) says:

“Provided that, if in the opinion of
the Speaker, the Division is unnecessa-
rily claimed, he may ask the members
who are for ‘Aye’ and those for ‘No’
respectively to rise in their places
and, on a count béing taken, he may
declare the determination of the House.
In such a case, the names Gf the voters
shall not be recorded.”
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Mr, Chairman:. I shall now put amend-
ment 75 to the House,

Amendment No, 75 was put and
negatived.,
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Mr, Chairman: What about Government
amendments 86, 120, 121 and 122?

shri Nanda: 1 am not moving them.

Shri Ranga: 1 think it is better we ad-
journ now. Even the Leader of the House
is fecling sleepy. That is a contagion
spreading to everybody else. We can meet
tomorrow a little ‘earlier, if necessary.

Shri Kapur Singh: I think it will be in
the public interest and in the interests of
the Bill also that the House is now ad-
journed to meet agdin toMOTTOW.

®r; Chairman: The question is:

“That clause 22 stand part of the Bill".

The motion was adopted,
Clause 22 was added to the Bill.

Clawse 23.— (Allocation of seats in the House
of the people).

Mr. Chairman: There are some amend-
ments to clause 23.

shri Virbbadra Singh: Sir, 1 beg to
move:

Page 11, line 23—

for “six” substitute “cight” 37

Sir, this clause provides for allocation ot
seats in the Lok Sabha, The Bill provides
for six seats for Himachal Pradesh in the
Lok Sabha. My amendment is that this
may be increased to eight. My reasons arec
that Himachal Pradesh at present has four
scats in the Lok Sabha. After the integra-
tion of the Hill Areas of Punjab with
Himachal Pradesh, the area and population
of Himachal Pradesh is going to be more
_than double. Therefore, it is natural that
the representation given to Himachal Pra-
desh in the Lok Sabha should be proportio-
nately increased.

. 1657 (Ai) LSD—10
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My second point is that Himachal Pradesh
is a Union Territory and like other Union
territories enjoys a certain amount of
weightage in the matter of representation
in the Assembly and in Parliament, I may
say that Delhi which has a population of
30 lakhs has got 7 seats in Parliament, 1
see no reason why Himachal Pradesh with
a population of 28 lakhs should not have
more seats in the Parliament. Therefore,
Sir, 1 think this amendment should be
accepted by Government.

Another point is, Himachal Pradesh is a
hilly area. It has scattered population,
difficult terrcain and scanty means of
communication. You cannot apply the same
criteria to the hills as in the case of plains.
Therefore, I hope the Government will
take this into consideration and accept this
demand.

shri R. S. Pandey (Guna): He has every
justification to have two seats more,

Shri Nanda: 1 am unable to accept it.
Shri Hem Raj: Sir, I beg to move:

Page 11, line 23—

for “six seats” substitute
(59).

“eight seats”

Sir, the same arguments put forward by my
hon. friend, Shri Virbhadra Singh applies
to my amendment also,

Shri Nanda: I do not accept it.

Mr. Chairman: I will now put amend-
ment No. 37 to the vote of the House.
The question is:

Page 11, line 23—

(for “six” eubstitute “ecight” (37).

The Lok Sabha divided:
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Division No. 37]

Abdul Rashid, Bakshi
Alvares, Shri

Azad, Shri Bhagwat Jha
Balmiki, Shri

Basappa, Shri

Brij Raj Singh Kotah, Shri
Gopalan, Shri A. K.
Gupta, Shri Priya
“11253e, Shri Subodh

Achal Siogh, Shri
Akkamma Devi, Shrimati
Alva, Shri A. S.

Babunath Singh, Shri
Baswant, Shri

Bhagat, Shri B.R.

Bhatkar, Shri

Buta Singh, Shri
Chandrabhan Singh, Shri
Chaturvedi, ShriS. N.
Chaundhry, Shri Chrandramani Lal
Chaudhuri, Shrimrati Kamala
Chaudhuri, Shri Sachindra
Daljit Singh, Shri

Das, Shri B.K.

Das, Shri N. T.

Dass, Shri C.

Deshmukh, Shri B.D.
Deshmukh, Shrimati Vimala
Dinesh Singh, Shri
Elayaperumal, Shri
Ganapati Ram, Shri
Ganga Devi, Shrimau
Gulshan, Shri
Himatsingka, Shri

Igbal Singh, Shri

Jadhay, Shri M. L.
Jadhav, Shri Tulsidas
jagjivz= Ram, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.

Mr. Chairman: The result of the divi-
Ayes 28, Noes 93.

sion is :

The motion. was negatived,

Mr. Chairman:
No. 54?2

Shri Hem Raj:
ment No. 37.

Mr. Chairman:. I will put it to the vote.
Amendment No, 54 was put and

negatived.

What about amendmrent

It is the same as amend-

SEPTEMBER 6, 1988

A YES

Hzda, Shri

Hem Raj, Shri

Kachhavaiya, Shri Hukam Chand
Karni Singhji, Shri

Mathur, Shri Shiv Charan
Mengi, Shri Gopal Dutt
Mishra, Shri Mahesh Dutta
Paliwal, Shri

Patel, Shri Rajeshwar
Pottekkatt, Shri

NOES

Kapur Singh, Shri
Malaichami, Shri

Mallick, Shri Rama Chandra
Manaen, Shri

Mandai, Shri Yamuna Prasad
Marandi, Shri

Muruthish, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mchrotra, Shri Braj Bibari
Menon, Shri Govinda
Mohanty, Shri Gokulananda
Morarka, Shri

More, Shri K. L.
Muhammad lsmail, Shri
Mukerjee, Shrimati Sharda
Maurthy, Shri B. S.

Musafir, Shri G. S.

Nanda, Shri

Naskar, Shri P.S.

Nigam, Shrimati Savitri
Niranjan Lal, Shri

Pandey, Shri R.S.

Patil, Shri S. K.

Rajdeo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri V.K.
Ramshekhar Prasad Singh, Shei
Ranjit Singh, Shri

Rao, Shri Jaganatha
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Pratap Singh, Shri
Samanta, Shri S. C.
Shastti, Shri Prakash Vir
Siddhanti, Shri Jagdev Singh
Singh, Shri D. N.

Swamy, Shri Sivamurthi
Umanath, Shri

Virbhadra Singh, Shri
Vishram Prasad, Shri

Reo,Dr. K. L.

Rao, Shri Muthyal
Reddi, Dr. B. Gopala
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saraf, Shri Sham Lal
Sen, Shri P. G.

Shah, Shri Manatendra
Sharma, Shri A. P.
Shashi Ranjan, Shri
Shastr1, Shri Ramanand
Sheo Narain, Shri

Shree Narayan Day, Shri
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Sinhs, Shrimati Ramdulari
Sinhasan Singh, Shri
Snatak, Shri Nardeo
Soy, Shri H. C.

Sumat Prased, Shri
Surendra Pal Singh, Shri
‘Thengal, Shri Nallakoya
Tiwery, Shei D. N.
Tiwary, Shri K. N.
Uikey, Shri
Upadhayaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Verma, Shri Ravindra
Vyas, Shri Radhelal
‘Wadiwa, Shri

Yadava, Shri B. P.

Mr. Chairman: The question is:
“That clause 23 stand part of the Bill".

The motion was adopted.

Clause 28 was added to the Bl

Cliniee 4. (Allovation of seats in- the Legis-

lative: Assembly)

. Shri: Virbbadra Singh:

1 beg to muove:

Page 12— () Hirie S~
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for “fifty-four” substitute “seventy- two”
(i) line 3,—

(38)

for ‘twelve” substitute “sixteen”

Shri Hem Raj: 1 beg to move:

Page 12, lines 2 to 5,—

for “shall be fifty-four of whieh twelve
scats shall be reserved for the Sche-
dule Castes and two seats shall be re-
served for the Scheduled "Tribes”.

substitute—

“shall be sixty-four of which thirteen
scats shall be reserved for the Scheduled
Castes and two seats shall be reserved
for the Scheduled Tribes”. (55).

Shri Virbhadra Singh: Sig, this Bilk
provides that the enlarged Himachal Pra-
have a  Legislative Assembly
of which 12 seats shall
be reserved for Scheduled Castes. My
amendment is that the number of seats
should be increased from 54 to 72 and the
number of seats reserved for Scheduled
Castes should be increased from 12 to 16.

desh  will
with 54 seats,

My reasons for th#s are almost the same
as I gave in the case of my earlier amend-
ment; that is, firstly, Himachal Pradesh
is going to be increased in area and popu-
lation and, therefore, the seats in the
Himachal Pradesh Legislative Assembly
hould be correspondingly i d. My
second reason is that Himachal Pradesh as
a Union territory enjoyed a certain weight-
age which should not be denied to it now
specially when the status of Himachal
Pradesh is going to remain the same. If
Himachal Pradesh was to be made into 2
State, it would have been a different matter,
but when it continues to remain a Union
territory I see no reason why the weightage
in the matter of representation, which it
has enjoved so far, should not be enjoyed
by it now.

As I have said earfier, Himachal Pradesh
is a hilly region and because of the special
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creased. . So far as Himachal Pradesh is
concerned, it is a very serious matter and
we attach a lot of importance to it.

Taking the 54 seats provided in the Bill
into consideration, the average population
per Assembly seat comes to 52,000 as against
32,000 at the moment, As against this, the
average population of an Assembly seat in
Jammu and Kashmir is only 47,000; that is
the constituencies of Himachal Pradesh in
the matter of population will be even big-
ger than the constituencies of Jammu and
Kashmit, I think, this is very unfair. to
Himachal Pradesh. When you are not
raising our status and are keeping us as a
Union territory, at least give us the weight-
age and do not change the pattern of repre.
sentation that we have enjoyed so far.

Shri Hem Raj:. Mr. Chairman, I want
to make two changes in my amendment No.
55, nameély, instead of “sixty-four” let it be
“sixty” and instead of “thirteen seats shall
be reserved for the Scheduled Castes and
two seats shall be reserved for the Sche-
duled Tribes.” let it be “fourteen scats
shall be reserved for the Scheduled Castes
and three seats shall be reserved for the
Scheduled Tribes.”

The reasons which have been advanced
by my colleague, Shri Virbhadra Singh, from
Rampurbushahr are that these areas being
difficult: areas and the terrain being hilly,
it ¥ not easy to traverse all these areas
there being no adequate means of communi-
cation, Therefore, it is very necessary that
instead of having a constituency of 52,000,
there should be a constituency of at least
equal to that of Jammu and Kashmir, I
request that my amendment may be accept-
ed by the House.

Several hon. Members: Yes.

shri Nanda: I accept it.

Shri Virbhadra Singh: I withdraw my

amendment No 38.

t No. 38 was, by leave,

conditions prevailing there the rep ion
given to Himachal Pradesh should be in-

withdrdun.



8649 Punjab
Mr. Chairman: The question is:
“Page 12 lines 2 to 5—

for “shall be fifty-four of which twelve
seats shall be reserved for the Sche-
duled Castes and two seats shall be
reserved for the Scheduled Tribes™.

Substitute—
“shall be sixty of which fourteen seats
shall be reserved for the Scheduled

Castes and three seats shall be reserv-
ed for the Scheduled Tribes” (55).

The motion was adopted,
Mr. Chairman: The question is:

“That clause 24, as amended, stand
part of the Bill”,

The motion was adopted.
Clause 24 as amended, was added to the Bill,
Clauses 25 to 28 were added to the Bill.

Qlause 29.— Common High Court for Pun-
jab, Haryana and Chandigarh)

Mr. Chairman: There is amendment No.
115 by Shri Buta Singh,

Shri Buta Singh:
“Page 14,—

I move:

for clause 29, substitute—

“29.(1) On and from the appointed
day there shall be a separate High
Court for the State of Punjab to be
called the High Court of Punjab.

(2) The Judges of the High Court
of * Punjab holding office immediately

SEPTEMBER 6, 1966
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before that day shall become on that
-day the Judges of the High Court of
Punjab.”  (115)

An hon. Member: Let
motion for closure,

there be a

Shri Bhagwat Jha Azad: Let us adjourn

now,

Mr, Chairman: Clause 29 is under dis-
cussion. After that, if you like, you can
move a motion for closure,

Shri Bhagwat Jha Azad: I formally move
that the House be adjourned now,

Some hon. Members:, Let the House be
adjourned.

Mr. Chairman:, You cannot move a
motion in the midst of the discussion on
clause 29.

Shri Bhagwat Jha Arad:

cussed tomorrow also,

It can be dis-

Mz, Chairman: What is the wish of the
Leader of the House?

Shri Satya'Narayan Sinha: Take the
sense of the House.

Mr, Chairman: = The House stands ad
journed to meet again at 11 AM. tomor-
TOW.

23 hms.

The Lok Sabha then adjourned till Eleven

- of the Clock on Wednesday, September .7,

1966/Bhadra 16, 1888 (Saka).
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